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LEGISLATIVE ASSEMBLY.
Friday, 18th February, 1927.

The Assembly met in the Assembly Chamber of the Council House .
at Eleven of the Clock, Mr. President in the Chair,

L)

QUESTIONS AND ANSWERS. "’

ABuse or Orium.

469. *Mr. O. Duraiswamy Ailyangar: (a) Will Government be pleased
to state thé acreage of cultivation of opium during the years 1924-25-26?

(b) Have the Celcutta auctions for export of opium been discontinued
totally and if so, from what date?

(c) Is it a fact that in several parts of India opium is administered to
children and babies by their mothers when the latter have to work in fac-
tories or fields? If so, have Government taken any steps to put an end
to that practice by legislation or otherwise?

(d) Will Government be pleased to state the number of shops licensed
to sell opium during the years 1920-26? ’

(¢) Is it true that in some parts of this country ceremonial occa-
gions—social and religious—demand the use of opium? If so, which are
those parts, which are the communities and what are the purposes?

f) Does the practice of smoking opium prevail in India? Have Gov-
ernment taken any steps to put an end to it by legislation?

(9P Do Government intend to introduce any legislative measure in the
Central Legislgture to control the abuse of opium so as to make it appli-
cable to the whole of British India?

The Honourablé Sir Basil Blackett: (a) The area cultivated in British
India during the 8 years 1923-24 to 1025-26 was in round figures acres
188,000, 114,000 and 73,000. '

(b) Yes; with effect from the 7th April, 1926.

(¢) Yes. The Government recently consulted all Local Governments
in regard to the measures to be taken to suppress this practice. There
was a general consensus of opinion that it could not be dealt with by
legislation, but only by health and welfare propaganda and similar
educative measures. A Committee appointed by the Bombay Corporation
came to the same conclusion.

(d) The number of shops was as follows:

1920-21 " . . . . . . . . 6288

1921-22 . . . . . . . . . 6184
1922-23 . . . . . . . . . 6,037

1923-24 . . . . . . . . 6,080 '
1024-25 . . . ’ . . . . 5,951

The Government have not yet received figures for the year 1925.26. .
( 941 ) A
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(¢) The Honourable Member is referred to the Report of the Royal
Commission on Opium (particularly paragraphs 60 and 109) and the
minutes of evidence appended to it. The Government have no detailed
recent information on the subject, but from the evidence appended to the
Rev. W, Paton's pamphlet '* Opium in India '’, published in 1924, and
from & statement made by Mr. (now Sir Lallubhai) Samaldas speaking in
the Council of State on March 4th, 1925, it appears that in Gujarat and
Kathiawar, and among Rajputs and allied races opium is still used on
important social and’ ceremonial occasions.

(f) Yes; to some small extent—principally in Burma and Assam ande
wherever Chinese are numerous. Smoking in company has been prohibited
by Legislation in ‘the Funjab, Delhi, the North-West Frontier Province
and the United Provinces. It is proposed to prohibit it in Baluchistan
and in Bihar and Orissa and Bengal. In the two Provinces last mentioned
the introdiction ‘of registration and rationing is also under contemplation.
Such a system is already in force in Burma. The Government of Assam
now propose to introduce a Bill prohibiting opium smoking altogether,
Registration is already in force in that Province. The Government of
Madras also propose Yo undertake legislation prohibiting opium smoking
altogether; and the Government of Bombay propose to prohibit absolutely
the possession of chandu. The Government of the Central Provinces intro-
duced a Bill to prohibit opium smoking in company but it was thrown
out by the Swarajists in the local Legislative Council in 1924.

(9) No. The control of the opium traffic in the Provinces is the concern
of the Local Governments.

ConTriBuTIONS OF INDIA, GREAT BRITAIN, AUSTRALIA, CANADA AND
Sourn Arrica To THE LEague oF NaTioxs.

470. *Mr, 0. Duralswamy Alyangar: (a) What is the contribufion of
India to the League of Nations? .

(b) On what basis was the contribution fixed?

(c) What is the contribution made by Grest Britain, Australia, Canada
and Bouth Africa?

(d) Has any part of British Empire except India been sending as dele
gates persons not belonging to the particular State?

Mr. L. Graham: () For 1927 the contribution is fixed at 1,852,405-08
Gold Francs.

(b) On the basis explained in the Report of the Fourth Committee to
the Sixth Assembly which the Honourable Membet will find in Appendix
LIB, Angllexure XIII, to the Final Report of the Delegates of India %o that

sembly.

(¢) Great Britain 2,555,769-48 Gold Francs; Australia 652,052'42 Gold
Francs; Canads B845,258.18 Gold Francs; South Africa 862,251°84 Gold
Francs . - '

(d) It is assumed that by the expression ‘‘ not belonging to the parti-
cular State '’ the Honourable Member means ‘‘ not domiciled in the
particulsr State '". The answer to Yhis part is that from the list of the
del§gates set out in Appendix I to the Final Report for the year 1926 it is
not possible to say whether all the delegates of any particular member
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of the* British Empire were domiciled in the State of which they were
.delegates. On this point Government have no other source of information.

Mr. Ghaman Lall: Is it not a fact that among the delegates who were
sent some were not Indians? Is not that what is meant in part (d)?

Mr. L. Graham: It is not my understanding of part (d).

Mr. Chaman Lall: Is it not a fact that some of the delegates were not
Indians? '

Mr. L. Graham: Certainly, but the question related to other parts of

v the Empire. .

Mr. Chaman Lall: Will the Honourable Member say what justification
there is for India being made to pay so much ywhareas the other Dominions
-do not contribute so much?

Mr, L. Graham: I do not quite see how that arises out of the question.

Mr. President: The question arises from the answers just given by
the Honourable Member.

Mr. L. Grabam: The justification will be found in the Report to which
I have referred the Honourable Member. The Report is one of consider.
able length and I should not like to try to summarise it in reply to a supple
anentary question.

NouBerR oF INDIANS EMPLOYED IN THF SECRETARICT OF THF LEAGUE

oF NaTIONS aND THE IN1ERNATIONAL LaBouwr O#rIcE.

471. *Mr. 0. Duraiswamy Alyangar: (a) How many Indions are now
employed in the League Secretariat and the International Labour office?

(b) What are the posts so held and what are the salaries, passage-pay
and allowances of those employees?

(¢) Is it o fact that some posts are exclusively reserved for persoms of
Engligh and French-spesking countries?

Mr. L. Graham: (a) Two in the League Secretariat and two in the
Intermational Mabour Office: the incumbent of one post in the latter is
temporary. .

(b) (1) A Member of Section B ir the Economic and Financial Section
of the Secretariat on a salary of 15,300 Francs.

(2) A post in the Legal Adviser's Bection of the Becretariat. The
salary is not known.

ﬁ!) A Member of Section B of the Execution of Conventions Group
in the Labour Office on an annual salary of 19,900 Francs.

(4) A temporary post in the Labour Office for a special enquiry into
Asiatic Labour. The salary is not known.

The Government of India have no_information regarding the passage
allowances, if any, granted to the above officials.

(¢) The Government of India are not aware of this but they will make
enquiries and will communicate the result to the Honourable Member.

N L]

Mr. R. K. Shmx:}ukham Chetty: Is it not a fact that the Delegation
that represented India on the League of Nations brought to the notice
of the League of Assembly the necessity of giving more appointments tc
Indians on the League Secretariat? _

Mr. L. Graham: Yes. . .

A2
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Mr, R. K. Shanmukham Ohetty: And have the Government of India.
taken any steps to induce the League Becretariat to give effect to that
representation of the Indian Delegation? .

Mr. L. Graham: The Government of India took steps through their
delegutes.

Mr. R. K. Shanmukham Ohetty: Has any result been achieved as a
‘result of that representation?

Mr. L. Graham: I think the figures that I have given show that som::
results have been achieved.

Mr. N. M. Joshi May I ask whether the Government of India will ¢
write again to the Becretgriat of the League of Nations as well as to the
Lebcur Office to appoint mork Indians?

The Honourable 8Sir Bhupendra Nath Mitra: The Government of India
at the present moment are in communication with the Labour Office on
the subject. .

Mr. 0. Duraiswamy Alyangar: Are the Government of India aware that
these 2 posts or 4 posts are out of a tctal number of 851 posts?

Mr, L. Graham: Yes. But does the Honourable Member know how
many nations are Members of the League?

Mr. R. K. Shanmukham Ohetty: Are the Government aware of the fact
that certain citizens of the United States of Amgrica are appointed to the
Lengue Becretariat though the United States is not a Member of the
Lieague of Nations?

Mr. L. Graham: I think the Honourable Member is correct in that
gtatement. But the Government of India do not make the appointments.

Mr., Chaman Lall: May I ask if the representation of Indians on the
League Secrctariat is in proportion to the contribution of India to the
League of Nations?

Mr, L. Graham: The answer to that question would require “some
mathematical calculations and I am not prepared to answer' il at the
moment. .

Lala Lajpat Ral: May I ask if the States that are represented in the
International Labour Conference are allowed national correspondents iu
their different countries, who are paid by the League of Nations, and
whether there are any such national correspondents for India?

. The Honmourable Sir Bhupendra Nath Mitra: That matter is under
correspondence with the Labour Office.

Lala Lajpat Rai: How long is it likely to be under correspondence?

The Honourable 8ir Bhupendra Nath Mitra: It is difficult for me to say
precisely when a conclusion will be reached. But I do not think the
Honourable Member will have to wait long to know the result of the
correspondence.

Sir Hari 8ingh Gour: May I know for how long it has been under
corragpondence? _

" ‘Phe Honourable Sir Bhupendra Nath Mitra: I should like to have notice
" of that question. I do not precisely remember at the moment for how
many years or months that matter has been under correspondence.

. Mr. A. Rangaswami Iyengar: May I know whether the Government of
India have themselves made specific proposals in this behalf?
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The Honourable Sir Bhupendra Nath Mitra: It is for the Labour Office,
Sir, to make specific proppsals but the Government of India have placed
‘their views before the Labour Office.

Mr. M. R. Jayakar: Will the Government of India consider the advis-
-ability of reducing the amount of their contribution'if their proposals are

‘not ‘acceded to? .

The Honourable Sir Basil Blackett: That, I think, is a hypothetical
-question.

Mr. R. K. Shanmukham Ohetty: Is it not a fact that a representation
“in this behalf was made by the Indian delegate as far back as four years
-ago?

The Honourable Sir Bhupendra Nath Mitra: Well, Sir, I have no
recollection on that subject. I have already told another gentleman in

the House that if he wants precise information on the subject I must
require notice of that question.

Mr. O. Duraiswamy Alyangar: Supplementary question, Sir .

Mr. President: The Honourable Member will proceed to the next ques-
tion.

EstaBLIsHMENT IN INDIA OF AN INFORMATION OFPFICE OF THE LEAGUE
o¥ NATIONS.

472. *Mr. 0. Duraiswamy Aiyangar: (a) Is it a fact that Sir A. C.
~Chatterjee has proposed the inauguration in India of an Information office
-of the League?

(b) If so, what is the purpose and function of that office?

¢) Will the expenses be borne by the League or will it be an additional
-expenditure on India?
+(d) Havé®the Government of India been consulted in the matter? If

-80, will the Government be pleased to state the views of this Government
‘a8 communicated by them.

Mr. L. Graham: (o) and (b) -The Honourable Member is referred to
paragraph 28 (c) of the Interim Report of the Delegation of India to the
Sixth Session of the Assembly of the League of Nations and to paragraph

+41 of the Final Report of the Delegates of India at the Seventh Session
of the Assembly of the League of Nations which contain all the informa-
tion in the possession of the Government of India regarding this pro-
posal.

(c) The expenses will presumably be borne by the League.
(d) The Government of India have not been consulted.

ImrorraTioN OF DavcFrous Druas.

478, *Mr. Gaya Prasad 8ingh: (a) Is it a fact that before the :Advisor_v
Opium Committee, Geneva, Sir John Campbell recently declared that
‘“ 41 times the legitimate consumption of narcotics was being introduced
‘into India by illicit traffic. The situation was appalling in the Far East.
“The Government were responsible, because they had not carried out their
-definite obligations to limit the manufacture to medical purposes ''?
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(b) It the answer to the above be in the affirmative, whal steps have
the Government taken, or propose to take to stop the introduction uf
narcotics into India by illicit traffic, and to limit their manufacture to
medical purposes?

The Honourable Sir Basil Blackett: () The Honourable Member's
.attontion is invited to the communiqué issued by the Government of India.
on this subject on February 3rd, a copy of which is laid on the table.
It was there explained that what Sir J. Campbell said was that the Gov-
ernments of certain countries in which cocaine and other dangerous drugs
are manufactured had not fulfilled the obligation referred to.

(b) The importation ofrdangerous drugs into India is already subject to
the strictest control, but owing to their small bulk and high value, pre-
ventive measures alone are insufficient to check the traffic which is the
point made by 8ir John Campbell. The manufacture of dangerous drugs
in India is not allowed except at the Government factory at Ghazipur and
is strictly confined to medical purposes. Cocaine is not made in Indja.

C'dmﬁﬁnigué by the Central Board of Revenue, dated New Delhi, the $rd February
1927.

A Reuter’s telegram from Geneva, dated February lst, referring to some remarks.
of Sir John Campbell, the official representative of India at the meeting of the Opium
Advisory Committee of ¢he League of Nations, is lisble to be misunderstood, and bas
in fact heen misinterpreted in some quarters slready, as though it stated that Bir John
Campbell had eriticised the Government of India for not fulfilling their obligation to
limit the manufacture of drugs, including apparently Opium to the amount required
for medical and sclentific purposes, and theraby stimulating the illicit import of drugs
into India. Preémred Opium is not manufactured by the Government, nor is its sale

rmitted in India. The manufacture of drugs prepared from Opium and medicinal

pium is strictly limited in India in accordance with the (Government’s international
undertakings. No ococaine is manufactured in India. Excessive production of drugs
in India, if such existed, so far from stimulating illicit imports into India, would have
the opposite effect. . t

What Sir John Cam;}:bell evidently said was not that * The Cqvernunent'' (of
India) ' were responsible "’ but that ‘‘ the Governments were responsible ', meaning the
Governments of certain countries in which cocaine and other 8 are manufactured
of which there is no legilimate use apart from their medicinal and scientific uses. He-
was thus simply reaffirming the position_previeusly taken up at Geneva by the repre-
sentatives of Great Britain and India. His remarks can have had no reference to the
Government of India. .

Sir Hari 8ingh @our: May I inquire if China has carried out her pledge
as regards the Opium Convention?
~ The Honourable Sir Basil Blackett: I think the Honourable Member-
had better address that question to the Government of China.

Guievances or IxNp1aNs IN Easr AFPRrIoa,

474, *Mr. Gaya Prasad Singh: (a) Has the attention of Government
been drawn to the following Resolution passed by the Eust Africa, Indian-
National Congress which was held at Mombassa in December last:

*“This Congress records its strong protest against the goh'cy of segregation in
Townyhip areas intended to be adopted gy the Government, by trying to reserve the-
light house areas in Mombassa Townships as Enropean Residential area, and particularl,
by rseicing the procaed sl of 2 plota o e wid s o Europan only, i
s 18 a negation non-segregation M 1 wo 18 esty's -
ment in the 'White Paper of July, 1023 "‘!‘po v 7 oty



/
QUESTIONS AND ANSWERS. 947

(b) What are the actual facts of the case, and what steps have Gov-
ernment taken, or propose to take in this matter?

Mr. J. W. Bhore: (a) Yes.

(b) The Honourable Member is referred to my reply to his question
No. 65 of the 318t January. I am not in a position at present to make any
turther statement in the matter. ¢

AvLeaeEDb SvorTackE oF TiMBEr oN THE SourTH INpIaN Ralnwav.

475. *Mr. A. Rangaswami Iyengar: Will Government be pleased to
state: .

(a) whether the inquiry in regard to the huge shortage of timker
revealed during the stock verification of "the South Indien Railway
Company in 1924 has been completed and if so, whether any report as
to the persons responsible for the irregularity and fraud perpetrated was
received by the Railway Board and whether any disciplinary action has
been taked by the Company or the Railway Board in regard to the person
or persons responsible? .

(b) whether they will place the report on the table or furnish particulars
of the irregularities and losses involved and the action taken to recoup the
loss and punish the delinquents?

(c) whether the Government have made any inquiries us to any and
if so what extent of responsibility any officer or officers of the Railway
Company bore in respect of these shortages?

Mr. A. A. L. Parsons: (a), (b) and (¢). The enquiry into the alleged
shortage has been completed. It has shown that the difference between
the actual stocks held and the book balances was almost entirely due to
defectg in the system of issues, accounting and stock verification. It was
also the result of inadequate accommodation in the Nagapatam Work-
shops. Thb gmater part of the difference has been definitely accounted
for and it has not bgen possible to prove that any part of it was due to theft
or fraud. The Railway Board have expressed to the South Indian Railway
Administration their grave disapproval of the conduct of affairs on that
line in the matter and steps have been taken to remedy the defects in
gystem. The disability as regards accommodation will be removed with
the opening of the new Workshops at Trichinopoly.

A preliminary report of the facts of the case will be found in para-
graph 85 of the Audit Report of the Accountant General, Railways, on
the accounts for 1924.25 which has already been dealt with by the Public
Accounts Committee and a final report is contained in the Accountant
General, Railways’ Audit Report on the accounts for 1925-26 which will
be considered by the Public Accounts Committee in due course.

CiviLiaN APPRENTICE STorE-HoOLDERS IN INDIAN ARRENALS,

476. *Mr, A. Rangaswami Iyengar: Will Government be pleasdd to
state the steps that were taken to give effect to the proposal of appointing
civilian apprentice store-holders in the Army Department in the various
srsenals in India and to state whether any inquiry has been recently
started for the EUI'POIG of discontinuing this system? Do Government
propose to give the House an opportunity of discussing this subject befors
taking a final decision as to the discontinuance of the system?
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Mr. G. M, Young: Twenty civilian apprentice store-holders were
appointed in February, 1924, out of 58 candidates Wwho applied, The pro-
posal was originally sanctioned for one year, but at the end of that time
(a8 was stated in reply to a question asked in this House on the 9th Sep-
tember, 1925), it was extended for another year, which expired on Blst
October, 1926. The question of going on with the proposal was then very

* carefully examined, and the apprentice store-holders were given provi-
sionally a month’s notice of discharge in case Government should decide
to abandon the experiment of ecivilian store-holders in Arsenals. These
notices were subseguently cancelled and those individuals who have proved
efficient are being retained in service. For the future Government do not
propose to close the dodk to civilian recruitment to thése posts if suitable
candidates are forthcoming. The last part of the Honourable Member's
queetior therefore does not arise. I would invite his attention to a state-
mont made in sanswer to a question on this subject in another place by
His Excellency the Commander-in-Chief on the 8th February. The state-

ment gives a very full account of the experiment and of the reasons why
it has not proved a success so far.

Provinciar Loaxs Foxp.

477. *Mr. A. Rangaswami Iyengar: Wil Government be pleased to
make a statement as to the present position of the Provincial Loans Fund

and the extent to which Provincial Governments have availed themselves
of the scheme of that fund?

The Honourable Sir Basil Blackett: The annual Administration Report
of the Provincial Loans Fund, which is under preparation, will shortly be
published in the Gazette of India. I shall be happy to send a conjy to
the Honourable Member as soon as it is published. ‘

r
"
SEPARATION OF AUDIT FROM ACCOUNTR.

478. *Mr. A. Rangaswami Iyengar: Will Governmeni{ be pleased to
state what progress has been made in the scheme of separation of audit
from accounts and whether any scheme for the separation of provincial re-
sources, accounts and balances from the Central accounts is being examin-
ed or put in%o operation?

The Honourable Bir Basil Blackett: A scheme of complete separation
of .audit from accounts has been in force in the United Provinces from the
1st April, 1026, while experiments in the same direction as regards the
aascounts of the Central Government are also in progress in  Calcutts,
Bangalore, Delhi, Public Works Department and Delhi Civil Administra-
tion. Another experimental office will be opened shortly in Delhi in order
to take over the payments of the Secretariat and other headquarters estab-
hshments. The question of separating accounts from audit in the depart
ments under the Central Board of Revenue is also being investigated.

2. In the Railway Department, following the Resolution adopted by
the Legislative Asgembly on the 15th Beptember, 1925, s scheme was in-
troduced on the East Indian Railway as an experimental measure on 1st
December, 1925, whereby the accounts were separated from audit, the
former being under the control of the Financial Commissioner, Railways,
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L

the Auditor General remaining responsible for audit. In the new Clear-

ing Accounts Office that has recently been started as a measure of simpli-

fication of freight accounts between railways, a similar organisation has
been adopted as an experiment.

8. Reports hitherto received from the United Provinces and elsewhere
have been favourable; but the Auditor General will not be in a position
to report on the main experiments till about September, when the accounts,
for the current year will be practically closed. In the meantime, the
details of a scheme for the sepapation of provincial accounts &nd balances
 are being examined with a view to putting it tentgtively into operation
in the United Provinces, if the report of the Auditor General on the ques-
tion of separation of accounts from audit in thesé provinces should prove
fuvourable. -

Mr. A. Ranguwa.ml Iyengar: May I know, Sir, whether, when any
scheme has been definitely matured in regard to the separation of audit
from accounts both in the Central and Provincial accounts, the matter
will be placed before the Public Accounts Committee for examination and
report?

The Honourable Sir Basil Blackett: I have no doubt the matter will
be brought before the Public Accounts Committee.

LatriNe: 1N INTERMEDIATE Crass CoMPARTMENTS ON THE NoORTH
WesTERN RaiLway.

479. *Mr, Mukhtar Singh: Has the attention of the Government been
drawn to the fact that ¢he latrines provided generally in the North-Western
Railway’s intermediate class are designed for Furopeans and they are quite
unsuitable for the Indian passengers who mostly travel in these compart-
ments? If the answer be in the affirmative, do Government propose to
recomstruat all such latrines in such a way that they may be conveniently
used by %he Indian passengers?

Mr. A. A’ L. Parsons: The facts are not as stated. Bogie intermediate
and intermediateeand third class carriages generally on the North Western
Railway are each provided with 8 latrines suitable for Indians and 1 latrine
for Buropeans and Anglo-Indians.

Further there are 2968 vehicles, the intermediate class latrines of which
:are suitable for Indians only.

LEAEY LaTrINes 1N THE INTERMEDIATE Crass CoMPARTMENTS,

480. *Mr. Mukhtar Singh: Has the attention of the Government been
drawn to the fact that in most 8 the intermediate class carriages the pipe
connections of the latrines are leaky and water spreads badly speciall
in compartments to which latrines of the European style are attached?
Do Government propose to remove this existing grievance? '

Mr. A. A. L. Parsons: I am not sure to what Railway the Honourable
Member is referring. If he will bring his complaint directly to the notice
of the Agentf, I am sure that the matter will be looked into.

Protecrion To THE Borrs axp Nvurs INDUSTRY.

481, *Mr. Mukhtar 8ingh: Has the attention of the Government heen
drawn to the fact that the bolts and nuts industry of India has been hit
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hard by raising the duty on steel without raising the duty on the im-
portation of nuts and holts? If so, ‘will the Government be pleased to
state the necessary a‘eps that they are contemplating in helping this infant
industry ? If not are Government preparcd to make the necessary inquiries
in this connection and to take necessary steps to help the industry ?

The Honourable Sir Charles Innes: The Honourable Member is refer-
‘red to puragraphs 4 and 5 of the Tariff Board's Report on the continuance
of protection to the steel industry, a copy of which has been supplied to
him. The Board will consider the applications made for the grant of,
protection to the manufacture of bolts and nuts in the course of their
enquiry regarding the continuance of protection to the manufacture of

wire and wire-nails, I m¥ay.add that that enquiry into wire and wire-nails
is going on now.

i
PievestioNn of BorGrLakies ar SraTrons oN THE Sourn INpIAN aND
, THE Manras avp Sournery MaurATTA RatLwavs.

482. *Mr, B. P. Naidu: (a) Has the attention of the Government been
drawn to an article entitled *‘ Safety of Station Staff '’ at page 217 of the-
Indian Railway Magazine?

(b) Is it u fact that burglaries from the cash chest of the railway
station have been reported from B8t. Thomas Mount, Conjeevaram and

some other stations on the South Indian Railway and also on the Madras
and Southern Maharatta Railway?

(¢) What steps do Government propose to take in the matter?
Mr, A. A, L. Parsons: (a) Yes.

(b) No report to this effect has been received by Government.

(¢) Government have no action in contemplation. The matter is within
the competence of Agents. "

.
DerurY ToANSPORTATION SUPERINTENDENT (TMGTION},‘GREAT InpIaN)
PEntNsvna Rarnway.

483. *Mr. B. P. Naldu: (a) Will Government be pleased to state if it is-
8 fact that, in inviting applications for appointment of a Deputy Transporta..
tion Superintendent (Traction) on the Great Indian Peninsula Railway, one
of the qualifications is stated to be that candidates must be "“European’”
British subjects?

(b) If so, why has this qualification been insisted upon?

. The Honourable Sir Oharles Innes: Wnder the new policy of recruit-
ment and Indianisation of the superior services a major proportion of the
recruitment to these services has now to be made in India from persons
of Indian domicile, and recruitment in England is restricted to persons of
non-Asiatic domicile. This explains the terms of the advertisement to which
the Honourable Member refers. . As an exception to the general policy
it has been decided that for specialist posts candidates of Indian domicile-
will be eligible for recruitment in England also. '

Mr. A. Rangaswami Iyengar: May I know, Bir, by what authority Gov-
ernment have adopted the policy that in respect of recruitment in England
pexsons of non-Asiatic domicile should be preferted to persons of Asiatic:
domicile? '
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The Honourable 8ir Charles Innes: I may say, Sir, that our recruitment
scheme was discussed and approved by the Central Advisory Council.
Mr. A. Rangaswami Iyengar: May I know, Sir, whether in regard to
the Lee Commission’s proposals for recruitment for the all-India services
generally any such restriction has been imposed?

The Honourable Sir Oharles Innes: I do not know.

TrainiNg or INDIaNs ABroap IN Raruway Pracrice aND MaNAGE-
» MENT. ° .

484. *Mr, B. P. Naidu: Will Government be pleased to state whether
they intend to send Indians for training in railwhy practice and manage-
ment to foreign countries in such subjects for which thcre are no suitable
facilities in India?

The Honourable Sir Charles Innes: Under the scheme of recruitment
for the Transportation (Power) and Mechanical Engineering Departments
of State Railways, provision has been made for the training in the United
Kingdom, for two ycars, of special spprentices recruited in India. The
regulations for recruitment for these Departments were published in the

Gazette of India of the 17th July, 1926,

In connection with the schemes of retruitment for the Electrical Engi-
neering and Signal Engineering Departments the question whether recruits
obtained in India should be sent to the United Kingdom for trainnig is
now under consideration.

Lieut.-Oolonel H. A. J. Gidney: May I ask the Honourable Member if
he will kindly inform me whether Anglo-Indians have been’ included in
this scheme of training in England?

The Honourable Sir Oharles Innes: We treat Anglo-Indians, Sir, gs
statutgry Indians.

Lieut.-Oolonel H. A. J. Gldney: May I agk the Honourable Member if
he will abide by that classification in future questions and schemes also?

Use or StzeL 1N THE CONSTRUCTION OF STATIONS ON THE SHORANUR-
NiLaMBUR SECTION oF THE SouTh INDIAN RATLway.

485. *Mr. B. P. Naldu: Will Government be pleased to state:-

(a) If it is a fact that the South Indian Railway has ordered steel
joists, doors, and window frames from England for their
stations now being constructed on the Shoranur-Nilambur line
and for other constructions as well?

(b) Whether any other Railways are using steel in place of timber:
in the construction of buildings?

(c) Whether there have been any complaints by Government
engineers or railway engineers that teak was not satisfactory
for buildings? T

(d) If no such complaints have been made, whether the Gevern-
ment are prepared to instruct Railways to use teak instead of
steel doors, etc., in a hot country like India?

(¢) Is it not a fact ths.t. employees on the South Indian Railway are

" already complaining that the use of Mangalore tiles for
rooﬁ});g, ?without flat tiles underneath them, are making houses
too hot
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Mr. A, A. L. Parsons: The information is being obtained and will be
vommunicated to the Honourable Member when received.

JUDGMENT oF THE Ar1.aHAB«D Hicu CoURT REGARDING THE OBLIGA-
TION ON RaiLways To rLock WaGONS WHILE caRRYING Goons.

486. *Mr. B. P. Naidu: (¢) Has the attention of Government been
drawn to a decision of the Allahabad High Court reported at page 869 of
1928, Allahabad in the All-India Reporter, where the High Court say that
it is the duty of the Railways to lock the wagons while carrying goods?

(b) Do Government propose to issue instructions to Railway Companies
to lock their wagons in future? '

Mr. A. A. L. Parsons: (a) Government have seen the judgment refer-
‘red to. Out of a full bench of five Judges one Judge alone expressed

the opinion that there was an obligation on railweys to lock wagons while
carrying goods.

(b) The answer is in the negative.

ConsurTiNg ENcINEER TO THE GovErNMENT oF Inpia 1N ENGLAND.

487. *Mr, K. 0. Neogy: Is there a post entitled ‘‘Consulting Engi-
neer to the Government of India '’ in Fngland? If so, when was the post
«created, who is the present holder of the said posf-and what are his duties?
When was the present contract with him made, and when is it due to
-oxpire?

Exeiry or THE CoNTRACT With MESsRS. REnNDEL Panmer anp Trirron:

488. *Mr. K. 0. Neogy: (2) When is the contract with Messrs. Rendel
Palmer and Tritton due to expire?

(b) Are any portions of the annual retainer of this firm specifically

-allocated to purely railway work, and to structural and other civil engineer-
ing works, respectively ?

«

The Honourable Sir Bhupendra Nath Mitra: With your permission,
Sir, I should like to reply to questions Nos. 487 and 488 together.

The attention of the Honourable Member is invited to pages 89-70 and

appendices I and II of the proceedings of the Standing Finance Committee
-doted the 17th August 1925,

The answer to part (b) of question No. 488 is in the negative.

ArporNTMeNT oF AN InDIa¥ a8 Coxsurring ENGINEER TO THE
GoverNMENT oF IxDIa 1IN ExgLa¥D. .

489. *Mr. K. 0. Neogy: Have Government received any application
from any qualified Indian Engineer for appointment as Consulting Engineer
in England? TIf so, with what result? ~

The Honourable Sir Bhupendra Nath Mitra: The Government of India
have received one such application from Dr. B. N. Dey, which has been
forwarded to the High Commissioner for India for consideration.

o M K. O Neogy: What decision have Government arrived at on that
-ap#c'ation?
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The Honourable Sir Bhupendra Nath Mitra: If the Honourable Mem-
ber will kindly refer to my reply he will see that the Government of
India have not yet come to any decision.

DISCONTINUANCE OF THE PracTiOE oF REaDERS IN THE Posr
Orrices siGNING AS Esconrs 1o PoSTMEN.

490. *Mr. N. M, Joshi: Are Government aware that readers in the Post®
Offices in the Bombay City are made to sign as an escort to ome or more
postmen, when the amount of money orders entrusted to a postman ex-
ceeds the prescribed limit, but they are not actually allowed to escort but
are detained in the Post Offices to attend to other dutics? If so, do Gov-
ernment propose to discontinue this practice on the ground that it involves
the readers in monetary responsibilities which they cannot carry out?

The Honourable Bir Bhupendra Nath Mitra: Yes. The practice s
being discontinued.

Casvar Leave oF PostMEN aND MEen1ars 1xy Post Orrices.

491. *Mr. N. M. Joshi: Are Government aware that postmen and
menials in Post Offices where their number cxceeds 4, are not given casual
leave unless they themselves bring a substitute and pay him out of their
own pay? If so, do Government propose to make provision for paid
substitutes in their casual leave vacancies as they have done in case of
those Post Offices where their number does not exceed 47?

The Honourable Sir Bhupendra Nath Mitra: Tho answer 40 the first
oart of the question is in the negative. The second part does not arise.

PRINCIPLE FCLLOWED IN FIXING THE PaY oF PERMANENT INCUMBENTS
WwHEN Ao REVISION OF TIME-SCALE I8 SANCTIONED.

408, *Mr. N. M, Joshi: When any revision of Yime-scale is sanctioned,
what princtplesis followed by Govemm_ent in fixing the pay of permanent
incumbents? If “gpoint to point " principle is not followed, do Govern-
ment propose to make any provision for those who do not reach their
maximum of time-scale with 20 years’ service?

The Honourable Sir Basil Blackett: The ordinary rules are laid down
in Fundamental Rules 22 and 2{5. The Government do not propose to-
issue any other rules on the subject.

Increase or Postmrn 18 Posr Orrices v toE NorTE Bomsay
Israno, '

498. *Mr. N. M. Joshi: Will Government be pleased to state what
things sre taken into oconsideration in fixing the time-test postmen?’
When was the number of postmen last fixed according to this test in the
Bombay G. P. O. and its town sub-offices? Is it a fact that in some of
the vastly developed areas of the North Bombay island there is no imorease
in the staff of postmen commensurate with the incresse in the volume of
the post office business ? '

The Honourable Sir Bhupendra ll'l'th Mitra: With respect to the firgt
part, the Honourable Member’s attention is invited to the remarks made
against item 14 of Part II of the Statement of Grievances which was.

L]
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laid on the table of the Legislative Assembly on the 4th March 1926. The
second part does not arise. The case is not as stated in the third part.

Rrecovery or Susscrirrions FruM MEemBers or THE CustoMms Service
ASR001ATION.

494. *Mr. N. M, Joshi: (a) Are Government aware that consequent on
the withdrawal of recognition the recovery of subscriptions from members
of the Customs Service Association through the deduction book has now
been stopped by the order of the Collector of Customs, Calcutta?

(b) Is it true that deductions for picnics, entertainments, recovery of
cost of sports gear supplied by firms to Preventive Officers are made at
their request and disbursed through that book?

(¢) If such be the cose will Government be pleased to state what objec-
tion there is to the Association subseriptions being dealt with in a similar
manner? -

The Honourable Sir Basil Blackett: (a) The Government of India
understand that on the withdrawal of recognition from the Customs Ser-
vice Association the Collector of Customs decided that members must
thereafter make their own arrangements for the payment of subscriptions
to it.

(b) Only such payments as are due from members to a recognised
inctitution are made in the manner referred to.

(¢) The Government of India agree with the Collector of Customs that
the services of a Government employee should not be utilised in working
hours to collect money for an unrecognised institution.

DeriniTioN oF “ DpparTMENTAL EnQuUInY”” IN THE Case or
GOVERNMBNT SHRVANTS APPOINTED ON STATE Raruways.

405, *Lieut.-Oolonel . A, J. Gidney: 1. Does the @overnment of
India Order No. F..472/11/28 operate on Government .servants appointed

on Indian State Railways? If so:
(a) what constitutes a properly recorded departmental inquiry;

(b) what does a departmental inquiry actually mean; and

(c) is it the intention of Government that the inquiry shall be
conducted by officers who have already charged and con-
demned the ‘ accused ' to the higher authorities, and ar2
therefore both the accuscrs and judge?

2. Has the accused any right to demsand a copy of the records of
cuch an inquiry and the finding arrived at by the officers holding it, and
ig it in order to refuse to furnish him with a copy?

8. Are Government awaze that such incidents are mnot of uncommon
occurrénce in the administration of various Indian State Railways?

The Honeurable Sir Charles Innes: 1. The rules referred to by the
FHonourable Member apply to. officers under the administrative control of
Tocal Governments and not to those under the Governiment of India.

« 2 and 8. Do not arise.
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. Dismissars oN THE East INDIAN aAND THE GREAT INDIAN
, PeNiNsvLA Rarnwsys. -

496. *Lieut.-Oolonel H. A. J. Gidney: (a) Are Government aware cf
the fact that on both the East Indian snd Great Indian Peninsula Rail-
ways, which are State Railways, men have bern dismissed without the
provisions of the Government of India orders on the subject being observed,
and that the Railway Board refuses to inferfere in such cases?

(b) Is it & fact that on the East Indian Railway, besides the Agent,
the Divisional Superintendents now have the independent power of dis
«missing its employees? '

(c) Will Government state how many appealg from men so dismissed
have been received by the Agents of the East Indian and Great Indian
Peninsula Reilways since these Railways came under State management,

and in how many cases, if any, these Agents have upheld these appeals,

#nd modified or reversed the orders and judgments passed by their junior
cfficers?

The Honourable 8ir COharles Innes: (q¢) Government
that the facts are as stated.

(b) Divisional Superintendents on the East Indian Railway as on

«ther State Railways have always had the power to dismiss certain
-classes of employees.

are not aware

(¢) Government have not the information and do not propose to eall
for it. They have no reason to think that the Agents of the two railwavs
mentioned do not exercise their powers in the matter properly.

Lieut.-Oolonel H. A. J. Gidney: Will the Honouruble Member assure

this House that if I point out cases to him he will take notice and inquire
‘into them ?

The Honourable Sir Oharles Innes: That depends on the cases.

Lieut.-Polopel H. A, J. Gidney: I thank the Honourable Member. I

-shalP give him genuine cases if he will kindly promise me to inquire into
them. ¢

ACTION TAKEN BY TEE RaA1LwAY Boarp ON APPRALS FROM Mgx
p1sm1ssep BY THE Eist INDIAN aND ToE GrEaT INt1aN
PexiNsuLA RarLways.

407. *Lieut.-Oolonel H. A. J. Gidney: 1. Will Government be pleased
to inform this House:

(a) how many appeals have been received by the Railway Board
from men dismissed on the East Indian and Great Indian

Peninsdla Railways since these Railways came -under 'ts
control ;

(b) what staff is engaged by the Railway Board to inquirc carefully
into these cases; and .

(¢) in how many such appeals, if any, the Railway Board has
referred the matter to the Agent for reconsideration and
further inquiry or whether it has steadily refused to interfere
with the aotion taken by the Agents conferned with the
gtereotyped reply, ‘‘The Railway Board regrets it canndt
interfere with the action taken by the Agent ''?
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2. How many appeals have been referred to the Railway Board from
its dismigsed State Railway employees on these two Railways, submitted
through His Excellency the Viceroy and Governor General, and, in how
many cases, if any, has it interfered and upheld the appeals submitted
ogainst the orders of the Agent? °

8. Is it a fact that owing to want of adequate staff the Railway Board
find it next to impossible o examine such appeals thoroughly? If so, do
Government intend to make provision for supplying this extra staff?

The Honourable: 8ir Oharles Innes: The appeals against dismissal
which have been reccived by the Railway Board since the two Railways
were taken over are not‘mumerous but I do not know the exact nmumber.
Whenever an appeal lay to the Railway Board a report from the Agent
was obtained on it. No separate staff is employed solely for the disposal
of appeals against dismissal; the branch of the Railway Board’s office
which deals with all matters relating to pcrsonnel also deals with appeals
of this nature, and it is not inadequate for the work, including the thorough
examination of appeals which it has to perform.

Mr. A. Rangaswami Iyengar: May I know whether in respect of
appesls against dismissals on State Railways the matter is not referred

to the Public Service Commission?

_The Honourable 8ir Oharles Innes: I should require notice of that,
Sir.

ProorpURE ADOPTED BY THE NORTH WESTERN RAILWAY 1IN cASES OF
ALLEGED Fraup BY THEIR CoNTRacTORS AND Ewmrrovegs.

498. *Lieut.-Oolonel H. A. J. Gidaey: (a) Is it a fact that the ordinary
practice of the Railways, in cases where their contractors and employecs.
are suspected of and departmentally charged with fraud, is to dismiss or
discharge them even on suspicion instead of prosecuting them eriminglly ?

(b) If so, will the Government be plessed to state the reasons for not.
taking such action in certain cases, within: the past eight months, both with
contractors and its employees, official and subordinate, on the Norta
Western Railway and which have been brought to their notice?

The Honourable Sir Charles Innes: (a) No.
(b) Does not arise.

' Excess or MiNeraL O1r DISCLOSED Af A REsurr or Verirroarion By
THE AUDIT Drrartment o¥ THE EasT INniany Ramway v 1924,

499. *Lieut.-Oclonel H. A. J. Gldney: 1. Is it the rule for stores to-
be verified by the Audit Department of the East Indian Railway at least
once & year, if not more frequently? Does this rule hold good in respect
to the item of mineral lubricating o0il? If so, will Government please
state: '

(o) when the item of mineral lubricating oil for the Carriage and

+  Wagon Department was verified by the ‘Audit Department at

‘ ‘= the Lilloosh Warehouse, or, in other words, at the Stores at.
‘Lillooah, prior to the verification of 8th September, 1924;
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°(b) what the net result of such verification was, after adjusting the

: shortages and excess found on verificétion; ' =

{c¢) what the net result of the verification conducted by Mr. §. N.
Ghose of the Fast Indian Railway, Audit Department at
Lillooah was, on the 8th Beptember, 1924, and whether it
disclosed an excess of 87,810 gallons of mineral ‘lubricating oit
over the book balance on that date; and

{d) what was the actual quantity of mineral lubricating oil pur-
chased from date of last verification upf to the date of the
present verification referred to, m’s‘. 8th September, 19247

, 2. Was the Carriage and Wagon Superintendent satisfied with vhe
finding of the verification and was he asked by the Audit Department to
have this excess checked in his office and credited through a Profit and
Loer;d I;eceived Return? Was this done and is this Return now on official
Teco!

3. Was he asked to explain how such a large quantity came to be
issued when the book balance showed a considerably smaller quantity to
be in hand and what was his explanation in the matter?

Mr. A, A, L. Parsons: 1. ' Yes.

(a) and (b). The result of the verification held on 16th June, 1924, was
on excess of gallons 1,788} representing the difference between book
and ground balances. .

(¢) The result of the verification held on 8th Beptember, 1924, was an
excess of 5287 gallons representing the difference between book and'
ground balances. R

Ire September 1924, the following verifications were, among -others,
cnrried ouy at Lillooah :
) (1) Mineral pil—
| Excess—35,287 gallons.
(2) Cotton waste soaked in mineral oil—
Deficiency 114 cwt. 2 gr. 4 1b.*

The above items represent the difference between book and ground
balances on verifieation. -

Investigations carried out subsequemt to the verification showed that
there was a large number of requisitions from out-stations for supply of
“Cotton wuste soaked in mineral-oil"", which had been complied with
prior to 8th September, 1924, but had not been posted in the bpoks. The
1otal of thesa requisitions amounted to 7,502 ewt. '8 qr, 15 Ib. representing
the equivalent of 1,184 cwt. 1 qr. 15 Tb. of cotton waste and 83,255 gallons
of mineral oil. '

After posting .these items in the books the net result of the verification
rof mineral oil. as -_d‘mlgapﬂ by a comparison of book balances and actual

T wiormts reareasntn 18 cwt. 0 4r. 4 Th, of cotton weste and 96 cwt. 2 qr. O Ib, o
:_;‘m(m represents 17 ot € ”“?" weste, ’
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siock and the posting of the requisitions complied with prior to the
verification was as follows:

Gallons.

L. Mincral oil exoesa e e e e 5,287
2, Less shortage of mineral oil found on verification of mineral

oil .Olhod i.n meutﬁ .. . - . . 1.272

" Net excess . 4,566

L ]

8. Add mineral oil fgrming part of{cotton’ waste soaked in oil . 83,266

—

87,810

(d@) Gallons 144,966 of which gallons 26,649 were supplied fo
Lillooah Depét.

2. The results of the verification were duly referred to the Carriage
and Wagon ' Buperintendent. The discrepancies were adjusted through
Profit and Loss Aecount and the returns are' on the official record. The
result of the verification was not considered satisfactory.

3. No satisfactory explanation was forthcoming, and the staff concerned

with the custody and accountal of the materials was dismissed from
service. .

‘Lieut.-Oolonel H. A. J. Gidney: Sir, will the Honourable Member
kindly tell us who was reeponsible for this condition and loss to the
Railway ? '

Mr. A, A. L, Parsons: I do not know, Sir.

Lieut-Oolonel H. A. J. Gidney: Will the Honourable Member kindly
make an inquiry and let me know considering it is about thrge years ago-
and five men have been dismissed and ruined for it? “

Mr. A. A. L. Parsons: No, Sir. The staff concerned were dismissed
irom service, {

Excuss oF MINERAL Oil. DISCLOSED A8 A RESULT OF VER'FICATION BY
THE AUDIT DEPARTMENT OF TuE KaAsT INDIAN RaiLwav 1n 1924,

500. *Lieut.-Oolonel H. A. J. Gidney: If the alleged excess of
87,810 gallons of mineral oil over the book balance actually existed in the
case which led to the dismissal of Mr. M. D’Cruz, Acting Superintendent,
Howrah General Stores, East Indian Railway, will Government please
gtate :

(a) where such excesses came from; :

(b) if the suppliers, Messrs. the Standard Oil Company of New
York, were intimated of same and ealled upon to explain;
whether they were credited with this excess, representing over
8 lakh and a half of rupees in value,

(¢) if, with the system in force on this Raflway, this excess, re-
presenting as it does 22 oil tank wagons of 4,000 gallons each,
was ar could have been supplied within the short period re-

presented from date of last verification .of the item: up to 8th
September, 1924, and
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(@) if the Agent of this Railway suspected the Carriage and Wagon
Department staff at Lillooah, who made the original issues, to
be in collusion with the officials and staff .at the various out-
stalivns from Howrsh to Kalks and had issued diminished
quantities to them and obtained roceipts for quantities not
actually supplied or, in other words, for excess quantities? If o
o, were these officials and staff questioned about the receipts
granted to Lilloosh Stores and with what result?

« Mr. A A L. Parsons: As explained in my reply te the previous ques-
tion, 88,255 gallons of the difference of 87,810 gallons between ground and.
book balances was due to the fact that certain rkquisitions complied with
prior to 8th September, 1924 had not on that date been posted in the
books; the balance of about 4,500 gallons was doubtless due to accumula-
tions of small differences between actual and booked issues.

Disvissar oF Mr. M. D’Crvz, 1ATE OFFICIATING STORES SUPERIN-
TENDENT, Howgan, East INpiax Rainway,

. 601. *Lieut.-Oolonel H. A. J. Gidney: (a) With reference to the reply
to my unstarred questions Nos. 118-122, dated 81st August, 1926, in which
the Honourable Member stated that because the East Indian Railway was
at that time not under State management, he disclaimed responsikility
for the summary dismissal in connection with the Cotton Waste Case of
Mr. M. D’Cruz, Acting Superintendent, Howrah General Stores, East
Indian Railway, will the Government please state if, when the East Indian
Railway became a State Railway, the Government of India became the
assigns of all assets and liabilities in connection with that Railway?

(b) Will Government please state whether they deny their liability to
any claims that have been made by Mr. M. D’Cruz in connection with this
case? ® ’

(c) Wil Goyernment please state whether, on a date subsequent to the
East‘Indian Railwgy coming under State management, the Railway Board
ordered two of its members, Col. Sheridan and Mr. Bims, to proceed to
‘Caloutta to investigate this case? Did they hold an investigation (without
examining Mr. D'Cruz) and obtain legal advice?

Dismissal oF Mr. M. I’CRUZ, LATZ OFFICTIATING STORES SUPERIN-
TENDENT, HowraH, East INnian Raruway. .

508. *Lieut.-Oolonel H. A. J. Gidney: Will the Government of India
be pleased to state whether they have held the late Controller of Stores,
East Indian Railway, primarily responsible for dereliction of duty in con-
nection with the Cotton Waste Case? Is it a fact that the late Controller of
Stores has admitted in writing and that his statement is on official record,
"that he did order Mr. D'Cruz to act as he did and. for which act, he,
Mr. D’Cruz, as s subordinate, for obeying his superior's orders, was sum-
marily dismissed? .

Disuissst oF Mr. M. D’Crvz, LATE OFFICTATING STORES SUPBRIN-
T.¥1 N1, Howean, Easr INpran Ratwwav.

504. *Lieut.-Oolonel H. A. J. Gidney: 1. Ts it not an official recorded

. 4act that, with regard to the three charges” framed agsinst Mr. D’Cruz

by the Agent, East Indian Railway, he (Mr. D’Cruz) in his
B2
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statement alleged (a) that he acted under the direct and personal order
‘of his superior officer, the Controller of Stores: (b) that, vide letter
. No. B/A. 1966 of 8th October, 1924, from Chief Auditor to the Carriage and
'Wagon Superintendent, instead of a shortage, an excess of 902 cwts. of
cotton waste was found on an official investigation and weighment being
_taken: (c) that, instead of a shortage of mineral lubricating oil an excess
of 87.810 gallons over took balance was found on official weighment being
taken. and that therefore, (d) in dismissing Mr. D'Cruz summarily the
charges made by the Agent against him that, as a result of shortage, the
East Indian Railway had suffered enormous losses, had no foundation in fagt
or substance? ¢

2. 1f so, what were the findings of the official inquiry?

8. Is it not the duty of the Railway Board to administer justice to its
employees irrespective of grades?

4. Do Government intend, in the interests of justice, to call upon the
East Indian Railway to show the quantity of each of the items purchased
from the date of last verification up to the date of the present verification
(8th September, 1924)?

5. If Government disputes the acouracy of this statement is it prepared
to place the entire records and evidence in this case before an impartial
Committee of Members of this House, official or non-official, and to submit
to its opinion? If not, is the Railway Board (a) afraid to face the issues
involved in the dismissal of one of its employees. or (b) is it its intention
to use these subordinates as scapegoats to suffer and to shield the irregular-
ities of officials?

Reixsratevext oF MR, M, D’CRruz aND PIVE OTHER SuBORDINATIS
DISMISSED BY THE EAsST INDiaN RAILWAY IN CONNECTION WITH
THE Corrox WasTE Cask. ¢ "

505. *Lieut.-Oolonel H. A. J. @idney: (a) Wilf the Government be
pleased to state whether they obtained eminent legal advice, and if so, was
this advice to the effect that Mr. D'Cruz and the five subordinates who
were dismissed with himn were guilty or not guilty of any dishonest act .n
connection with the Cotton Waste Caose?

* (b) Is it & fact that it was only after or at the time that the Agent
‘dismissed these six subordinates, ineluding Mr, D’Cruz, that he became
‘Sumpicious of the part played in connection with the cotton waste case Ly
“the Controller of Stores, and, if so, did this lead to further action by the
Government against the Controller of Stores which ended in his dismissal?
If 80, why did the Agent not eancel his former orders and reinstate these
‘gix subordinates? *

“The Honourable Sir Oharles Innes: I propose with your permission,

Sir, to answer questions 501 and 503 to 505 together. I 'have nothing to
add: to the -information given to the Homourable Member in my reply to
questions Nos. 118 to 122 on the 81st August, 1026, and in the Railway
Department’s letter of the 28th October, 1925, to him.

Dieut:-Oolonel H. A. J. Glansy: ‘Sir, ‘will“the Hondurable .LM?mber
‘kindly infortn me whether the l}ﬁeﬂit-i'df ‘the Enst Tndisn Railway ordebed
the Controller of Btores of the Kast Indian Railway to keep Mis' mouth
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shut in this matter, as admitted by the Controller of Stores in a letter’
which I possess here, and that this took place '

“Mr. President: Order, order. The question has -'béen:']:_sut.

The Honourable Sir Charles Innes: I do not remember all the details in
this case, but.I may inform the Honourable Member that the very long
reply I gave to his unstarred question last August was written after a very
complete study of the question, and I am perfectly satisfied that there is
no ground whatever for reopening that case. ' o
Lieut.-Oolonel H. A, J. Gidney: Sir, I am not satis;ﬁed.

L]
K

InpEpTRONERRS OF THE EasT INDIAN RatLway 0 Mr. M. D’Cruz.:

502. *Lieut.-Colonel H. A. J. Gidney: (a) Are Government aware of
the fact that besides the sum of about Re. 14,000 representing his bonus
and gratuity which it has refused to pay him, the East Indian Railway is
still in debt to Mr, D’Cruz to the extent of Rs. 8,000, his Provident Fund,
by reason of refusing him settlement up-to-date?

(b) Will the Government please state whether this money has been
taken on to and is, to-day, to be found on the books of the East Indian
Railway ?

The Honourable 8ir Oharles Inneg: Mr. D’'Cruz was dismissed from the-
gervice, and was consequently not entitled to bonus on his provident fund
and gratuity; and Government are not in debt to him for these amounts.
They are not aware whether Mr. D’Cruz has yet drawn his own accumula-
tions in the Provident Fund in full. If not, any balance must be borne on
the books of the East Indian Railway.

Lieut.-Oolonel H. A. J. Gidney: Will the Honourable Member please
inform me what was the tptal loss of the East Indian Railway owing to
these thansactions on the part of Mr. D’'Cruz and others for which they
were dismissed, and whether that total loss was deducted from the amount
due fo Mr. D’Cruz and others from their gratuity and bonus? If not and
if the Railway losf money, will Government kindly explain why they
paid out to these men their Provident Fund? '

The Honourable Sir Oharles Innes: Nothing was due to Mr. D’Cruz on
aocount of his Provident Fund bonus because he forfeited the bonus as he
was dismissed.

Dism1ssar, oF THE CoNTROLLER OF StoRES, EasT INpIaN Ralrway.

508. *Lieut.-Oolonel H. A. J. Gldney: (a) Is it not a fact that the Gov-
ernment of India dismissed the Controller of Stores. East Indian Railwav. for
offences committed by him before that Railway was taken over as a State
Railway and, as in Mr. D’Cruz’s case. was not the inquiry commenced
before the Government took over the Railway ?

(b) If so, will Government please state why they accepted responsipility
and acted in the one case and refused to do so in the other?

The Honourahle Sir Charles Innes: (a) The reply to both parts of the

question is in the negstive.
(b) Therefore does mob arise. .



962 QUESTIONS AND ANSWERS.

Reooorion or T INTEREST ON Provibent Fonp DEPOSITS,

507. *Lieut.-Oclonel H. A. J. Gidney: With reference ta Government's
decision to reduce the interest on Provident Fund deposits from 5% to 43
per cent, from April 1st, 1927, will the Honourable KIember please state
whether this order applies to the Provident Fund deposits of the employees
in the various Btate Railways? ' '

Mr. A. A. L. Parsons: Yes.

GraNT 10 PosTaL "SIGNALLERS IN THE "TELEGRAPH DEPARTMENT OF THE
BeNErIT OF COUNTING THEIR SERVICE IN THE PisTaL DEPARTMENT
POR PTRPOSES OF REGULATION OF THEIR Pay.

508. *Lieut.-Oolonel H. A. J. Gidney: 1. Will Government, state why the
postal signallers who have been absorbed in the Telegraph Department on
the requisifion of the Government itself have been denied the privilege of
counting their past services in the Postal Department in the adjustment of
their salaries?

.- 2. Is it not a fact that when one Government servant is transferred from
one Department to another, he receives adequate consideration for hig past
services?

8. Is it not a fact that when a military telegraphist is transferred to
civil employment, his past services are taken into account for the adjust-
ment of his salary?

4. Ts it not a fact that when Local Service telegraphists were absorbed
int¢ the General Scale, their transfers were made point to point?

5. Have the Government of India received any repreﬁent.ation from the
All-India Telegraph Union on the subject? If so, has any reply beea sent
to them? .

6. Are Government prepared to consider the question of revising the
salaries of these postal recruited men without affecting the claims of
seniority in service of the Departmental hands? '

The Honourable Sir Bhupendra Nath Mitra: 1. The attention of the
Honourable Member is drawn to the concluding paragraph of the reply
given in the Assembly on the 27th Junuary, 1927, to part (¢) of the starred;
question No. 41 by Mr. D. V. Belvi. It may be added that the request of
the Postal recruited men to be granted the benefit of their Postal Bervice
for purposes of regulating their pay in the Telegraph Service was carefully
considered by the Telegraph Committee of 1921. The Committee held
that thev were unable to support this claim as the men concerned had
voluntarily elected to enter a Department from what was altogether a
separate Department at a time when the prospects in the new Departmeqt
wore decidedly better and they could not fairly seek to be treated as if
they ad remained in the original Department. '

2. Presumably the Honourable Member refers to the question of past
gervices being counted ‘for increment’ on transfer of a Government ser-
vant from one Department to another. The attention of the Honourable
Member is drawn to the replv given on the 318t January, 1927, to unstarred

question No. 27 by Mr. M. K. Acharya.
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8. No, except for the period he has been continuously employed in *
«departthental telegraph offices as & military telegraphist.
4. Yes.

5. Yes. A reply to the representation is expected to:issue shortly,
6. No.

Lisut.-Oolonel H. A. J. Gidney: Sir, will the Honourable Member
please inform me with reference to his reply to part 8 of my question why
it is that the Telegraph Department alone do not récognize for this purpose
gervice in one Department before transfer to the other?

The Honourable Sir Bhupendra Nath Mitra: If the Honourable Mem.
ber will kindly read the documents to which I have referred in my reply
to his main question, he will be able to obtain information on the question
now asked by him.

Joixixe or THE Main LiNe oF THE Mapras aAND SouTHERN MAHRATTA
RaiLway PRoM Pirrarur T0 CocaNADa,

500. *Mr. T. Prakasam: Has the attention of Government been drawn
to the letter of the Becretary, Fast Godavari District Association, Cocanada,
dated the 25th Januarv, 1927, to the Secretary, Railway Board, Delhi, re-
garding the joining of the main line of the Madras and Southern Mahratta
Railway from Pittapur to Cccanada?

Mr. A. A. L. Parsons: The Government have received the letter men-
tioned by the Honourable Member and the matter is at present under their
considerafion.

AMENDM ENT oF THRE INDIAN Rainwavs Acrt.

.310. *Mr. T. Prakasam: Will.the Government be pleased to state
whether they propose te take up the revision of the Indian Railways Act,
and if so, when? s

Mr. A. A, L. Parsons: The Honourable Member is referred to the answer
-given in this Assembly to question No. 275 asked by Sir Purshotamdas
Thekurdas, on the Tth February, 1927, .

COMPLETION OF THE NIDADUOL=-NARSAPUR AND GUDWADA-BHIMAVARAM
Ramway Lines,

511. *Mr, T. Prakasam: With reference to the Nidaduol-Narsapur line
and Gudwada-Bhimavaram line will the Government be pleased to state:

(a) What the time allowed for its completion is?

(b) When the Engineer or Engineers, in charge of these works, have
begun the works? ' '

(c) Whether tenders have been called for and accepted in connection
with the various works and if so. when and for what works?

(d) How mwuch more time is required to complete the lines and open
them?

(¢) Whether the Engineer or Engineers-in-charge of the lines applied
for any extension of time and if so, how long?
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(f) What is the sum spent monthly on the Engineering Establish-
ments ?

Mr. A:-A. L. Parsons: The information is being obtained and will be
communicated to the Honourable Member when received.

_ .
INcrREasE 1N THE NumszrR oF S1EHs EMPLOYED IN THBE OFFICES OF THE
AcexT AND THE CHizr Avbprron, NorTm WesteaN Ramway,

512. *Bardar ¢ Bingh: (a) What is the total ministerial strength
of the offices of the Agent, North-Western Railway and the Chief Auditor,
North-Western Railway resvectively under different grades and how many
of them 'are Muhammedans, Hindus and Sikhg in each ‘grade?

(b) Do the Government propose to take steps to increase the number
of Sikhs employed ?

Mr. A. A. L. Parsons: The information for which the Honourable Mem-
ber asks is not available; but the orders, which the Government of India
have recently issued relating to the measures to be adopted for securing
tho appointment of members of minority communities in the different offices
of the Government of India, have been communicated to Railway Adminis-

trations, and T have no doubt that they will be put into operation on the
North Western Railway.

NosBer o Hixpts, MrEAMMADANS AND SIKHS EMPLOYED IN THE QPPICES
or THE PosTMasTER-GENERAL, PUNJaB aND Nor'H Wxsr FroNTIER
CiroLE, aNv THE Dgprury PostMaster GENERaL, Rarmnway Mamn
SERVICE, AMBALA. '

518. *8ardar Eartar 8ingh: Will Gofernment please place on the thble:
a statement showing the number of Hindus, Muhammadans and Bikhs.
employed in the offices of the Postmaster-General, Punjab and North-West
Frontier Circle and the Deputy Postmaster-General, Railway Mail Ber#ice,.
Ambala?

Sir Ganen Roy: The following statement gives the details asked for
by the Honourable. Member:

Office of Poatmaster-

General, Panjab
anl North-Weet : .
Fromtier Cirele,
Hindus . ‘ . . . ' . . 109
Mubammadans . .. . . . s . (1]
‘Bikhs v . . . . . . 3
Office of the t
: - B
ilway Mai oe;
Northern Cirele.
Hindus . . . . . R £ .
' Muliamiiada¥s . . o ’- - 7t

*"Rikhe . " . . R R 5
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Provogrion or MusaMmapaNs, GUREKHAR AND orHEr Hinpbrs anp
SikAs EMPLOYED a8 BouLpiERs aND Vickroy’s CoMMIsS8IONED
OFPICERS IN THE INDIAN ARMY.

- 514. *Sardar Kartar 8ingh: (¢) What is the total number of Indian-
soldiers and Viceroy's. commissioned officers in the Indian Army (both,
Cavalry and Infantry respectively)?

-(b) Will Government kindly give the above information - as below:

(i) number of Muhammadans,
. (ii) number of Gurkhas and other Hindus,
(iif) number of Sikhs? '
(c) What is the proportion of each community In the Indian Ah:_ny?_
Mr. @. M. Young: (a) and (b). The figures are as follows:

.

CAVALRY—
4,608 Muhammadans.
4,208  Hindus. '
2,682 Sikhs.

Total 11,208

INFANTRY—

33,204 Muhammadans,
65,879  Gurkhas and other Hindus.
15,208  Sikhs. .

Total 1,04,481

(c) '.I‘he percentages for the whole of the Indian Army are as follows:
88 per 'cent. Muhammadans.
50 pe'r ceht. Gurkhas and other Hindus.
17 per cent. Sikhs.

NuMBEr or SikHS IN THE BaLT DEPARTMENT.

515. *Sardar Kartar 8ingh: Will Government be pleased to state whab:
is the number of Sikhs in the Imperial and Provincial services of the -
Balt Department and the number ¢f total appointments?

The Honourable Sir Basil Blackett: There are no Sikhs in the gasetted’
ranks of the Bombay and Madras 8alt Departments. In the Northern
India Salt Revenue Department out of 44 gazetted officers two 'are Bikhs.
The Salt Department is not divided into sn Imperial and & Provingial.ser-
vice.

Noueer oF MumaMmapaN, Hrxov anp Sixm  Ixsrectors or Posr
Orrices AND THE RaiLway Marp Service iN mae Pusms. o
5168, *Ssrdar Eartar 8ingh: What is the total number of Inspectors:
of Post Offices and the Railway Mail Service, respectively in the Punjab-
anét how many of them are Muhammadans, Hindus, and Sikhs?
Sir Ganen Roy: Sixty-three; 24 Muhammedans, 85 Hindus gnd 4 Bikhsj
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NuMrER OF S1EHS WHO APPEARRD AT THE KEXAMINATION HELD BY THM
ACCOUNTANT GENERAL, CENTRAL REVENUES, IN JANUARY LAST,

- 517. *Bardar Kartar Singh: Will Government please state:

(i) how many Sikhs applied to appear in the Examination held by
the Accountant-General, Central Revenues, in Junuary last,
and how many were allowed to sit in it?

(ii) bow many from other communities, i.e., Hindus and Muham-
madans sat for the examination?

(iii) the number of accepted candidates from each community?

The Honourable Sir Basil Blackett: (i) 87 Sikhs spplied, 11 were held
+ eligible, and only 6 sat for the examination,

(i) 2 Anglo-Indians, 28 Muhammadans, and 128 Hindus sat for the
+ examination,

(iii) 11 Hindus and one Sikh passed the examination.

SELECTIOR OF SiKHS FOR THE IND1AN Rarnway Service oF ENGINEERS
AND THE TRraNsrorTaTION (TRrarric: AND CoOMMEROIAL
DEPARTMENTS OF STaTE Rainwavs.

518. *Sardar Kartar 8ingh: (2) How many Sikhs in the Punjab appliad
" Yo appear at the examination held by the Railway Board for the:

(1) Imperial Bervice of Engineers on State Railways, and

(2) Transportation (Traffic) and Commereial Department of State
Railways,

- and how many of them were permitted to sit at the said examination?

(b) Are Government aware that in spite of their short representation no
. Bikh has been selected for appointment?

The Honourable Sir Charles Innes: The Government of India hive no
information as to the number of Bikhs who applied to appgar at the com-
petitive examination for Superiér Railway Services held in November, 1926
a8 all applications in the first instance were dealt with by the Provincial
Quota Committee. One Sikh was nominated by the Punjab Committes
for the Indian Railway Service of Engineers competitive examination but
"he did not appear at the examination.

Sren Cusroms INSPECTORS AND APPRAISERS,

510, *Sardsr Kartar Singh: (a) What is the total cadre of Inspectors
and Appraigers at every Customs Station in India and how many of them
- gre Bikhs in either grade at each staticn?

{b) Was the Government of India, Home Department Office Memo-
-randum No. F.-176/25-Estbs., dated the 5th February, 1928, regarding the
measures to be adopted in securing the appointment of members of
- minority communities communicated to the Customs Department? If it
was communicated what effect was given to it by the Department in making
-appointments of Inspectors and Appraisers at all the stations in India?
‘¥ it was not, why?

(o) How are' the appointments made and what are the necessary quali--
#Aedtions required for these appointments? ' FHENTY S
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The Honourable Sir Basil Blackett: As the answer is a somewhat long*
one, I propose to lay it on the table:

(6) The number of Customs Inspectors is as follows:

Calonth - . . . . . 4 1‘

Chittagong . . . . . . . 1
Rangoon . . . . . . . 7 .
Madras . . . ' . . . 3
Madrag Outports . . . . . . 7
Bombay . e . . . . ) 10
Karachi . . . . . . 3
L]
‘The number of Appraisers is: o

Caleutta . . . . . . 86
Chittlgong . . . - . - . 1
Rangoon . . . . . . . 13
Madras . v . . . . 12
Bombay . . . » . . 26
Karachi . . . . . . . 21

‘There are no Sikhs in either class but in Bombay there is one Sikh among
ithe Preventive Officers from whom lnspectors are selected.

(b) Yes, but it related only to the ministerial estublishments and not
to the Preventive and Appraising staffs.

(c) Appraisers are appointed partly by promotion from other branches of
the Custom House establishments and partly by the direct recruitment of
men with commercial experience. Inspectors are appointed by selection
fromy the cadres of Preventive Officers. The appointments are made by the
Collectors of Customs at the five great ports, and as the subordinate staff
s pot subjeot to transfers from one provinee to another recruitment is
maturally confingd, for:  the most part, to residents of the Province

concerned.

RepresentatioNy of Sikus IN THR Oreice ofF THE PuBLic Semvios -
ComMISSION.

520. *Bardar Kartar Singh: (a) Will Government gleaae say what is
the total strength of the ministerial staff of the Public Service Commigsion

with the Government of India?
‘() Is it & fact that there is no 8ikh in this cadre of the Commissicn?

(c) How inany Sikhs applied for appointments when the office of the
‘Commission was constituted and why was none of them appointed to give
this community its share of representaticn?

The Honourable Sir Alexander Muddiman: (a) The total strength of the
‘ministerial staff of the Public Service Commission is 12.
. (b) Yes. .
. (c) Out of 199 applications for appointment 10 came from Bikhs, 2 ;qf
whom had not passed the Staff Selection Board's examination. One-third
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‘of' the appointments have béen filled from minerity communities, but in
this small establishment it has not vet been found possible to offer any.
appointment to a Sikh.

Mr. M. A. Jinmah: Do the Government propose: to take any steps ta:
make up for the paucity of Sikh representation in the services?

The Honourable Sir Alexander Muddiman: In’ this scrvice of 12, as T
have said Co ' o ’ )

Mr. M. A. Jinnah: All services.

The Honourable Sir Alexander Muddiman: I am answering this ques-
tion in regard to the Public Service Commission. In this service of 12,
the minority communfty is' well represented by one-third.

I3
Revision or TER CoxstiTeTioN OF THE Musuia UNIVERSITY AT
ALIGARH.

521. *Mr, Abdul Haye: 1. Has the attention of the Government been
drawn to & pamphlet éalled ‘* Note by Aftab Ahmad Khan on his works and.
experience during the last three years of his office ag Vice-Chancellor of the:
Aligarh Muslim' University ''? Were copies of this pamphlet submitted to-
His Excellency the Lord Rector of the Aligarh Muslim University and the
Government of India? _

2. Is it & fact that the ex-Vice Chancellor, Sahibzada Aftab Ahmad.
Khan, has pointed out in this pamphlet, the immediate necessity of revis-
ing the constitution of the Muslim University at Aligarh?

8. Is it proposed to make an inquiry into the working of the University
under section 18 (2) of the Aligarh Muslim University Act XL of 1920 or
otherwise ?

4. If 8o, is it proposed to take the lemding Musalmans of India inte
their -eonfidence before instituting any enquiry?

Mr. J. W. Bhore: 1. Yes. ‘

2. Sahibzada Aftab Ahmad Khan has suggested an examipatian of the-
constitution with a view to a consideration of ite suitability for the Aligdrh
Muslim University. ‘

8 and 4. The matter is under consideration.

Avpit oF THE ASNUAL AccouNTts AND Batance Sueer or rEE Musum
UNIVERSITY AT ALIGARH.

522. *Mr. Abdul Hsye: Will the Government please state what firms.
of Auditors are at present appointed to sudit the ammual accoumts and"
balance sheet of the Aligarh Muslim University?

. Mr, 3. W. Bhore: The last nudit was carried out by Mesars. Batliboi
and Purohit, Incorporated Accountants, Bombay, about the middle of
1928.

AvuDIT OF THE ANNUAL AcCOUNTS ANT Barance Smeer or THE Musuix
¢ UNIVERSITY AT ATIG\RH.

528, *Mr. Abdul Haye: 1. Ts it a fact that Sabibzada Aftsb Abmad
Khan as Vice-Chancellor of the Aligarh Muslim University in December-
last requested the Government to have the accounts of the Univerity

N P : : : . i



“QUESTIONS AND ANSWERS. 269
audited by some qualified Government Auditor other than those appointed
by the Visiting Board of the Uniwersity?

. 2. Did the Government enter imto further comunication with the
. Vige-Chancellor. on this subject with & view to satisfy itself ds to the

necessity of taking such action? .

8. What notion have the Government taken or what action do they
propose to take in this matber?

Mr. J. W. Bhore: 1. Yes. .
2. No. ! .
8. The appointment of auditors rests with the Visiting Board.

Visitina Boarp oF THE Mustiy UNIVERSITY AT ALIGARH,

524. *Mr. Abdul Haye: 1. Will the Government please state what are
“the names of the present ex-officio and nominated members of the Visiting
Board which has been constituted under section 14 (1) of the Aligarh
Muslim University Act?

2. Will the Government please state how many inspections have so far
been made by the Visiting Board ever since the establishment of the
University giving in each case the date or dates of inspection and the

“name or names of the member or members of the Visiting Board through
- whom the inspections were made?

8. Was ever any action taken by the Visiting Board at the time of
inspection under section 14 (8) of the Aligarh Muslim University Act?

Mr. J. W. Bhore: 1. The Visiting Board consists of six e2-officio and two
. mominated members. Their names are as follows:
. Ez-officio Members.
1* Hig Excellency Sir William Marris, K.C.8.1., K.C.I.E., Governor
of thg United Provinces.
2. The Honoursble Sir Samuel O 'Donell, K.C.L.E., C.8.1., 1.C.S-,
Member of the Executive Council, United Provinces.

8. The Honourable Lieutenant Nawab Muhammad Ahmad,Bsi'd
Khan, C.ILE., M.B.E., Member of the Executive Council,
United Provinces.

4. The Homourable Rai Bahadur Rajeshwar Bali, O.B.E., Minister
for Education, United Provinces.

5. The Honourable Nawab Muhammad Yusuf, Barrister-at-Law,
Minister for Local Self-Government, United Provinces.

6. The Honourable Thakur Rajendra Singh, Minister for Agriculture,
United Provinces.

Nominated Members.

7. Kunwar Jagdish Prasad, C.ILE., O.B.E., I.C.B., Indusiries and
Bducation .Beoretary to the fGovarnmqnt. of the United Pro-
vinces

8. Vacant.
‘2 ‘None.
‘8. Does not arise.
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BTRIEE AT KHARAGPUR ON THE BENGAL NAGPUR RAILWAY. )
Mr. Ohaman Lall: 1. Will Government be pleased to state

(a) whether they have received a full report togarding the bayonet-
' ing of Kharagpur strikers and the condition of those who were
fired on and bayoneted;

(b) whether they have received any further information regarding
the strike situation on the Bengal Nagpur Railway;

(c) whether it.is a fact that telegraphic messages from the affected .
areas are being or have been censored; and

(d) whether any muetings of the workers were prohibited, and if so,
under what authority and for what reason?

The Honourable Sir Oharles Innes: I have received a report from the
Agent about the afiray which took place at Khargpur on the 11th instant.
As I stated the other day, a Labour Union meeting was held that evening.
Every effort had been made by the Agent to remove any misunderstand-
ing sbout the temporary character of Naidu's traisfer to work under the
executive officer and the fine imposed on Naidu had been cancelled. But
the Agent’s information is that it was as the result of the transfer that
those present at the meeting, as soon as the meeting was over, took pos-
session of the station and station yard at Khargpur. The news was at
once sent to the railway officers and to the District Magistrate and District
Buperintendent of Police of Midnapore who happened to be at Khargpur.
It was reported that a crowd of working men had gone to the station yard
with the object of stopping all work and of interfering with the train
service.

When the officers reached the station, they found the platform occu-
pied by a crowd of about 400 men. They were informed that the Traffic
staff had been forcibly stopped from work, and that a part of the crowd
hed gone to the East and West Cabins. The Puri Express had been
admitted to the station, but the workmen were on the track in front of it
and would not allow the engine to be changed. The total number of men
‘who went from the Union meeting to the station is estimated at between
600 and 1,000 men. i

The District Magistrate and the other officers with the few police pre-
sent moved towards the crowd in the platform, and ordered them to
leave the platform. They succeeded in moving the crowd some way to-
wards the Midnapore end of the platform, but they were heavily stoned
with bsallast picked up from the track and it was impossible to move the
crowd any further. The officers then returned to the station building
being heavily stoned in the process, and the District Magistrate then order-
ed the Auxiliary Force to be called out and Armed Police to be sent for
from the Thana at Jhapatapur.

The crowd in the meantime had remained at the Midnapore end of
the platform, and information was received that an attack was being made
on the #West Signal Cabin. . :

Orders were issued to the Auxiliary Forve as soon as they arrived to
clear the yard and to place guards in the East and West Cabins. The
Foroe also marched in front of the Puri Express driving the crowd before
them and eventusally the engine of the train was changed and the.train
allowed to proceed. ,

' : ( 970 )
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In clearing the flatform and the yard, 15 workmen were wounded.
None of the wounds were serious and 12 of them are reported to have-
been merely superficial—in fact nothing more than pricks. No firing was:
resorted to in the station and station vard in spite of the fnct tiut lhe
Auxiliary Force were stoned, but later in the night a body of rioters attacked
a police guard, at a level crossing, I believe, with stones and brick-bats.
Two shots were fired and one rioter was wounded in the leg. The wound®
is not serious.

(b) The Khargpur Branch of the Union is reported to have declared &
*general strike on Tuesday last. .

The latest wire from the Agent is as followsg:

* No response yet to Union call for general strike. Men at all stations between -
Khargpur and Bhadrak resumed and strike now confined to Khargpur-S8halimar section.
Bhops remain closed and all quiet. Work of station dy"d much improved with new
recruits who are coming in increasing numbers. Mail and passenger trains runming

more punctually and ten goods trains through Khargpur to-day clearing accumulations at
Tatanagar and Khargpur."” .

The Agent is also reported to have decided to close the shops ab
Khargpur for the present. I have wired for information on this point.

(c) I bave no information on the subject. If any such action has been-
taken, it must have been taken by the Local Government.

(d) I have seen reports in the Press tha$ meetings have been probibited
by the District Magistrate under section 144 of the Criminal Procedure -
Code- I have no other information on the subjeot.

Mr. B, Das: May I ask the Honourable Member if the District Magis-
trate asked the men present at the railway platform to clear out of the
station before the Auxiliary Force fired on them?

The Honourable Sir Charles Innes: Yes, Sir.

Mr. A. Ramgaswami Iyengar: May I know, Sir, whether the Honourable
Member is awareyof the fict that the situation in Nagpur is also threaten-
ing ag appears from the news in the papers?

The Honourable 8ir Charles Innes: The very Jatest information we
have got is that which 1 read out from this telegram which was received
last night. It makes no reference to Nagpur. But I may say, after see-

ing the report about Nagpur, 1 wired to the Agent about it; I have not
got a reply yet.

Mr. A. Rangaswami Iyengar: The Honourable Mcmber in his state-
ment said that the wounds were not serious. May I know whether the
attention of the Member has been drawn to the fact that ona man was
bayoneted in the nose and it reached as far as the palate?

The Honourable Sir Oharles Innes: Most of the wounds were cntirely
superficial, except three. I understand that one men got a jeb in the -
check. I am told by the Agent that the wound is not a serious ome.

Mr. A. Rangaswami Iyengar: May I also know whether it is a fact that
a certain old man who was carrying food for his son was charged with a
bayonet?

The Honourable Sir Oharles Innes: I have no information on the pdint
at all. \
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-, Mer. Ohaman Lall: Is the Honourable Member aware, Sir, that the Union
" stated that no stones were. thrown st the Auxiliary Force until the Auxi-
.liary Force took to attacking?
_ The Honourable Sir Oharles Innes: The only information I have got is
what I have read out-
- Mr. B. Das: May I enquire if sufficient time wag allowed to the people
‘to clear out:from the station before the Auxiliary Force took to fining?
The Honourable Sir Oharles Innes: I thought I had already explained
‘to the Honourable Member that the officers present, the very few police,
did their very best to get the crowd off the station yard. It was when
they failed that they hgd to return to the station building and then the
_Dist.nct Magistrate ordered the Auxiliary Force to be called out.
Lieut.-Oolonel H. A. J. Gidney: Will the Honourable Member kindly
state with traffic so greatly dislocated how was it possible for the Railway
to run trains?
Mr. A. Rangaswami Iyengar: Mayv 1 know whether the Government
of India have now taken any steps with a view to removing the censoring
-of telegrams?

" Mr. President: The Honourable Member had already stated that Gov-
ernment did not know whether any telegrams were being censored at all.

Mr. Chaman Lall: Ma;v I know i1f Government have ascertained whether
there is any censorship exercised by the Local Government?

The Honourable Sir Alexander Muddiman: I do not know whether that
question is rightly addressed to me. Tt is the first T have heard of it,
"but I will make enquiries on the subject.

Mr. Chaman Lall: Is the Honourable Member aware thal the strikers
allege that therc was enmity between the volunteers and themselyes be-
fore the strike took place?

The Honourable Sir Alexander Muddiman: I can well believe it.
Mr. President: I have received the following notice .

Mr. Chaman Lall: Mayv I ask the other two private questmns Sir?
2. Will Government be pleased to state:

(a) the number of Auxiliary Force Volunteers called out and the
number of such wolunteers who atiacked the strikers at
Khargpur; and

(b) the approximate number of strikers thus attacked?

The Honourable Sir Charles Innes: With all respect to the Honourabls
Member I do not think that he should abuee the privilege of a private
notice question bv using such expressions as ‘‘the volunteers who attacked

the strikers at Khargpur,"

The Auxiliary Force war called out under the orders of the civil autho-
rity. ahd merely obeved orders. T do not know how manvy were called
out. The number of the crowd was apparently between 600 and 1,000.

Mr. Chaman Tall: TDoes the Honourable Member consider that the
violence used by the volunteers to he in the nature of fraternal hugeing or
“yissing?  (Leughter) "What does-he coneider bayonsting te be?

"Ir it an astack or not an attack?
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- Mr.’Chaman Lall: As the Honourable Member wﬁl not, vouchsafe &
reply, I will ask my next question.

8. Will Government be -pleased to state what, if any, property was
damaged by the gtrikers and whether (and if so whether befére or after
the strikers were bayoneted or fired on) any officials or poima or volunteers
were attacked by the strikers? .

The Honourable Sir Oharles Innes: I have already answered this ques-
tion. My information is that: ,
* (1) the traffic staff was forcibly prevented from’ worlnng,
(2) that train service "was mteﬂered wn‘ab,
(8) that the station and station yard were forcibly mcupled'
'(4) that the West Signal Cabin was attacked; :

(6) that the District Magistrate found that he could not disperse the
. erowd without resort to force, and

(8) the crowd was violent and that there was heavy stone-throwing.

Mr. Chaman Lall: Will the Honourable Member admit, since no pro-
perty was damaged, and no officers hurt, that it was o gratuitous attack?

The Honourable 8ir Oharles Innes: Three officers were hit by stones.

Mr. Chaman Lall: Wes it before or after the attack on the strikers?..

The Honourable Sir Charles Innes: Before, Sir.

Mr. Chamad Lall: 1s the Honourable Member perfectly sure that that
wuas 807 .

The Honourable Sir Oharles Innes: Tha' is my information, Sir.

. UNBTARRED QUESTIONS AND ANSWERS.

Qmmn-r AND Vu..u: 8 Raw Bowes axp Boneg Mearn Exroutep
FROM INDIA. :

00, Mr. Mukhtar BSingh: Will Government be pleased to place on the
table a statement giving the following information :

(a) the amount and price of raw bones exported from this country
from different ports during the last five years?

(b) the amount and price of bone meal (1) steamed, (2) unsteamed
exported from this country from different ports during the
last five years?

The Honourable Sir Charles Innes: The information available is con-
tained in Volume I of the Annual Statement of the Sea-borne Trade of
British 1ndia for 1925-28, a copy of which is in the Library of the Assem-
bly.

DerFICIENCY OF PHOSPHATES IN INDIAN SoiLs.

100. Mr. Mukhtar Singh: Will Government be pleased to state if they
have made any recent investigation into the fact that the Indian soils are
being depleted every day for want of phosphates in them? If so, will Gov
ernment be pleased to place o1 the table the result of such mvestlgatlona"

c
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Mr. J. W. Bhore: Investigations into the manurial requirements of
Indian soils have shown that the soils of certain limited areas and more
aspociaity the red soils of lateritio origin are deficient in phosphates. The
wopults of these investigations will be found in the annual reports deecrib-
ing the experimental work done on experimenta] farms in the provinces.

. These investigatons are still being continued in most provinces.

Most of these soils owe their loss of phosphates to physical causes and
not to crop production. They must have been deficient in phosphates for
countless centuries.,

Nuupzr or MusLiy Jasors 1N .THE Norre-West Frowrizm
Province.

101. Mr. Abdul Haye: (1) Will the Government please state the total
number of:

(a) First class Jailors, -
(b) Becond class Jailors, and
tc) Deputy Jailors

1n the North-West Frontier Province?

(2) Is it & fact that at present there is not a single Muslim among the
First and Second class Jailors and Deputy Jailors of this Provinee? _

(8) If the answer to part (2) be in the negative, will the Government
please state the number of Muslim Deputy Jailors and Muslim Jailors of
the 1st and 2nd classes?

(4) If the answer to part (2) be in the affirmative, will the Government
please state why such a state of affairs exists in a Province where the
Muslims constitute 95 per cent. of the population and what the Government
propose to do in order to safeguard the interests of the Muslims? -

The Honourable Bir Alexander Muddiman:,The information is being
wcollected and will be supplied to the Honourable Member in due course.

MOTION FOR ADJOURNMENT.

STRIEE AT KHARAGPUR ON THE BENGAL NaGPUR RAILWAY.

Mr, President: I have received the following notice of motion for the
adjournment of the House from Mr. Jogiah:

* T hereby give notice that I shall move to-day for the adjournment of the business
of the House to consider a definite matter of urgent public i ce, namely, the
serions situation that has arisen in Khargpur and other places on the gal
Nagpur Railway line on account of the wanton shooting and bayoneting of some railway
men and some members of the public by the Auxiliary Force and the callous and
irresponsible treatment of the representations and grievances of the subordinate
employses by the Railway Administration and the failure to end the strike that is
continuing afd on account of the suppression of telegrams sent to Members of the

House.”

T do not know whether any Honourable Member wishes to say anything
in connection with the admissibility of this motion.

¥he' Honourable Sir Alexander Muddiman (Home Member): Unless
+ou, Sir, gre prepared to rule it out at once, I would like to say a few

words,
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. The first point is—I do not want to take up the time of the Houge by
w«disoussing it at length, as I hope that your decigion will be in my favour—
that Rule 11 allows a motion for the adjournment of the House for the
purpose of discussing a definite matter of urgent public importance. Rule
12 lays down that not more than one such motion shall be stated at the
same sitting. ‘Therefore a motion must merely raise one point and two
motions cannot be put down on the same day. If a multiplicity of points
in one motion weare allowed, Rule 12 would be defeated, because it would be
open to any Member to put several points in one motion. In the notice

iven by Mr. Jogiah he deals with at least four points, ¢he alleged wanton
:ilooting and ‘bayoneting by the .Auxiliary Force, secondly, the callous and
irfesponsible treatment of the represen‘ations wnd grievances of the
subordinate employees, thirdly, the failure to end the strike, and, fourthly,
the suppression of telegrams. That is not a single ‘motion.

Mr. President: Are these not causes leading to the situation? If the
Honourable Member will look at the motion he will find that Mr. Jogiah
proposes to discuss the serious situation that haes arisen in Khargpur
account. of these things.

The Honourable Sir Alexander Muddiman: With the greatest deference
to your ruling, the motion i to move these four points, and he must in-
stance one matter of urgent public importance and not four.

Mr. N. M. Joshi (Nominated : Labour Interests): The House will clearly
gee that the Honourable Home Member is really at the end of his wits.
He knows that the motion is quite in order -

The Honourable Sir Alexander Muddiman: I must protest against the
insinuation suggested by the Honourable Member.
L]

Mr. N. M. Jeshi: The House is asked to consider one definite matter of
urgent public imporfance, and that definite matter is the situation that has
arisen in Khargpur. That situation may consist of one or two instances,
but these instanees do not change the fact that the definite motion should
be discussed each one separately, the strike situation and the happenings
in connection with the strike. I dherefore think this motion should he
allowed, and I hope, Sir, that in the interests of the workers, whose in-
terests are involved in this matter, vou will allow it to be discused this
afternoon.

Mr. President: Is that the only reason that the Honourable the Home
Member hags to urge on the point of order?

The Honourable Sir Alexander Muddiman: No, Sir. If the Chair rules
me out on that point, my next point is, that this motion could have been
mnde vesterday but by arrangement between the Honourable Members
on the other side and my Honourable friend on this side, it was not made.
My Honourable friend yesterday gave a pledge that he would obtain all
the informadion available, in reply to a short notice question, and I sug-
gest that that pledge has been fulfilled. If the Honourable Members op-
posite were not prepared to accept that pledge, it was open to them to,
move this motion vesterday. As they did not move it vesterdav, T
submit the matter is now stale.

~n D
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Mr. Ghaman Lall (West Punjab: Non-Muhammadan): May i take the

liberty of pointing out that although the Honourable the: Commerce Mem-

ber gave us a definite pledge that he would obtain all the information
available and place it before the House to-day, we gave no pledge that on.
receipt of that information we would not move & motion for the adjourn-
ment of the House. In view of the fact that information is now available,.
we are taking the first opportunity to move the motion for adjournment.
I submit that under those circumstamces there ocan be no question of such.
a motion becoming stale. On the contrary, the matter is quite fresh, and
we are within our rights in demanding a motion for adjournment in view
of sections 11 and 12 of the Rules. I beg therefore to point out tha$ the

urgency of the matter has arisen to-day in view of the reply
* the Honourable the Commerce Member has given to us, and
because of that urgency we are asking now for your leave to move this
motion for adjournment.

The Honourable 8ir Alexander Muddiman: I will réply to the last point
mede by my Honourable friend first- I fail to see how this motion for
sdjournment can be grounded on the reply of my Honourable friend Sir
Charles Innes, for notice of the motion was given before the reply was
made by him. That, Sir, 1 think disposes of that point. On the second

int, 8ir, I should like to say this, that in no House that I know of is
i¢ possible for an Honourable Member to hold over s threat of a motion
for adjournment in this way. He can aither move it or not move it. If
he puts it on the paper and then agrees not to move it, he is not entitled
later on to bring forward a motion. My Honourable friend has given all’
the information he can and that he was pledged to do; he has discharged
the pledge he gave and this motion should not be allowed.

12 xoox

Mr. President: The Chair is not concerned with any pledge given by
either side of the House; the Chair has to decide on the notice of motion:
now before it. Whether the Honourable Members on either siae carry
out their pledge or not is not the concern of the Chair. , What the Chair
has got to see is whether the matter is a definite matter of urgent’ public
importance and whether the motion is barred by afiy of the rules that
govern motions for adjournment. :

The Honourable Sir Oharles Innes (Member for Commerce and Rail-
ways): May I just make one point, Sir? I claim that this motion for ad-
journmend contravenes at any rate the spirit of Rule 44 (4) on page 17 of
the Manual: ' o

* The motion muat not anticipate a matter which has heen previonaly appointed for
consideration, or with reference to which a notice of motion has been previously given.'

What we have got to consider is the strike situstion on a certain sec-
tion of the Bengal Nagpur Line. On Wednesday next we have-the Rail-
way Demands for Grants, Honourable Members opposite can raise and
liscuss the strike situation the whole of next week, and I gay, Bir, the
.natter is not so urgent that it should be discussed to-day, and I say that
it is not treating me fairly. T have given all the information I can; I
have been in_constant communication with the Agent, and I am perfectly
prepared, as I get more information, to meet either in my own room or in
the House any Honourable Member opposite and give him all the infor-
mation I can, but it is not fair at this stage to try and drag the Assembly
into a strike which is in its initial stages.
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Mr. 0. 8. Ranga Iyer (Rohilkund amd Kumdon Divisibng: Non-Muham-
madan Rural): Sir, the shooting and .the bayoneting of the workmen and
the further information revealed to us: by the Honourablg: the Commerce
Member make the matter,sufficiently urgent, and I do not see why we
should postpone s matter of such 'urgent importance to this side of the
House till the discussion of the Budget. The Budget wil be discussed
on its merits and this question has got to be discussed on :the menits. All
that the Commerce Member promised to give us was the information. We
have had the information and what we ask for is to be allowed to disouss
the urgent matter of public importance that has been revgeled by the in-
formation just supplied. Therefore, we are within our right fo ask for a

motion for adjournment. .

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muhamma-
dan Urban): Sir, with refercnee to the contention of my Honourable friend
the Member .for Commerce that the motion is en ‘anticipating motion, I

wish to point that what the rule lays down is that there should be a matter
previously appointed for consideration.

The Honourable Sir Oharles Innes: I said it infringed the spirit of
that rule. ‘

Pandit Motilal Nebhru: The spirit ineans—I do not know what it means
{Hear, hear). I do not quite see the force of the ‘‘Hear, hear’’ either.
I am just going to tcll you what the spirit means according to my Hon-
ourable friend. By spirtt he means something which is quite strange to
the rule, which has absolutely nothing whatever to do with it . . .

Mr. President: I am quite clear that the motion is not barred by the -
rule of anticipation. .

Pandit Motilal Nehru: Then the next thing 1 want to point out is that
the mere fact,that my Honourable friend promised to give information does
not preelude any *Member from giving notice of a motion - .

[ ]

Mr, President: That point also has been 'dispoaed of.
Pandit Motilal Nehru: Then T have pothing further to say.

Mr. N. M. Joshi: May I say one word? The proper time for an ad-
journment motion has now arisen becnuse we now learn that the Govern-
ment of India and the Agent of the Bengal Nagpur Railway have failed
to do their duty to their workmen. That we know now. '

Mr. President: Why could you not bring the matter up in the Local
Couneil ? - o

Mr. N. M. Joshi: Railways are not a provincial subject; Railways are
a central subject; therefore it: is necessary that this House should censure
the Government for their failure in their duty to their employees, and that
motion can only be moved in this Assembly. ; -

The Honourable Bir Alexander Muddiman: 8ir, I should not have spoken
again if my Honourable friend had not spoken. In so far as the question
of the interference of the police is .concerned, it is most obviously @
matter which directly concerns the Local Govdrnment and therefore not a
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[8ir Alexsnder Muddiman. }

matter for discussion Bere. The constitutional relationship between the-
Government of India and the Local Government in these matters is this.
We administer for the Local Governments, we are responsible for general
principles. On the other point my Honourable friend seems to be arguing
on.the possibility of moving an adjournment at the next meeting of this
House, because it is perfectly clear from what he says that what he is

going to move on, is the statement made to-day and not that for which
notice was presumably given.

Mr. President: I should like to know from the Honourable the Home
Member whather there is anything in the rules which prevents the Chair
from sllowing a motion on the ground that it relates to a matter which
is not the primary concern of the Governor General in Council ?

The Honourable Sir Alexander Muddiman: 1 cannot refer you to &
direct rule on the subject, but Legislative Rule 11 says that a motion for an
adjournment of the business of the Chamber for the purpose of discussing
a definite matter of urgent public importance may be made with the con-
sent of the President, and I suggest, Bir, that you will not give that con-
sent for, as I have shown you, the motion in question infringes the correct
constitutional position in regard to the relationship between the Central
and the Local Governments, and I regard this matter as one of great
constitutional importance. This Assembly is jealous of its rights and it
ought to be jealous of the rights of others. It ought to recognise that

the Central Legislature has its duties and the local Legislature has its
duties.

Mr. President: [s the Bengal Council in Scssion?

The Honourable 8ir Alexander Muddiman: I think it sits on the 2lst,
Monday. -

a4 ' .

Mr. Arthur Moore (Bengal: European): Sir, I should like to suggest
to you that we cannot profitably discuss this question to-day. All that we
have before us is the statement of the Honourable Sir Charles Innes,
which has been supplied from the spot. Now, 8ir, on that statement there
is very little to discuss.’ Clearly the Government had to act as they have
acted. They had to use troops, on that statement. All that we should
get from the other side is hearsay information. We shall be really con-
fined to discussing solely the Government statement. Therefore, it seems:

to me that we should be wasting the whole of our time on a perfectly
profitless discussion.

Mr. President: That is a matter for the Honourable Members to con-
sider, not for the Chair.

Mr. Arthur Moore: I submit that in relation to the urgency of the

majter it i8 & question whether we should spend our time in dissussing
this in view of the state of public business,

Mr. Prexident: Order, order, I rule that the matter is in order. Does
any Honourable Member object to leave being given to Mr. Jogiah? As

no Honourable Member objects, I intimate that leave is granted and the:
* discussion of the motion will take place at 4 o'clock.
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Mr, President: 1 have received the following Messages from His *
Excellency the Viceroy and Governor-General:
(The Messages were received by the Assembly standing.)

“ Por the purposes of sub-section (1) of section 674 of the Government of Imdia
Act and in pursuance of Rules {3, 46 and 47 of the Indian Legislative Rules and o
tanding Order 70 of the Council of State Standing Orders, I, Bdward Frederic
'gindley, Baron Itwin, hereby appoint the following Saxs for the presentation to the
Council of State and to the Legislative Assembly of the statement of the estimateds
annual ezpenditure and revenus of the Governor Genesal in Cowncil im respect of
subjects other than Railways _and for the subsequent stages. in respect Mereo;piu the
Council of State and in the Legislative Assembly, namely: i

L]
Monday, February 38¢th, at § p.m. ... Presentation in “both Chambders.
Thureday, March 8rd ... - General dicussion in the Legislative
Friday, March jth } Assembly.
Saturday, March 5th quneml discussion in the Council ef.
tate,

Wedneaday, March 8th ... W)
Thursday, March 10th ...
Friday, March 11th
Monday, March 1jth ]
Tuesday, March 15th e )

Voting of Demands for Grants in (Re
Legislative Aaumbl;.

(8d.) IRWIN,
Viceroy and Governor General.'”

* In purauance of .the provisions of sub-section (3) of asection 674 of the Govern-
ment of India Act, I hereby direct that the heads of expenditure specified in that
sub-section shall be open to discussion by the Legislative Assembly when the Budget
i under consideration.

(8d.) IRWIN,
Governor General."

. STATEMENT OF BUBSINESS.

The Honoyrable Sir Alexander Muddiman (Home Member): With
you? permission, ‘Sir, I desire to make a statement as regards the probable
course of Governfient business next weck. In view of the present state
of the Bill before the House this statement may require modification..

On Monday, the 21st, motions will be made to take into consideration
and, if those motions are passed, to pass the following Bills, namely, the
Madras Salt (Amendment) Bill and the Provident Funds (Amendment)
Bill, which were passed by the Council of State on the 11th February and
laid on the table in ¢his House on the 14th, and the Bill further to amend
the Presidency-towns and the Provincial Insolvency 'Acts, which was
introduced on the 7th February. A motion will also be made inviting the
concurrence of the House in the recornmendation of the Council of State
that the Rill to consolidate and amend the law relating to the provision,
maintenance and control of lighthouses by the Government in British India
be referred to a Joint Committee of both Chambers. It is also proposed
to take up further comsideration of the motion for the supplementary
grant in respect of Aviation. .

The remaining days set aside for official business, namely, the 22nd,
98rd, 24th, 26th and 26th, have been allotted to the Railway Budget—the
22nd for the general discussion and the remaining days for voting on

Demands for Grants. .
L9719 )



. THE RAILWAY BUDGET FOR 1927-2C.

The Honourable Sir Oharles Innes (Member for Commerce and Rail-
ways): I rise to present the Railway Budget for 1927-28 and I confess that
I do 8o’ with 4 certain sense of ¢émbarrassment. For after having'made one
farewecll speech on the Railway Budget, it is awkward to have to make
anather. I can only plead that my predicament is not one of my own seek-
ing, and for that reason I feel that I can claim the sympathy of the House.

2. As usual, the Budget which I am presenting is not merely s depart-
mental compilation. In preparing it we have had the assistance of the
Btanding Finance Committee for Railways ; we were handicapped this year by
the fact that the Standing Finance Committee for Railways naturally went
out of existence when the, last Assembly was dissolved, and that this House
was not able to.elect a new one until January 25th last. Thus, we were not
able to spread the examination of the figures over a period of several weeks
as was the case last year. But when the Committee was constituted, Mr.
Parsons lost no time in placing the Budget before it, and I understand
that at considerable sacrifice of personal convenience and by dint of much
hard work, for which we owe them grateful thanks, the Committee was
able to make a very thorough examination of the Budget. In the Budget
napers which will shortly be circulated, Honourable Members will find some
-changes which I hope they will appreciate. In the first place, we have pre.
pared the statement of railway revenue and expenditure in foolscap instead
of octavo form. We have made this change because in the Budget debates
of last year there was some complaint that the figures could not be studied
without an undue strain on the eyes. Becondly, a feature of the Budget
papers this year is the provision of maps and diagrams. We have appended
to the explanatory memorandum a Railway map of India which will enable
the Honourable Members to see at a glance what new lines we propose to
construct, and what new lines we propose to survey. Then in the pink books
will be found a sketch map of each Railway system showing exactly how
we are developing and how we hope to develop the system. In addition,
each book contains a diagram which gives full information as to the gauge
of each extension, its length and cost and the progress we hope te make
in each of the next 5 vyears. Our object of course is to enable Honourable
Members readily to grasp what our programme is for the extepsion and
development of the Indian'Railway system and to see whether we have
made provision for particular new lines in which they may be interested.
T am also circulating with the budget papers & Memorandum explaining
fully what we anticipate would be the effect on our railway finances of &
reduction from 1s. 8d. to 1s. 4d. in the rupee ratio not only in the budget
vear but nlso by the time the full effect of the change would be felt.

As this Assembly is & new Assembly some Honourable Members may not
be aware of the practice we have established in the last two years. It is
the custom now for Honourable Members, when they give notice of mo-
tions for reductions, to add a few words to indicate the nature of the subject
they wish to bring up for discussion, This procedure is of great assistance
to the House generally and to Government Members in particular, and I
should be very grateful if it could be repeated this year.

8. Full explanations of the figures in'the Budget are given in the Budget
Memorandum, in the explanations attached to each of the Demands for
Crants and in the pink books for individual railways. Following my

( 980 )
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usual qustom, therefore, I propose to confine myself to a brief review of ‘
the more important figures, and to some acsount of the more important
activities of the Railway.Board and the Railway Administrations.

Financial Results of 1926-26.

4. I need not spend time over the actuals of 1925-268. It was a good
year for Railways though not as good as 1924-25. In my Budget speeche
last year, I told the House that we expected to have a net surplus (that
is, the gain from commercial lines minus the loss on styategic lines) of 877
dakhs, and that we expected that we should transfer §82 lakhs to General
Revenues and 345 lakhs to Railway Reserves. Actually we did a little
better than we anticipated. , I will not go into ¢he figures in detail, for
they are given in the Administration Report for 1925-28. But in the result
we transferred 549 lakhs to General Revenues and our Reserves benefited
to the extent of 879 lakhs. The return on Budget lines in 1925-28 was 5'81
per cent., and if this figure is not quite so good as in the exceptionally pros-
perous year of 1924.25 when the return was as high as 586 per cent., it is
better than any of the other post-war years and better than it was in 1918-
14.

Revised Estimate for 1926-27.

5. I am sorry to say that I cannot give as favourable an account of the
probable financial results of the current year. We budgetted on commercial
Tines for gross receipts amounting to 102:58 crorcs and gross expenditure,
including interest charges, of 92:13 crores. That is, we counted on & gain
from commereial lines of 1045 crores, and deducting an anticipated loss on
strategic lines of 174 lakhs, on a net surplus of Rs. 871 lakhs. On the
basis of these figures, we expected not merely to be able to pay our net
contribution of 0601 lakhs to General Revenues but nlso to transfer 270
lakhseto our own Reserves. But we now know that our budget figures are
not likaly fo be realised. We now estimate that our gross receipts will be
9881 crores of 4} crores less than our budget estimate, and that our total
charges will be 9056 crores, or 157 Jakhs less than our estimate and that
the gain from commercial lines will be 775 lakhs instead of 10'45 crores.
The loss on strategic lines is now put at 181 lakhs instead of 174 lakhs, and
the final result is that we now expect a net surplus of 594 lakhs instead of
871 lakhs. The net contribution paysble under the Convention to General
Revenues is, as I have said, 601 lakhs. We expect, therefore, to have to
draw on our Reserves to the extent of 7 lakhs to enable us to pay our
dues to General Revenues. As Clause 4 of the Convention shows. that is
the primary purpose for which these Reserves exist.

8. These figures are disappointing, but I confess that I take a philoso-
hical view of them. It seems at first sight a serious matter that we
ehould have to cut 4} crores off our hudget estimate of gross receipts.
but railway earnings depend so largely on factors outside railway, or
rather I should say human, control that we can never be sure tlgat our
budget estimates of gross reccipts will not be falsified by the course of the
sonson and the state of trade. And this is what has happeqed in the current
vear. Up to the end of July, in spite of reductions In passencer
fares and cosl freights, we were ahead of the earnings of last year. The
monsoon seemed promising, and we had hopes of a really good yesr. The
prospects took a turn for the worse, and now we expect our earnings frotn
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goods traffic to be worse than our estimate by 24 crores and our earnings
from passenger traffic to be worse by nearly 1§ crores. Two Railways, the
Eastern Bengal and Assam Bengal Railways, have done better than we
expected. The explanation is that they serve areas' which have been
favoured by an exceptionally abundant jute crop and a good tea crop
For the rest, the failure of gross earnings to come to our expectations is
‘eommon to all Railways. As usual, we have suffered much from floods.
They affected the Bengal-Nagpur Railway, the Great Indian Peninsula
Railway and the Bombay, Baroda and Central India Railway, but the

were particularly digastrous in Burma. The main iine of the Burma Rail-
ways was 80 badly breached that communications could not be restored
for several weeks with the result that earnipgs on this Railway are half
a crore below our estimate. Again, the season proved unfavourable for
the cotton erop. The final estimate for the year is nearly a million bales
below last year's figure, and in addition the erop wus abnormally late. Our
earnings from raw cotton were less by 60 lakhs in the first 8 months of
this year than in the corresponding period of last year. Cotton is now
moving freely to Bombay, but the effect of the bad start is clearly seen
in the figures of the two I3ombay Railways, while the earnings of the
North Western Railway have been similarly affected by a comparative
failure of the crop in the Punjab. Between 1st September and the 29th
January 1927, only 88,000 tons of cotton were exported from Karachi, com-
pared with 61,000 tons last year. I have thought it worth while to take
this one instance of cotton by way of illustration, but the drop in our
gross earnings, especially in goods traffic reflocts just the fact that trade
. has not been as good as we expected. Slackness of trade too has no
doubt affected passenger earnings, but it is possible that we were a bit
t0o optimistic in our estimate of the effect of the reductions of fares brought
into.force last year. We expected the immediate effect to be detrimental
to our earnings, and for that reason piteched our estimate of gross receipts
2 crores lower than otherwise we would have done. But now we have to
reduce our estimate by a further 137 lakhs. It is not that therp has been
no increase of passenger traffic, but it has fallen short of our estitaate
and in spite of the increase in traffic we expect to earn-57 lakhs less from
passengers this year than we did in 1825-26. It is too early to assess the
effect of the reductions we gave last year in long distance coal freights.
Owing to the coal strike in England, the circumstances of the year have
been quite abnormal in the matter of coal. At any rate, we have carried
moro coal, and I do not think that we have lost money by the reduction. ,

7. The drop in earnings is partially counterbalanced by considerable
reductions in our working expenses. On commercial lines our revised
estimate of working expenses is 13 crores helow the budget estimate.
Of this amount, nearly 1} crores is in the cost of operation. Our gosl
bill in particular should be about % crore less than our estimate, par.tli
of course because of the decrease in traffic and the lower cost at whic
we can how buy, but also as the result of vigorous measures taken by the
Railway Board to securc great economy. The statistics given in Volume II
of the” Administration Report for 1925-26 show how consumption has
decreased relatively to the work done and bear testimony to the effective-
ness of the measures taken by the Railway Board.

8. I have said that I take a philosophic view of the disparity between
93_12-_._6mvised and budget estimate. I go further. I think thaé the results
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of the current year illustrate the strength of the position Railways are-
now in. We have had a comparatively poor year msrked by exeeptional
floods, partial crop failure amounting to scarcity in parts of the country
and slackness of trade evidenced by the fact that up to the end of Decem-
ber last our total foreign trade was nearly 50 crores less than in 1925-26.
and 60 crores less than in 1924.25. Nevertheless, we hope to earn this
year a net return of 4'77 per cent. on the capital at charge enabling us to
pay our interest charges and to pay all but 7 lakbhs of our contribution %o
General Revenues. It has also to be remembered that the contribution
paysble this year is based on an exceptional prosperous yesr and amounts.
g:i&ving strategic railways out of account) to the big sum of 760 lakhs.
n.my view, having regard to the inevitable fluctuations in Railway receipts
from one year to another, these results go far %o justify the wisdom of the-
policy to which we are working,

Budget Estimate for 1927-28.

9. For the year 1927-28, we have adopted a more cautious estimate-
than last year. We are budgetting for gross receipts from commercial
lines amounting to 10040 crores and for a total expenditure of 91:47
crores. If our expectations are realised, the gain from gommercial lines
will amount to 8'98 crores and the net gain, after doducting the loss
on strategic lines, will be 7'10 crores. Out of this sum, we shall have
to pay 548 lakhs to General Revenues, that being the net contribution
payable on the results of 1925-26, and we hope tc strengthen our reserves
by 162 lakhs.

10. I do not propose to comment on these estimates at length. The
main feature of them is that we put our gross traffic receipts on com-
mercial lines nt 9924 crores or 2 crores more than the revised estimate:
of the current year, and that we expect to earn these receipfs at a work-
ing cost of only 8 lakhs or so in excess of the working expenses of this.

year.

. On the evhole I should describe these estimates as framed in a spirit

of sober optimigm,—in the bope that we shall on the whole he free from

the misfortunes which have beset us this year, and that trade and traffic

will pursue a more even course; and also in the hope that our continued

efforts will result in further economies in our charges. For example, the

House will notice that though we should ordinarily have to expect an

increase of about 15 Jakhs in the cost of administration on aceount of-
increments to salaries, we are actually budgetting for a reduetion of

10 lakhs in the cost. This is because we hope that Agents will be able,

by improvements in their administrative machinery, to cut down the

existing scale of their expenditure by, perhaps, a quarter of a ocrore. We

cannot of course be certain that we shall be able to get this reduction

in full next year, part of which must be occupied in investigating the

existing methods and procedure and seeing how they can be improved.

But at least we shall do our best to do s0. We have also Deen able

to place our contracts for coal at cheaper rates in the current yenr, and’
to this and further economies in consumption, look forward to n reduction
of 88 lakhs in our coal bill. :

Capital Ezpenditure.

11. The House will remember that the approved progrsmﬁie for capital
expenditure in the current year authorised s totsl capital expendituee of -



~984 " LBGIELATIVE AssiMeiv. " ' [18mm Fes. 1937.

[Bir Cheries Innes.] -

~34.58 orores. This was the estimate given by railway administrations
-of the amount which they hoped to spend during the current year ‘on
approved works. 1 explained last year our principles with regard to
fixing the capital budget. We do not wish to restrict the execution of
-sapctioned works nor to hamper in any way the Agents’ efforts to carry
to completion such works as rapidly as possible, and we accordingly
authorised them to spend up to the full amount they thought they could
+spend during the year. We knew, however, from past experience thak
eir actual expenditure would be very much lower, and we asked the
Assembly to provide a sum, of only 22 crores in addition to the 4 crores
required for 5:: purchase of the Delhi-Umballa-Kalka Railway. The
actual expenditure during the current year is now expected to be
27 crores, or a crore more than was provided for, and we shall place
a supplementary demand before this House in due course for the addi-
tiongl funds required. In the last few years, indeed the House has
noted on more than one occasion in the Budget Bgtalznat.eaa, there have been
-considerable lapses in the amounts provided for capital expenditure, and
this is the first year in which actual expenditure is likely to approximate
+olosely to our estimate. =~ We must, I think, congratulate the Railway
Board on the success of its efforts to attain greater accuracy in estimates
and to expedite the execution of sanctioned works. One of the methods
adopted deserves a passing mention, for it represents a new and important
-departure. We are now beginning to make use of private contractors for
important railway works. A number of important railway bridges are
now being built for us by firms of contractors, the latest example being
the rebuilding of the bridge over the Nerbudda on the Great Indian Peninsula
Railway- main line which was washed away last summer.  Another
importent work which has been entrusted to contractors is the elimina-
‘tion of the Bhore Ghat Reversing station on the Great Indian Peninsula
Railway, and we hope that we may shortly be able to devise a system
which will allow us to hand over to contracting firms the entite construe.
tion of some new lines. Of the total expenditure of 27 crores, just over
4 crores represents the purchase price of the Delhi-Umballa-Kalka Rail-
way. Twenty-one lakhs roughly is the expenditure incurred in taking
up new issues of share capital of certain branch line companies in which
Government are financially interested in order to replace loan ecapital by
share capital. This method is directly remunerative to us in that it adds
‘to our share of surplus profits or reduces our lisbility to pay rebates. As
regards the balance, the expenditure on new lines is expected to be 647
crores, and on open lines 16'81 crores, The former figure represenis a
lapse of only 9 lakhs on the budget estimate. Progress on some projects
"has unfortunately heen retorded by a variety of causes such as late receiph
of imported material and unexpected delayvs in the acquisition of land. but
-on others it has been possible to accelerate the rate of expenditure. The
principal sufferer has been the Raipur-Parvatipuram line where we now
expect to spend less than a fifth of the 125 lakhs provided for the current
vear. On®open lines, expenditure has proceeded at a more rapid pace
than we expected when the Budget was framed and our latest anticipation
is that the budget estimate will be exceeded by a little over a crore. This
“however is partly counterbalanced by a reduction of 50 lakhs in our esti-
mabe~of expenditure from the Depreciation Fund which is a counterpart

-of the programme of open line works.
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18. For the year 1927-28 the total amount of funds asked for by
railway administrations is 89'77 crores. As usual we propose to authorise -
them to spend up to the full amourt they have included in.
their estimate, but' we are asking the Assembly only to vote a sum of
25 crores as a whole, which we believe is at present about the limit of
the administrations’' capacity of spending. Of this total of 25 crores,
we propose to distribute 7°62 crores to new lines (as against nedrly 15 crores
asked for by Agents) and to open line works the balance of 17'88 orores as -
against roughly 243 crores demanded.

18. The full details of open line works are, as usual, given in the budget.
memorandum and in the various pink books dealing with the esbimates
of new railways and I think it unnecessary fomme at present to deal with .
any of the details of these estimates. I need only say that of the total
amount of 2477 crores, which it is proposed to distribute among Agents .
a8 desired by them, 19-41 crores are for improving open  line facilities.
Sume amounting roughly to 3 crores each are provided for improvement
of track, for remodelling of station yards and for the electrification of
lines and stations. The provision for doubling and quadrupling tracks,
strengthening of bridges, workshops and stores and station buildings, and
staff quarters amounts to about 6 crores. I would specially emphasise the

" large share that electrification of lines and stations has of the total expendi-
ture. The total provision made is over 8% crores. The Great Indian
Peninsula Railway alone accounts for nearly 2 crores of this. The projects
include the electrification of the main line from Bombay to Igatpuri and
Poona (costing altogether 5} crores) for which a crore is provided and
the construction of the power house at Kalyan costing altogether 97} lakhs,
for which 40 lakhs is provided in 1927-28. In this connection, I think
that it would interest the House if I give them certnin figures which
I have extracted from a recemt report on the Harbour Branch Railway
of the Great Indian Peninsule Railway system. The section between
Vistoria Terminus and Kurla, a distance of 94 miles, was electrified with
offect fyom 5th February 1925. By January 1927, I am informed the
train miles "on the section had increased by seven times and passenger -
traffic and earnihigs were 20 times as great as in the period prior to February
1925. On 8rd February 1926 the electrification of the Mahim Chord, an
addition of 2} miles, was completed and thé whole of the Harbour Branch -
Railway was operated by electric service. A comparison between the
statistics of January 1926 with those of October 1926 shows that the train
miles have increased four times, that passenger traffic has doubled and
that earnings have trebled- I may also call attention 4o the provision of
ebout 23 erores' made for amenities specially intended for lower class
passengers’ as separate from such general improvements as remodelling
and electrification of stations and yards and improved train services from
which also they derive benefit in common with others. The special
smenities include arrangements for water supply, the inereased provision
of waiting rooms and halls and refreshment rooms and the improvement of
booking facilities and sanitary arrangements, but the main item on which
expenditure is to be incurred is nearly 17 crores under additions and im-
‘provements to lower class carriages. Under additions, the programme for
.1927-28 contemplates 688 coaching vehicles and 5562 of these are lower
‘elase carriages. :

New Construction.

14. One of the most interesting parts of the Railway Budgeb if of
course the programme of new construction. Our programme for next year
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will inwolue a total cxpenditure of 14§ crores in the case of commercial
lings, but we have thought it necessary to provide only 7'41 crores. The
_programme for both commercial and strategic lines is set out in full in the
Budget memorandum. It includes 48 lines covering 1,813 miles
which are wlready in progress and 51 new lines extending fo
2,827 miles.. Thus, our immediate programme covers 4,640 miles.
Only 838 miles of new line will be opened in the current year,
but next year I hope that we shall see a more substantial return on the
money we have spent on new cons‘ruction in the last two or three years.
For we hope to open in 1927.28 nesrly 900 miles of new line. And my
successor i likely to be more fortunate than I have been in his record
-of mileage added to the Indian Railway system, I am confident that
the House will welcome this development, and will agree that we
should press on with the construction of new lines. This is our policy.
Each Railway Administration is charged with the duty of exploring every
.avenue that affords scope for the construction of remunerative lines of
.a standard suitable to the traffic that may be expected and of keeping
in close touch with Local Governments in this important matter. In order
to afford every facility for the achievement of this object, we do not
propose to adhere to one rigid standard of construction. Obviously a
standard that is suitable for a main line carrying heavy traffic may be
needlessly expensive for a feeder line serving a comparatively small agri-
cultural tract, and the Railway Board have now laid down varying
stendards of construction in order that branch lines and extensions may
be built to whatever standard secems most suitable to the area to be serva%.

Rates and Fares.

15. 1 am sorry that I am not in the happy position of announcing any
further reduction of rates and fares, but after what I have said earligr in
my speech the House cannot have any expectation of boons of this kind.
But it must not be thought that we have made merely the reductions in
passenger fares announced last year. On the contrary, .t the beginning
of the current year we expressly invited Agents carefully to review their
E:saanger fares in the light of statistics and we told them that we should

prepared favourably to consider further reductions. As the result of
this letter, the Agents of the East Indian, North Western and South Indian
Railways felt justified in proposing these further reductions and they
have already been brought into force in one case from 1lst January
lagt and in the other two cases from lst February. The reductions on
the two State-managed lines are substantial, and third class passenger
faras for ordinary trains are now down to 2 pies per mile for distances over
800 miles. The House may think that we have been unduly bold in same.
tioning these reductions in view of the fact that the reductions previously
sanctioned have not yet given any material stimulus to traffic. But the
recommendations of the Agents were based on their considered opinion
that ultjmately it would pay them to bring down fares to the level sug-
gested and we decided to take the risk. I would here emphasise the faet
that it is only the existence of our Railway Reserves that enables us 4o
make experiments of this kind. For we have to remember that every
vear we nre ndding & sum of upwards of twentv crores to our capital at
-chorere.  Fvery twenty crores added to our eapital means that we ought to
ohtain an increase in our net earnings of about a crore and twentv lakhs.
‘Foe not'only have we to pay our interest charges but in addition we have to
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pay one per oent. to General Revenues on our capital at charge. On the
er hand, much of our new money goes into works which take time to
‘besome remumerative, and there is also the fact that we must expect large
variations from year to year in Railway earnings in accordance with harvest
results and trade fluctuations. All these considerations point to the neced
for prudent management, for unceasing strivings after economy and effi-
ciency, snd for a wise policy of building up reserves. But provided that
we keep these essentials in mind, I think that we can face the future
with confidence and that we need not hesitate to make such well consider-
“ed.experiments in the reduction of rates and fares as on the advice of our
Agents we have so far embarked upon. But I have no doubt that the
House will agree that the effect of such experiments must closely be
watched and that if after a fair trial extended over a ressonable period
they are found merely to involve us in a loss of revenue without bringing
any compensating advantage in the shape of inoreased traffic, the matter
may require reconsideration. But I hope that there is no fear of this
result, and that we-shall not merely be able to carry on the reductions
that have been made but also to try further experiments, particularly in
the way of reducing freights.
16. T have just referred to the need for unceasing striving after effi-
<iency and economy, and I have done so quite deliberately. For I think
that I may claim that however far we may have fallen short of our idesl,
that haé been our policy during the last five years. Some Members of
the House, I know, think that we are too rigid in our adherence to this
pulicy and they regard it merely as a rather souliess bureaucratic traif.
But, believe me, it is not that. After all the Government of India and
the Railway Board are responsible for what is, I suppose, one of the
biggest ccmmercial undertakings in the world. It is a business with a
-capital of something like 600 crores—say 450 million sterling. If we run
it successfully, we provide India with a cheap and efficient system of
‘transport., If we fail, the railways become a burden on the general
revenues of the country. In some respects I think that we can claim
already to have made satisfactory progress. I do not wish to repeat what
I snid last year, but every one will agree I think that our financial arrange-
ments are on a much sounder basis than ever before and that we have
made some progress in carrving out the recommendations of the Acworth
and Inchcape Committees. But the Indian Railway system is a vast orgs-
nisation, and recently in almost every year some new branch of our
work has been brought under expert examination and review. This
year it has been the turn of the workshops, and we have just published the
report of the Raven Committee. Bome people, I am told, eall it an indict-
ment of the Railway Workshops. It may be go, I am not particular about
the word. But the plain fact is that the Railway Board thought that Btate
Railway workshops required overhauling in the light of the most modern
workshop practice. We entrusted the task to two of the best experts we
could find, and we have obtained from them what we wanted, namely, a
frank outspoken report containing manv valuable suggestions for ippprove-
ment of our methods and our equipment. The publieation of the
report mav expose us to criticism, hut from our point of view the important
thing is that we now know the directions in which to work for economy
and efficiencv. and we propose to follow up the sugeestions which "have
‘been made. Similarly, an enquirv is now going on into our methods of
railway accounting and into our workehan eesounta, and another enquiry
has just been made into the medical and sanitary arrangements of one of
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our most important railways. I do not propose to enter into greater detail
‘nto the many other directions in which economies are being effected in
the administration of our railway property as these are deslt with in Sir
Clement Hindley's speech in presenting the Budget in the Counecil of
. State, N ‘ .

~ In other respects too, I think we are making advances. Last year we
brought into effect the new recruitment schemes for the Indian Service of
Railway Engineers and for the Transportation and Commercial Department,
‘which were elaborated with the help of the Central Advisory Council. The
first competitive examinaiions under these two schemes were held in Nov-
ember last by thé Public Service Commission and as the result of those:
schemes 13 officers all of them Indians were appointed.

Whatever complaints this House may have against the Railway Board-—
and we shall hear more of this matter next week—no one can accuse them
now of sitting at Simla and Delhi and being entirely immersed in office:
work: Every year now every headquarters of a Railway 'Administration
is visited by a Member of the Railway Board, and I who see their tour
notes regularly know how valuable these visits are.. The local Advisory
Councils too are doing -exocellent work.” They vary. of course, some being
better than others, but from the personsal testimony of Agents themselves
1 am aware that they are most useful in bringing Railway Administrations
into touch with ptblic opinion.

17. And now, Sir, I propose to bring to an end this the last account
I shall give of my stewardship of Indian Railways. I am conscious of its.
deficiencies, and there are many other things that I should like to say, but
I am afreid of wearying the House. I am sorry that I end with a less
prosperous year than some of its predecessors, but at sny rate it is & much
more satisfactory budget than the one I had to defend in this House &
years ago. No one could have had more loyal and devoted assistance fhan:
I have had from Bir Clement Hindley, Mr. 8im, Mr. ,Parsons and from
Railway Officers. generally, and as for this House, Sir, though I have had
much criticism, I like to think that it was kindly criticism and there is not
one of us on these Government benches who does not reslise the value
of the close scrutiny to which. our budgets are subjected by the Legislative-
Assembly.

JApplause.)

The Assembly then adjourned for Tunch till Half Past Two of the
Clock. e

gl

The Assembly-re-adsembled . after Lunch  at Half Past Two of the
Clock, Mr. President in the Chair.

THE STEEL INDUSTRY (PROTECTION) BILL—contd.

_Mr. President: The House will now resume further. comsideration
-"'Eg Bill to provide for the continuance of the protection of the stee)
industry in British India as reported by. the Select Committee.
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. i -
. Lala Lajpat Ral (Jullundur Division: Non-Muhammadan): 8ir, I
rise to +support the amendment so ably moved the other day by my
Honourable friend, Mr, Chetty, and I do so with the clearest conscience
and the profoundest conviction that my action is actuated by the best
interests of my country. Sir, I do not propose to introduce any heat or
passion into the discussion.  The other day after the amendment of
my Honourable friend Mr. Jamnadas Mehta, on the question of re-
submitting the Bill to the Belect Committce had been voted down, we
heard another speech from Sir Charles lnnes, and, as usual, his speech
was lucid, but it was at the same time frank also. He distinotly and
frankly admitted the serious objection that we have {ﬁaen raising to the
principle of this Bill from this side of the House. is speech was an
agreeable contrast to the spcech made by another Honourable Member
in support of the Bill from these Benches. Mr. Jinnah introduced a
great denl of heat and passion simply because he thought that we were
doing him some injustice in thinking that in the course he was taking,
he was actuated by anything but the best of motives. I may say at
once that I do not question the honesty of his motives at all. He is
one of us, and he does what he considers to be in the best interests of
India. He has every right to express his views as strongly as he can,
.and so have we, and I do not think that there is any occasion for any
heat or passion being introduced into the discussion of this measure.
We differ fundamentally as regards the principles of this Bill. He
says the Bill does not introduce any Imperial Preference; so say the
{Honourable Members from the (Government Benches, the Honourable
Member in charge of the Bill and the Government of India. We are
prepared to take them at Yheir word; their intentions and theic motives
may be the best, but at the same time we know that motives and in-
tentions do not take us very far off.  Sometimes things take place
which are cited later on as precedents. One step leads to another, and
we are afraid that if we recognize the principle of differential treat-
ment @8 embodied in this Bill, it is bound eventually to lead to what we
know will pe Imperial Preference. It may not be Imperial Preference
now, it is perifps not Imperial Preference now, it is & discrimination be-
tween countries o origin, but & diserimination of this nature is bound
to lead to further discriminations. Where are we going to stop? I
may say, Sir, boldly that the whole history of British activities in India
and the whole history of British rule in India is strewn with the dead
bodies of the best of intentions and the best of motives. =~ The British
did not come into this country to conquer it or to establish their govern-
ment here. One of their greatest historians has told us that the British
Empire in India was built in a fit of absent-mindedness. We are afraid
of that sbsent-mindedness. To be absolutely frank, we do not know
what this fit of absent-mindedness may involve us in, in the future, if
we accept the principle of this Bill as it stands to-day and as it has em.
erged from the Belect Committee. ~We know that, the best of inten-
tions notwithstanding, we in this country have been in the past led from
one step to another to measures which have ruined our industries, which
have placed us in & helpless position as regards our industrial and eco-
nomic situation and which have practically made us abgolutely depend-
ent upon other countries. ~Sir, where the relation between one coun-
try and another is that of ruler and ruled, or of master and subordinate,
there to make any differentiation between politics and economics 18 only
straining at 8 .gnat. I repeat once more what I seid in my remarks ab
: n
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the time when this Bill was introduced that there is really no fundu-
mental difference between economies and -politics.  The line of demar-
eation is so thin that politics bear on economics and economics bear on
politics. ~ We  arc not prepared to make any distinction between poli-
tics and economics, as both are inextricubly interwoven. One goes
with the other as is proved .by the course of practical politics in the
world. What are the British here for, if not for econogic gain? What
are the British in China for, if not for economic gain? What are they
in other different parts of the world, if not for economic gain? Politics
and economics are mtertwined so strongly and so intimately that it is,
I submit, not safe to make any distinction between them.

Mr. President: Will fhe Honoursble Member kindly come to the
amendment ? :

Lala Lajpat Rai: I am coming to the amendment. My main ob-
Jection to the Bill is that it introduces a vicious principle.  If the
President overrules me on that point, I will stop all argument and sit
down, because my outstanding objection to the Bill is one of principle.

Mr. President: I should like Honourable Members to understand
that the question of Imperial Preference was allowed to be discussed by
the Chair in all its aspects on the motion to recommit the Bill to the
Select Committee; and if repetition is to be avoided, I would request
‘Honourable Members to touch on that question in a general way but
not to mnke long speeches,

Lals Lajpat Rai: Well, Sir, I bow to the ruling of the Chair, but
I consider that question to bLe very vital

Mr. President: It may be.

Lala Lajpat Ral: And that is my principal objection to the Bill as
it has emerged from the Seclect Committee, but I shall in obedierice to
the Chair be as brief as possible. I must reply to the argumgnte that were
advanced by Mr. Jinnnh to the effect that it is not Imperial Preferdnce,
that the principle is only simply one of economic advantage or disad-
vantage. I was going into that point. = ‘We have been told by Mr.
Jinnah that it does not lead to Imperial Preference at all. Well, many
persons competent to form and express an opinion on the point have
taken o contrary view. We have firstly the frank ndmission of Bir
Charles Innes that the Bill is open to the objection of diacriminating
by countries of origin. We are discriminating in this Bill in favour of
Great Britain, and if we discriminate in this crse in favour of Great
Britain, what may we not be asked to do in future in determining our
fiscal poliey with regard to other commodities that are imported ifto
this country from England? Are we going to establish this principle
and go on adopting it in practice from one precedent to sanother, from
one step to another? This must eventually lead to what is called Im-
perial Preference. The Tariff Board has brushed this question aside,
not because it does not lend to Imperinl Preference, but because in their
opinion the discussion of it leads to the consideration of political issues.
They felt in -their heart of hearts that it was really leading to Imperial
Preference but they said in effect that as it raised a politieal issue, they would
not discuss it. Then we have seen the Anglo-Indian Prees discussing
the point from the same point of view. The Times of India the other

L
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«day fook us to task for not sharing the Empire sentiment and for not
repaying the great benefit that Great Britain was conferring upon us
as regards the tea and tobacco industries. Bir, I will not take up your
time in reading quotations from the Report of the Fiscal Commission
showing that Great Britain has done us no favour in the matter of our
ten and tobacco industrics. But what 1 am concerned with at the
present moment is that although it is not lmperial Preference at the
present time, it is, as was said by my Honourable friend Pandit Mofi.
‘lal Nehru, ‘‘ the thin end of the wedge ’’. The nceeptance of the prin-
ciple of discrimination in favour of countries of origin is destined one
-day to lead to that, although it may not be the intention of the Govern-
‘ment or the Honourable Member in charge of the Bill to introduce any
principle of Imperial Preference at this stage® S8ir, I desire to wam
Honourable Members on this side of the House, at least all the Indian
Members in this House, that it is a very grave and serious matter—the
‘introduction of this principle in the Bill and the recognition of it in the
present form. At the present moment some of us might consider it
.economically beneficial though the vast majority of us on these Benches
do not share' that view, "We believe that even economically the prin-
ciple is not sound and is not going to benefit us. But even if it were,
I would go to the length of saying that the main reason why we should
not vote in favour of this Bill as it has emerged from the Select Com-
mittee, is that on the whole the effect of the introduction of this prin-
ciple into the Bill will be so injurious and harmful to the interests of
the country that the advantages which we might otherwise get from
the introduction of this differentinl system would be overbalaneed by
this great defect in fhe Bill itself and that we shall be establishing ‘a
principle which we do not know where it will lead us to-

Coming to other arguments about the amendment, it was remarked
by my friend Mr, Jinnah that by this principle they wanted to stop
dumping, duglping of Continental steel into India. The one great
argument which he used as regards that part of the case was that the
importation® of Continental steel into British India has been doubled
sines the war.® He compared the figures of the importation of Conti-
nental steel into British India in pre-war days with what they stand at
"NOW.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): Since
1921.

Lala Lajpat Rai: Since 19212 Very well, Sir. I think he gave us
the pre-war figures too.

Mr. M. A, Jionah: Not dumping.

Lala Lajpat Ral: Even taking the figures since 1921, T submit he
has not proved that any dumping had taken place.  On. that point the
pronouncements of the Fiscal Commission and the Tariff Board are both
clear enough. They have given us the definition of what dumping is.
Dumping is not! established by the fact that the importation of foreign
commodities is doubled or has gone up to a véry large figure. There
must be another feature in connection therewith which the Tariff 'Corn-
mission and the Tariff Boprd have laid down. In fact they distinctly
say that they find no case of dumning proved. If there was any comp_la'mt-‘
‘made by the Tata Steel Co., in this respect it was against Br;nsh

D
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dumping, not against dumping of Continental steel. Therefore, I
submit that argument is of no value. 'The Tariff Commission and the.
Tariff Board have both turned it down. That argument, having been
thus disposed of 1 wish to point out that the other arguments also do
not stand. It is suid that, if we do not establish these differential duties.
and we accept the system of weighted averages, we will be practically
pemralising the users of British goods.  According to the figures given
by my Honourable friend, a lurger quantity of Continental steel is im-
ported into British India, a much larger quantity, than British steel.
One figure goes to hundreds of thousands and the other is comparatively
8fnall—88,000. 1 submit that by accepting Mr. Jinnah's view instead
of penalising the users of British steel, we shall be penalising the com-
munity in generul, the much more numerous groups of people who use:
Continental steel for various smnall industries.  Therefore, if we must.
penalise some one, why not penalise those who use the lesser quantity of
British steel than those who use larger quantities of Continental steel?
By this course we shall be serving the more numerous of our country-
men. Moreover, British steel will not be hit at all, because most of
that is used by Government or by semi-Government Corporations or
semi-Government business concerns, Therefore, that steel must come,
it will come at any price, and even if we have to pay n little higher
price for British steel for certain purposes for which that steel is the
best, we shall at the same time be encouraging the consumption of
Continental stec] by the larger groups of the masses of our people, be-
cause this cheap steel cnables numerous industries in this country to be-
developed and to employ men who will otherwise be unemployed.

It is unfortunate that this Bill is being unduly hurried. It involves &
very important principle. It affects a very large population of the people
of this country. 8ir Charles Innes told us the other day that we must put-
it on the Btatute-book at once as otherwise the Tata steel indugtry will gew
no protection after the 81st of March. Mr. Jinnah said that some Members
on this side had interpreted this as a threat. I for one, Bir, did not take -
that view. But are we to suppose that the resources of th¢ Government
of India have been so exhausted that they cannot make provision for the
continuance of the protection for the Indian steel without committing us tor
such an important principle as is involved in this Bill, namely, a principle
of differential duties in favour of a particular country? I submit they could
have found some remedy if they had applied their minds. It should not
be difficult to find a via media by which the steel industry of India might
be protected and still this Bill might not be hurried in such & way as to-
make us commit ourselves to a principle that we consider injurious to the
country. This Bill, as it stands, will penalise the consumers of Continental
steel. (The Honourable Sir Basil Blackett: ‘‘“No.””) I wish, Sir, to plead
for the large masses of those people who use Continental steel. The day
before yesterday figures were quoted which related to Bombay, Calcutta and
other places. Bince then we have received representation after representa--
tion against, this Bill and if the people have not been able to mobilise public
opinion against this measure sanctioning differentiation of duty, the reason
is because there was no time for it. The Bill has been practically hurried
up in two or three weeks. The Select Committee had to report before the
8th and there was no time to make further investigation. I mav draw
the attention of Honourable Members from the Punjab, partioularly Muslim:
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Members, to the fact that many Punjab industries are dependent upon the
wuse of Continental steel such as the iron works in Sialkot, Gujranwala and
-all that part of the country. These works make safes, trunks, knives and
‘many other things of ordinary use. There are hundreds, perhaps thousands,
may be hundreds of thousands of Moslem iron workers who are engaged in
ithe industry, who will be thrown out of employment if we penalise Cgn-
#inental steel and this is with regard to that purt of the country where
Tata's steel also reaches.

The chief argument offered on the other side to which Sir Charles Innes
.and my friend Mr. Jinnah reverted from time to time was that the benefit
that was to be derived by the consumer of thescheap Continental steel was
practically usurped by the middleman. Quoting prices from Bombay they
made out that no benefit accrued to the consumer of this cheap steel, and
that the benefit was pocketed mainly, at least a major portion of it, by
middlemen. First of all, I submit that the conclusions are not based on
sufficient evidence. The figures taken relate to a short period. They do
not cover u sufficiently long period to enable us to base definite conclusions
thereupon. Moreover they are confined to a particular area. The other
dey Mr. Jinnah himself pointed out that the Tata Company had decided to
open agencies in all those parts of India where it is alleged the middleman
realises exorbitant prices for the imported Continental steel on account
of lack of competition with the Tata steel. If it is a fact, I think it is a
fact in favour of our argument, because the Tata Steel Company will now
go to those parts where they did not compete herstofore. This competition-
18 sure to reduce the price of Continental steel with reduced profit to the
middleman. Middlemen will not be able to sell Continental steel if its
price is the same as that of Tata's steel. I welcome that statement on
‘behalf of the Tata Company, and I think that that announcement reduces
that argument of fthe ofher side to its lowest possible value, namely, that
the middleman and not the consumer benefits by, the lower prices of Con-
tinental, stesl.

Sir, there iseanother thing which I would like to say. I want to make
it clear that in our arguments against this Bill, in our efforts to have this
‘Government Bill rejected, or the principle of differential freatment repudiat-
ed, we are not actuated by any motives of hatred towards Great Britain.
As we are prepared to take the statements of the other side at their face-
value, we submit we are entitled to the same consideration by them. But
at the same time we know, and we cannot conceal it from ourselves, that
the treatment we receive from Great Britain does not conduce to our being
particularly affectionate towards it. Take the case of our students who go
to England for technical and industrial education. Do we not hear com-
plaints that sufficient facilities are not given in Great Britain to those
Indian students who want practical training in industrics? We are the
biggest customers of England, and certainly we should be entitled even on
business principles to receive a better treatment in this respect than we
do receive from Continental countries. We receive eomplaint r;fter com-
plaint from England that our rtudents there are denied those facilities for
practical training which they should be entitled to considering that we
purchase Pritish commodities and British manufactured goods to such a
large extent. On the other hand, Continental manufacturers show greater
consideration in this respect. Bo even that fact shows that although not
actuated by any feeling of hatred, at the same time we have no !-easob to
‘be particularly affectionate towards English manufacturers in giving them
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this preferential and differential treatment. But really there is no question.
of hatred or affection. 1t is absolutely a business proposition. Although
according to the opposlte side our scheme is economically unsound, we
have not yet heard of any cogent criticism of the figures quoted by my friend
Mr. Jamnadas Mehta. We are deciding this question for a period of seven
years. During these seven years there will be no time to revise it except
for purposes of increasing or decreasing the duty under certauin contingen-
cies. I think, therefore, we ought to consider well how this measure is going
to uffect not only the 8teel industry, not only those small industries based.
on the use of steel, but alsq how it is going to act as a precedent for other
industries. If we establish this precedent we shall be asked to repeat the
sume procedure in the case of other imports. Let us look at tho question
from’ u pure business-point of view apart from its political bearings. We.
shall be asked to discriminate in the case of other articles. Bound down
by this precedent and having admitted this principle of discrimination in
this case we shall find ourselves unable to refuse its extension to other
similar cases. 1 warn the Honourable Members of this House that grave
consequences ure likely to follow the acceptance of this principle, and
grave complications as well. I will ask them to wecigh all the pros and
cong of it before they vite for the wceeptunce of this Government Bill,
This Bill is going to affect’ hundreds and thousands of our people who will
be thrown out of employment, who are at present living o the munufac-
ture of articles made of steel. (An Honourable Member: ‘*Where?'") All
over India, in Bombay, Poona, the Punjab and other provinces—I can name
hundreds of places (An Honourable Member: ‘““Where?"’) T am telling you
the places, If you will not hear me it is not my fault. You do not know
the conditions under which the people live, because you live in palaces of
glass. We poor people live and mix with people in huts and we know under
what conditions they live. 1t does not affect you at all.  You go on matters
of policy, on matters of calculation, while we have to witness the misery of
our people from day to day and hour to hour. We cannot acerpt four evi-
dence agninst the evidence of our senses. We are not here simply for the
purpose of making speeches, making or reconciling statements of figures.
We have to deal with fucts. I ropeat that we shall by aceepting this principle
be throwing out of employment thourands of poor Indians who live on the
manufucture of small articles which they make from Continental steel, even
in places where Continental steel comes into competition with Tata steel.
I submit that it is not & matter for laughter, it is not a matter of paper
figures; it is a matter of facts and considering those facts we shall be com-
mitting & grave blunder if we accept this Bill. We consider honestly that
.this is & very serious matter and that we should not commif ourselves to .
‘this principle, in spite of all the arguments advanced by the Government
Benches and Mr. Jinnah. Mr. Jinnah believes in his heart of hearts that
this is a better principle. Well let him believe, he is welcome to vote for
it.  But I want to make it ‘clear that our conviction is a sound one and is
based on a comsideration of the interests of our country. The other side
perhaps do not credit us with such motives. They think that we are actuat-
ed by feelings of hate. That is o statement that is not true. We are not
actuated by any motives of hatred. It is a pure business proposition, and
we are not prepared to accept any principle which might lead to further
complication in the development of our industries and the development of
our Jiscal position, Sir, on these considerations T beg to support the: amend-
ment moved by my friend, Mr. Bhanmukham Chetty.
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One word more and I will sit down. We are prepared to give ‘credit t
the Tariff Board for the best of intentions, but the recommendntl_ons of the
Tariff Board are not the word of God. We have had four Tariff Boards,
and, as my Honourable friend Mr. Moore pointed out, all four of them
made different recommendations at different times. They sare not in«
fallible. We are in a position to form our own conclusions on the material
collected by the Tariff Board. We on this side of the House also posseds
common sense enough to enable us to study the figures given by the Tariff
Board and form our own conclusions thereupon. I do not think there are
any steel experts in this House in any party. We are common men pos-
sessed of common sense, and on the materials placed before us are in &
position to form our own judgment. What areswe in this House for, if we
cannot form our own judgments and depart from_ the. conclusions of the
Tariff Board if we think the latter are not sound? Does it lie in the mouth
of the Government of India to point out to us that we should always accept
the report of these special committees without hesitation? Have the Gov-
ernment of India always followed the recommendations made to them by
these special committees? Did the Government of India immediately
accept and give effect to the recommendations of the Decentralisation Com-
mission ? Did they treat the Fowler Committee’s recommendations as regurds
Currency und Reserve with the same consideration which they claim for-
the Tariff Board? ’l‘héy follow recommendaticns when it suites them uwnd
reject them when it does not suit them. How many times has the Becretary
of State thrown these recommendations of these expert committees into
the waste paper basket? Now that the recommendations of the Tarift
Board guit the Government of India, it is said that it is not right for us to
arrive at a different conclusion and reject those recommendations, We
accept the fact that the steel industry needs protection, and that that pro-
tection must be given for s sufficiently long period to enable this industry
to stand on its own legs; but we do not accept the method recommended
for she purpose. The Tariff Board says that this system of weighted
average i a sufficiently good method, sound in principle and simple in admin-
istwation. THey were also inclined to say that their recommendations did
not involve the acceptance of the principle of Imperial Preference. M
Honourable triend Mr. Fazal Rahimtulla, however. contradicted them. 'Hvé
said that the Bill as originally drafted in accordance with the recommenda-
tioms of the Tariff Board was based on the principle of Imperial Preference
but the changes introduced by the Select Committee have removed that
feature. We do not agree with the latter statement. We find thus that the
Tariff Board was not quite right in its conclusions on that point. I repeat
that we cannot accept the conclusions of these Tariff Boards as the word of
God. We have got to judge them accarding to our own knowledge. We
shall vote, according as we think best, in the interests of our country.
[ therefore support the amendment of my friend Mr. Chetty.

*Mr. M., A. Jinnah: Sir, T endorse the last proposition of my friend
Mr. Lajpat Rai. The Tariff Board is not the last word on the sukject. I
do not think I ever said that, or that anybody else would have the temerity
to suggest that it is the last word on the subject. Certainly not. All that
one would say is this. Here is an expert body that took cight months and
mude this recommendation. Tt is entitled to a great deal of weight at the
hands of this House; but that-is neither here nor there. (An Honourable
Member: ““You do not eay it is a question of fact”.) T do not say it Js
8 qugstion of fact. I said that if this Fouse thinks that the scheme which
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the Tariff Board has recommended is so fundamentally wrong, so radically

bad, you are entitled to reject it. We have passed that stage, so I do
not want to enter into that discussion.

The next point which my friend Mr. Lajpat Rai made was that
thousands of people will be thrown out of work; that small traders, artizans,
who are making safes, nuts and bolts, will suffer considerably. 8ir, my

3 par Honourable friend said that we were receiving representations

o from all parts of India. Well, Sir, he is not the only one who

has been pestered with those reprcsentations. But from whom do these

representations come? Tley come from the iron merchants, the Karachi

Association of Iron Merchants, the Bombay Association of Iron Merchants,
the Caloutta Association of Iron Merchants.

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban):
May I contradict the Honourable gentleman. I read the other day a tcle-

gram from 16 users of Continental steel. Mr. Jinnah was present and
ought to have known that,

Mr. M. A. Jinnah: I was not dealing with my friend Mr. Jamnadas
Mehta.

Mr. Jamnadas M. Mehta: I am dealing with you.

Mr. M. A. Jinnah: And I shall deal with you later on. I am now deal-
ing with Lala Lajpat Rai. He said representations have been pouring in
from all parts of India, not the representations that have poured in to Mr.
Jamnadas Mehta. That was what I was replying to. All of them are
from iron merchants .

Lala Lajpat Rai: No, Sir.

Mr. M. A. Jinnah: Will Lala Lajpat Rai show me a telegram which has
come from any one else?

Lala Lajpat Rai: Mr. Kirloskar himself has come here"._ Two repre-
sentations from two firms have been received; one repredentative has come
here. One makes hurricane lanterns and the other makes nuts and bolts.

Mr. M. A. Jinnah: Anyhow it comes to this that he has come here in
person and has not made any representation by telegram. Now, Sir, with
regard to Mr, Kirloskar I am fully alive fo his point of view. He has also
seen me and I was very pleased to see him.

Mr. President: I would like the Honourable Member to ignore all inter-
ruptions.

Mr. M, A, Jinnah: Sir, then we are told we have to think of the
interests of these artizans, such as nut and bolt makers and trunk makers.
I may at once sav on the floor of this House that I am as anxious as any
Honourable Member to support their interests. But, Sir, what are the
facts? The facts are these that Mr. Kirlosksr made an application and
vou will find it in the list of applications made to the Tariff Board, and
he was asked to come before the Tariff Board and give evidence and he did
not come. He was an applicant, and yvet he did not go there. Why?
Because I sunpose he thought it was too far away to zo to Caleutta. But
there it is. T am entirely in agreement that we must look to their interests
afso. And how can we do it? We can onlv do it in the wav recommended
by the Fiscal Commission, and you will find that in paragraph 98 of the
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Fiscal Commission's Report. They actually deal with this question of con-
fliet that may arise between different industries in the country when you
are seeking to protect one. A very pertinent case was that of wood-pulp
for paper manufacture in India, and you will find what paragraph 98 clearly
states should be done under the circumstances. And-that I submit is the
only possible way of dealing with the matter. It says this:

“Tt is possible that the protection of some industry may affect injuriously the
interesta afp‘:)thar industries. We received evidence at Calcutta for instance which
appearsd to place three interdependent industries in a relation of some antagonism.
he manufacture of wood pulp from bamboo is just %eing started in India.
The manufacturers are approhensive of the competition of imported wood-
gu&: and asked for the imposition of a protectige duty on wood-pulp. The
ndian paper manufacturers, however, who use imported wood-pulp and for
-whose benefit it is at present admitted free of duty, naturally object to & proposal
which would raise the cost of their raw material, and therefore put them in a less
favourable position to compete with imported paper. If it is suggested that this
difficulty might be overcome hy giving special compensatory protection to paper, a
third interest claims to be heard, and Indian printers and publishers complain that
if the cost of paper is raised they will be handicapped in competition with imported
books which are admitted free. In all such cases the most essential requirement is
that the utmost publicity should be given to the inquiry of the Tariff Board, so that
all interests concerned may have Fllll opportunity of representing their point of
view."'

Now, Sir, the Tariff Board is already assisting in this inquiry ag was point-
ed out by the Honourable Member in charge in answer to a question put
to-day. The Tariff Board actually say in paragraph 5 of their Report that
the evidence received in regard to locomotives is not yet complete, while
the applications in regard to nuts and bolts can most conveniently be con-
sidered at the same time as the application for the grant of protection to
the manufacturers of steel wire. Mr. Jayvakar was particularly anxious that
these traders should be protected and I agree with him. But at the same
time, in order to protect them, I cannot agree with my Honoursble friend
M T ayakar that you can have tariff walls in one port with one tariff and
in anotMer port with another tariff. That will be impossible.

An Honourable Member: Nobody suggested that.

Mr. M. A. Jinnah: Mr. Jayakar said: ‘“ Why do you want to penalise
these men who make trunks and nuts and bolts in places like Rangoon,
Karachi and Madras where Tata steel does not find its way?'’ You cannot
differentiate your tariffs.

An Honourable Member: Who suggested you can?

Mr. M. A. Jinnah: Then there is no meaning in this. You cannot
possibly redress this by any other method except the method suggested by
the Fiscal Commission.

Then, Sir, my friend Mr. Lajpat Rai says he supports this amendment
and he says, if it is carried, the objection is that it will not give any relief
‘to the consumer, as the profits or the difference will go into the pockets of
‘the middlemen. That is a fact, Sir, and here my friend Mr. Chetty asked
me for figures. I did not give the figures in detail. I said, if you accept
the amendment of Mr. Chetty, T venture to say that the consumer will have
to pay 48 lakhs of rupees a year extra, because by his amendment Tata
-gteel will be Rs. 129 and Continental steel will be Rs. 111. We want to
secure the fair selling price of Rs. 120 to Tatas. And I say that the Conti-
nental steel price and the Tata steel price will go up to mmewhgre it _the
neighbourhood of British steel, which is Rs. 120. The difference will go into
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the pockets of the middlemen and Tatas will get excessive protection, and I
give you the figures. The difference is Rs. 6.

Lala Lajpat Rai: We had these figures yesterday.

Mr. M. A, Jinnah: No you did not, perhaps you will hear me.
fhe total of the four classes of steel is 470,000, snd you find that
structurals are 140,000. Multiply that by 6 and you get 8-4 lakhs. Bars
are 126,000. Multiply that by 9—that is the difference—you get 11.8 lakhs.
Plates and sheets 92,000 multiplied by 18 gives 12 lakhs: Then Tata’s'
must also get the best price they can. Whoever heard of a merchant who
would not get the best prict he could in the bazar? If British steel is going
to be sold at 129, you mean to say Tatas are going to sell their steel for
Rs. 120? Certainly not. They will raise the prices. They may take Ra. 2
less but there again there is that difference and Tata’s production will give
Tata’s 15 lakhs extra or 48 lakhs if vou total it up. To this you must add
the burden to the consumer of fabricated steel and in the course of 7 years
I venture to say you will put n burden on the econsumer to the extent of 4
crores of rupees. That is the net result. And for whose benefit? For
India's benefit or for the benefit of the middleman? Why, for the benefit
of the middleman. I gave you figures, the Honourable Sir Charles Innes

- gave you figures, and I say that these associations are a ring, a combination,

Trade practices in these ports are such that your middleman, the poor
middleman, does not get a chance. Mr. Kirlogkar has already
suffered because of his combination; and the ordinary man, the man who
makes a trunk or who makes a nut or who makes a bolt, pays through his
nose by paying a price to the combination which isn verv near the neigh-
bourhood of British steel prices. The only protection you can give to these
men is to see that the Tariff Board makes an early report; and I hope, Sir,
- the Government will not lose time and will see that these small traders and
artizans get the requisite protection owing to the conflict that aripes. Sir,
with these remarks I must oppose this amendment ¢ .

Lieut.-Oolonel H. A. J. Gidney: T move that the queni?ion be now put.

- Mr. Ghanshyam Das Biria (Benares and Gorakhpur Divisions: Non-
Muhummadan Rural) : Sir, I do not wish to detain this House for any great
length of time. Bince T came to know the verdiet of the Houwre the other
day sbout the amendment of Mr. damnadas Mchta T have heard more
speeches fromn those who advocate and support the Governmeni's Bill. 8ir,
I have tried mv best to learn something more and tried my hest to look at
it from their point of view -and to feel as if T was in the wrong and the other
side was in the right, but I confess, Bir, that I have not learnt anything
new. I found the same arguments being repeated again and again. Sir,
the greatest argument which has been put forward against Mr. Chetty’s
proposal is that under Mr. Chetty's proposal the consumer will have to pav a
higher price. It sounds rather novel, Bir, to suggest that under s lighter
tariff thes consumer .will have to pay a higher price; but, as has been explain-
ed by my Honourable friends Mr. Jinnah and Sir Charles Innes the sugges-.
tion is that in the absence of anv competition from Tatas in Karachi,
Bombav and such other places the importer of Continental steel will nocket
the margin between the prices nf British and Continental steel. This is
thejr argument. Sir, in support of this argument mv Honourable friend
Bir Charles Innes was kind enough to place before the House the quotations
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for thefirst three months of 1926. I regret very much, Sir,.that he only
put before the House the quotations for the first three months of 1926.
This matter has been given so much importance that it was unfair to the
House that he should not have put all the quotations from Junuary to-
December, 1926, before it in order that the House might come to a proper
conclusion. Bir, in order that the House may know all the quotations I

propose to do 80 now. .

« My Honoureable friend 8ir Charles Innes put before the House the quota-
tions for the first three months, January, February, ahd March, and tried
to prove that importers of Continental steel were pocketing all the margin.
Sir, from April to December the prices of Continedtal beams varied between
something like Rs. 125 and Rs. 120. Similarly, Continental angles varied
during April—December froim something like Rs. 180 to Rs. 120; Continen- -
tal bars between Rs. 1356 and Rs. 180; plates between Rs. 140 and Rs. 125;
and black sheets between Rs. 152 and Rs. 140. I think, Sir, it would be
fair if we touk the average of the twelve months; and what do we find? We
find that the average of the 12 months for Continental beams wus
Rs. 122/8, for ungles Its. 127/8, for bars Re. 135/12, for plates Re. 137 and
for black sheets Iis. 147. Now, Sir, the pricc of imported Contincental steel
without duty is, according to the Tariff Board’s Report, structural sections
Rs. 86, bars Rs, 90, plates Rs. 92 und black sheets Rs, 122, To these prices
we have to add the existing duties as well as the importer’s commission.
We cannot forget that after all the importer does not do business on a
philanthropic basis. He has to charge his commission also. Therefore, in
taking the fuir selling price of Continental steel, we ought to take into-
congideration the existing duties as well as the importer’s commission. And
what do we arrive at? Let us, Sir, take first of all the case of the black
sheets. The price of black sheets without duty is Rs. 122 plus Ra. 80 duty,
and i® we put Rs. 5 per ton as the middleman’s commission we find that
the fair selbing price ought to be Rs. 157, while the average of the 12 months
in Bombay was Rs. 147—Rs. 10 lower than the price which ought to be-

called fair, d -
Mr. M, A, Jinpah: Doing business at a loss?

Mr. Ghanshyam Das Birla: T am, quoting the figures. Tf iy figures:
are incorrect Mr, Jinnah could point it out, and I am quite prepared to
correct them. It ir no use asking me whether they were losing or gain-
ing. T am putting these figures before him and he ean come to any
conelusion he likes. I repeat, Sir, that the cost of imported steel amount-
ed to Re. 157 including the importer’s commission, while the average
price of the 12 months according to the Government’s report and accord-.
ing Yo the Steel Merchants’ Associations’ report was only Rs. 147.
Could we eanll it profiteering, Sir?” But we eought to take the other
qualities also. Let us take beams and angles. According to the same:
caleulation the fair selling price of Continental steel, after taking*Rs. 5.
a ton for the importer’s commission, we find ought to be Ra. 121 for-
beams and angles, whereas the average price ruling in Bombayv was
Re. 122/8 and Rs. 127/8, respectively. Mr. Jinnah might say that in-
angles there was profiteering, but, Sir, the import of angles in ports other:
than Caleutta amounted only to 22,000 tons and if he means to swy that
the importers were. profiteering at the rate of Rs. 5 a ton on 22,000 tons..
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1 admit that he is correct. This at the utmost meant that the importer
:pccketed about a lakh of rupees—that is all that he can say. Then to come
to bars—the import of bars amounted to 125,000 tons. We find on the
basis of the same calculation that the fair price of bars ought to have
‘been Rs. 185, while’ the average price of the twelve months of 1926 was
Rs. 185-12-0. Similarly, plates ruled at Rs. 137 per ton, while the fair cost
of Continental plates was Rs. 127 per ton. But the total import of Conti-
‘nental plates is 28,000 tons and part of it is imported into Caleutta when
~there hag been leen competition between Tatas and foreign imports.
We can see from these figures that there was no profiteering of the sort
described by my Honéurable friends Sir Charles Innes and Mr. Jinnah.
‘These are the figures before the House and I hope that when they take
into consideration all the facts they will comé to the conclusion that there

‘was no profiteering of the kind stated by my Honourable friends on the
-opposite Benches,

Now, Bir, Mr. Jinnah asked: ‘‘ Why did not Mr, Kirloskar come and
“pul in a representation before the Tariff Board ?"

Mr. M. A. Jinnah: Give evidence.

Mr. Ghanshyam Das Birla: Give evidence. Similarly, he suggested
*that all the representations which the Honourable Members were getting
~were from the various iron merchants’ associations.

Mr. M. A. Jinmah: I did not say all. I was dealing with Lala Lajpat
+Rai’'s representations.

"Mr. Ghanshyam Das Birla: He stated that almost all the representa-
«tions which were pouring in were from the iron merchants’ assdtiations
rof various. parts of the country. I put him one question. It hus been
-admitted by my Honourable friend that there was no profiteering in
Calcutta on account of competition hetween Tata's'steel and imported
-steel. If that was so, may I inquire why the Calcutta Iron Merchants’
Association also made & representation to all the Members of the Assem-
bly stating that they did not approve of the preferedftial tariff? Sir, the
-ovidence of Mr. Anandji Haridas was given so much importance the other
-day. May I put before the House a telegram which I received from
the Iron Merchants' Association of which Mr. Anandji Haridas is but
‘the President. The télegram says:

““Request you opposing preferential tariff and supporting uniform duty on all
‘imported steel. Interest of ‘trade and consumer demands it.”

That is the considered opinion of the Iron Merchants’ Association of
«Caleutta of which Mr. Anandji Haridas is the President. And I take it
‘that in Calcutta, according to my Honourable friends, Mr. Jinnah and
"Sir Gharles Innes, the trader was not engaged in any sort of profiteering,
-and still the gentlemen from that part of the country do not approve of
this preferential tariff. Then we have got the case of Mr. Kirloskar who
‘is producing bolts and nuts. He has come running all the way from
“HBombay and he has represented to fhe various Members of the House
'that if preferential duties come into effect he will have to close his factory.
“There are many other Indians similarly placed as Mr. Kirloskar. One is
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Mr. Agole. He is at present manufacturing about 1,000 lanterns every
day, that means sbout 80,000 a month. And what is his position? If
he has to pay u higher price for Continental steel on account of higher im-
pert duty, he will have to shut his factory in a few days. 'That is the
sort of report which we are getting from all parts of the country.

It has been said that under a system of preferential tariff the con-
sumer of standard steel will have to pay a lower price, while under Mr.
Chetty's scheme he will have to pay a higher price. I admit it, but who.
are the buyers of standard steel? It is either big factories or corporations,
or Railways and so on, and I am sure they can afford to pay a little higher
price. (Laughter.) (Mr. M. A. Jinnah: ‘“Whose money?’’) But what:
about the poor consumer? . What about the poor then who use Continen-
tal steel every day? I think it is better to protect the poor consumer-
and the poor industries rather than put some more money into the coffers
of the Government or corporations and such other rich bodies. With.
these remarks, Sir, I beg to support Mr. Chetty’s amendinent which in
my opinion is in the best interests of the country.

Mr. B. Das (Orissa Division: Non-Muhemmadan): For three days we
have been discussing the Steel Protection Bill and I find that the House.
4 unanimous on one point, and that is, that nobody wants Imperial Pre-
ference. We on this side say that the Bill introduces Imperial Preference.
The Government Benches and those who voted with them say that no
Imperial Prefcrence is meant. There ig & unanimity of opinion that Im.
perial Preference is not wanted, although we doubt the protest that the:
Government Benches are making that no Imperial Preference is meant.
in the Bill. I will just commend one passage which I noticed in the
editorial of the Statesman of yesterday (17th February 1927) for the
edification of the Treasury Benches, both Indian and European, including
the Honourable the Commerce Member:

‘“ Ngver sinde ti® Tariff Board issued its report have we been able to understand:
what purpose there can be in denying that the duties embody a preference. To
protest that there is nd intention to give a preference cannot alter the fact that =

preference is given, nor does it change the nature of that preference to label it dis-
crimination.”

1 will say to those who protest on the other side—I will use that signi-
ficant though slightly inelegant phrase, ‘‘My lady, you protest too much."
Sir, whenever any Indian Member on the Government side speaks I al-
ways listen most attentively. Especially, there are three Indian Mem-
bers on the Treasury Benches who ought to know the mind of the nation,
the sentiment of the nation. These three representatives of the Indian
nation are there, inside the Government of India to reflect the sentiment
and the feeling of the Indian people inside that Government. If they
do not reflect our feelings, the onus is on them. When Sir Bhupendrs
Nath Mitra spoke the other day I listened to him most attentively, but
what I did feel was that he did not convince me that no preference Was
meant by the other side in the Government Bill. He poohpoohed the
idea of sentiment. I do not want to quote an Indian suthority but I will
quote the authority of Mr. C. A. Innes—he was then Mr. and not”Sir
Charles—when he moved the Resolution regarding the appointment of

this Tariff Board in 1928. What did he say about ‘sentiment’ then? My '

[
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" Bonourable friend, Mr. C. A. Innes—he was then a democrat 6f demo-
« erata—ainid |

. '* The first point I have to make is this. I.do not suppose that there is any country
in the world where this question of free trade or protection has been decided on purely
+ economic grounds.”’

And to-day economic considerations and ecomomnic interests are thrown
in our faces on the floor of this House. Then he goes on:

.

* Some of yon may have read Mr. Percy Ashley's book ‘ Modern Tariff History L
In that book he points out that even :Lists’ great work in which he developed the
theory of infant industries ‘and argued the need for protection to enable a country
- to pass from a purely agricultural state to & mixed agricultural and industrial state
owed the widespread approval .it. received in Germany less to its economic argument
than to the great &litwal appeal it made to the necessity of maintaining, completing
and strengthening Giérman nationality. 7There is the same sentiment at work in [ndia,”

*These are not my words, but the words of my Honourable friend, Mr.
innes, now Sir Charles Innes. He ssaid:

_ “On the one hand, India aspires to Dominion status, that is to say, she aspires
to litignl ind‘ependenoe within the Empire. On the other hand she aspires to economic
imdependence.”

These are the words of my Honourable friend Mr. C. A. Innes as he
then was, the great democrat as he then was, but also no more o demo-
erat! 1 commend those words to the attention of my Honourable friend
Sir Bupendra Nath Mitra. I wish aleo to add a word of praise to my
Honourable friends Mr. Arthur Moore and Mr. Gavin Jones of this side
of the House. They do .not want preference. The non-officiul British
representatives in India desire not Imperial Preference or preference to
the United Kingdom. S8ir, I appreciate very much such a fair anb broad
enunciation of policy from my European friends. I wanf you to remain
as friends of Indin. If such sentiments are often expressed by therh and
their group on the floor of the House and outside, thtn it would conduce
better to the cementing of friendship of the two nations. Let the Gov-
ernmment Benches do whatever they can under the dictates of Whitehall
and bear the blume and obloquy of non-official India. You are and will
be our brother citizens in India for a number of years. You love liberty
and have been lovers of liberty in your country. Why should you alienate
our sympathies by adopting undemocratic policies then? Whether you
live in England or India, you love liberty, and be lovers of liberty and
freedom always.

I am very suspicious of this preferential Bill that has been introduced.
I will read a passage from the Times Trade Supplement, dated December
12th, 1928, regarding a Bill introduced by the Australian Government to
give Preﬁemnce to the United Kingdom :

* A Rill is pessing through the Legislative Assembly of New South Wales requiring
municipsl and shire councils to give *effective and substantial preference’ to goods
manufactured or produced in the Commonwealth and failing them to British goods.
Australian goods must be given at least 10 per ceni. preference over foreign goods.
" The rate of preference will vary according.to the customs duty paid on the imported
*article. The members ‘of a oouncil which disregard the provision of the measure,
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-should it become law, will be liable to surcharge under the provisioms of the Locaf”
«Qovernment Act.

T'he Minister of Local Government, Mr. J. J. Fitzgerald, in introducing the measure,
- said that giving preference to Australian goods meant givinﬁoprderence to Australian
workmen. There ought to be no need for a measure of the kind but unfortunately
various councils had written claiming the right to buy gqods of any nationality st
-any prices. The Government considered the definite preferences specified in the Bill
to be fair and reasonable.”” .

I mention this for this reason. A Conservative Government ure site
‘ting in Whitehall. The Baldwin Government want to introduce Imperial
Preference sll over the Empire. There is u definite poliecy of direction
from the British Government and so we find Bills giving preference are
*on the anvil in the Dominions and in India.

My friend Sir Charles Innes in his speech ¢he other day praised the
"Tariff Board to the seventh heaven. I will just read one description of
it from the Statesman of yesterday :

“The reverence of Miuisters like Bir Charles Innes for the Tariff Hoard is one
-6f the things that it is difficult to understand. To him the pronouncements of that
body are as the commandments that descended from Binai. The commandments were
written on stone and had a degree of permanence. They were not replaced on the
morrow by a new set of injunctions.’

My friend Mr. Arthur Moore, who is also connected with the States-
‘man, expressed the same opinion on the floor of this House, 8ir, the
Statesman once bore the name of /‘Friend of India” and it is acting as a
1eal friend of India in giving expression to these friendly thoughts for
India.

+ (At this stage Mr. President vacated the Chair, which was occupied
‘by the Rev. Dr. E. M. Macphail.) .

Mr. Ginwala, who was one of the Members of the first Assembly and
who was one of the doubting Thomases of that Assembly, questioned the
right of a political body like this Assembly to control the work of the
Tariff Board. I will just quote one passage from Mr. Ginwala’s speech
in thAt connection and Honourable Members of this House will get some
inkling how qur toddling infant legislators in that first Assembly were
working to the spirit of this democratic sentiment:

“ If this Board is to be constituted it should be & statutory Body, constituted h
‘an Act of this Legislature and that its duties as far as possible should be defined.
object to treating the Board merely as an advisory body. For in the end, it may
come to this, that it may advise as much as it likes the protection or otherwise of a

rticular industry, but if its advice is to be submitted to the opinion of the whole
%ouse, I venture to submit, without meaning any offgnce to this House, that that
advice will more often than not be examined on ite own merits. There are always
political forces at play under whose influence the advice is bound to come.'

Let us now hear the more democratic sentiment of my friend Bir Charles
Innes in his younger days. He said: .

*“ Mr, Ginwala also staled that he waa & democrat. I must confess that, when I
heard his views about the Tariff Board I felt very much inclined to doubt that state-
ment. He apparently contemplates a Tariff Board with statutory powers over and
above the Indian Legislature, a Tariff B_oard which is empowered to fix rates, a Tariff
Bourd which is beyond criticism by this Assembly. Well, Bir, that mav be a very
efficient Board but it is not democracy, nor, 8ir, is%t the sort of Board that I should
agree to appoint.” . .

Well, T wish my friend had maintained the same attitude and had not
glorified that Tariff Board as som.ethmg above this Legislature and above
‘the Government.- And I know this much, I am sure that my friend Mr.
‘C. A. Innes did not then want the Tariff Board to be a sort of glorified
‘Commercial Intelligence Department as it was in the United States. Sip,
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I spoke on the first day this Bill was referred to Select Committee and
said that I am opposed to preference in any shape or form. To-day,
know, the Treasury -Benches are happy that the number of heads is in
their favour and they can carry it; but the moral vietory is on this side
of the House and our moral victory is supported to-day by the European
group in this House. 8o, by a Government vietory I do not think the
Treasury Benches do feel very happy, because they know they have not
the support of the Indian Nation; they are carrying it with a show of the
mailed fist, if I may say so.

Sir, I do not want to go much into the question of prices, whether the
consumer or the tax-payer or who is t6 pay. The policy of this House is
that adequate protection shwuld be given to the steel industry, and so long as
the steel industry is protected it does not matter who pays. To-day the
consumer is paying very heavy du‘ies, and whether this Government Bill
or the Birlu-Chetty Bill is passed, that will reduce the rates of duty on
steel which will be sold cheaper. 8o it does not matter if the consumer
will pay a little more, but T would much rather prefer s Bill by which no
preference ab all is given to the United Kingdom. I would rather as a
consumer pay u little more both for Continental and British steel to avoid
that flavour of preference. But, Sir, T do not agree with the expert opinion
of that body of experts, the Tariff Board, that they have given adequate
protection to the steel industry. The stdel industry in their representation
demanded protection compared to which the Government scheme of pro-
tection is very inadequate. And although Mr. Jamnadas Mehta's amend-
ment for recommittal to Belect Committee with a view to introducing a
policy of bounties has been thrown out, yet I maintain that the steel in-
dustry will not prosper and will not be able to compete with British or
Continental steel unless they are given a certain amount of bountv. Waell,
that is not the point we are discussing at present, so I will not talk on that.
I want the steel industry to be given bounties, though I am not entirely
satisfied with the methods and procedure of the Steel Company. This Gteel
Company, the Tariff Board itself says, has got obsolete plant: it has got &
top-heavy management; it {8 not properlv Indianized though there is a
certain percentage of Indiamization: it can reduce the- works costs by
Indianization and by reducing the number of labourers and workmen as
has been recommended by the Tariff Board. I may tread on Mr. Joshi's
corns thereby . . . )

The Honourable Bir Oharles Innes: On a point of order, Bir. I should
E:e. to?know whether this is really relevant to the amendment before the

ouse

Mr. Ohairman (The Revd. Dr. E. M. Macphail): I do not think so.

Mr. B. Das: Very good, Sir, I bow to your ruling. But I think that
adequate protection is not given under this Bill and that it would give
Tata’s real protection if the system supported by the so-called minority
report of the Belect Committee was adopted. I know the Government
will carry the day because they have an absolute number of votes on
their side; but we are here to vbice the national sentiment and the nation’s
feeling and we will not be any party to any system of preference.

(S8everal Honourable Members moved that the question be put).
Mr. Chairman: The question is that the question be now put).

(At this stage the Chair was vacated by the Rev. Dr. E. M. Macphail
and was resumed by Mr. President.) '
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W. M. P .
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Haigh, Mr. P. B,

Hezlett, Mr, J.

Howell, Mr, E. B.

Hyder. Dr. L. K.

Innes, The Honourable Sir Charles.
Tsmail Khan, Mr.

Jinnah, Mr, M. A.

.

Abdul Latif SBaheb Farookhi, Mr.

.jchar)’a, 1\;{ M. % .
iyangar, Mr. C. Duraiswamy,

Aney, Mr, M.g

Ayyangar, Mr. K. V. Rangaswami.

Ayyangsr, Mr. M. 8. Sesha.

Belvi, Mr. D. V.,

Bhargava, Pandit Thakur Das.

Birla, Mr. Ghanshyam Das.

Chaman Lall, Mr.

Chetty, Mr. R. K. Bhanmukham.

Das, Mr. B.

Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath,

Dutta, Mr, Srish Chandra.

Gonr, Bir Hari Bingh.

Gulab Bingh, Bardar,

Haji, Mr. Barabhai Nemchand.

Tyvengar, Mr. A. Rangaswami.

Ivenzar. Mr. 8. Srinivasa.

Jayakar, Mr. M, R.

Jogiah. Mr., Varshagiri Venkata.

Kartar Bingh, Sardar.

Kelkar, Mr, N. C.

Kidwai. Mr. Rafi Ahmad.

Kunzru, Pandit Hirday Nath,

The motion was adopted.
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Mehta, Mr. Jamnadas M.
Misra, Mr. Dwarka Prasad.
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Murtuza Ssheb Bahadur, Maulvi
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1006 LEGIBLATIVE ASSEMBLY.
‘\

Mr. President: The question is:
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“ That for clause 2 of the Bill the following be substituted :

‘2, (1) For sub-section (}) of section 3 of the Indian Tariff Act, 1884, the follow-
Amendment of section 3, Act VIIT of 1864, ing sub-section shall be substituted, namely :

(4) If the Governor Gemeral in Council is alatiaﬁsd, after such inquiry as he

thinks necessary, that articles of any class chargeable under Pgrt VIX
of the Second Hchedule with both a basic and an additional duty are being

imported into British India from any place outside India at such a price
as iy likely to render ineffective or excessive the u?rotectiou intended to

be afforded .b}\: such daty to similar articles man
Ci

actured in India, he

may, by nbétificstion in the Gazette of India, increase or reduce the-
adci;t.ional duty to such extent as he considers necessary,

(2) In the Second Scheduls to the same Act there shall be made the amendments

apecified in the Bchedule to this Act.

(3) The amendments made by this section other than those made in Parts I and II
of. the Second, 8chedule to the Indian Tariff Act, 1884, shall have effect only up to the

3lst day of March, 1834." "’
" ‘The Assembly divided:-

AYES—49.

Abdal Latif Saheb Farookhi, Mr.
Acharya, Mr. M. K.
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Das, Mr. B.
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Gulsb -Bingh, Sardar.
Haji, Mr. SBarabhai Nemchand.
Iyengar, Mr. A. Rangaswami.
Iyengar, Mr. 8. Srinivasa.
Jayakar, Mr. M. R,
Jogiah, Mr. Varahagiri Venkata,
Kartar Singh, Sardar,
Kelkar, Mr, N. O,

+ Kidwai, Mr, Bafi Ahmad,

1

Kunzru, Pandit Hirday Nath.

Lajpat Rai, Lala.

Malaviya, Pandit Madan Mohan,

Mehta, Mr., Jamnadas M.

Misra, Mr. Dwarka Prasad.

Moonje, Dr. B. B.

Mukhbtar Singh, Mr.

Murtuza BSaheb Bahadur, Mpulvi
Bayyid.

Naidu, Mr. B. P. *

Nehru, Pandit Motilal.

Neogy, Mr. K. C.

Pandya, Mr. Vidya Sagar.

Prakasam, Mr. T.

Rananjaya Singh, Kumar,

Rang Behari Lal, Lala.

Ranga Iyer, Mr. C, 8.

Roy, Mr. Bhabendra Chandra.
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Bhafee, Maulvi Muhammad.

Bingh, Mr, Gaya Prasad. -

Singh, Mr. Ram Narayan,

Sinha, Kumsar Ganganand.

Tok Kyi, U.

Yusuf Tmaa, Mr.



" 'PHE BTEEL INDUSTRY (PROTROTION) BILL.

llllﬂ'

NOES—60.
~Abdul Aziz, Khan Bahadur Mian. Jinnsh, Mr, M. A.

Abdul Matin Chaudhury, Maulvi, Joshi, Mr. N, M.
Abdul Qaiyum, Nawab bir Sahibzadu. Jowahir Bingh, Sardar Bahadur
Abdullah g[aji Kasim, KEban Bahadur Bardar. ’

Haji. . Kabul Bingh Bahadur, Risaldar-Major
Ahmed, Mr. K. and Honorary Captain.. .
Akram Hussain Bahadur, Prince Keane, Mr. M.

A M M Lamb, Mr. W. 8,

Allison, Mr. F. W,

Anwar-ul-Azim, Mr.

Ashrafuddin Ahmad, Khan Bahadur
Nawabzada Bayid.

Ayangar, Mr. V. K. A, Aravamudha.

Lindsay, Sir Darcy.
Macphail, The Rev. Dr. E. M.
Mitra, ;Ii‘lho Honourable Bir Bhupendra

ath.
Mohammtad Ismail Khan, Haji

COrawford, Colonel J. D,

Donovan, Mr, J. T.

Dunnett, Mr. J. M.

Gavin-Jones, Mr. T.

Ghulam EKadir Khan Dakhan, Mr.
W. M. P !

Ghuznavi, Mr. A, H.

Gidney, Lieut.-Colonel H, A. J.

Graham, Mr. L. .

Greenfield, Mr. H. C. i

Haigh, Mr. P. B.

Hozlott, Mr, J.

Howell, Mr, E. B.

Hyder, Dr, L. K.

Innes. The Honourable Sir Charles.

Tsr;mil Khen, Mr.

Paddison, 8ir George.
Parsons, Mr. A. A, L.
Rahimtulla, Mr. Fazal Ibrahim.
Rajah, Rao Bahadur M. C,
Rao, Mr. (. Barvotham.
Roy, Mr. K. O.

Roy, Bir Ganen.
Ruthnaswamy, Mr. M.
Sassoon, Sir Vietor.

Bingh, Rai Bahadur 8. N.
Suhrawardy, Dr. A,
Bykes, Mr. E. F.
Tonkinson, Mr. H,
Willson. Bir Walter.
Young, Mr. G. M.

Ayg::sis:, Rao Bahadur Narasimha | Chaudhury. )
Bhore, hzrwn:]'mW . Mudi]{:::r;dar. ° Honourable Bir
Blackett, The Honourable Sir Basil. Muhammad Nawaz Khan, Lieut.-
g]oow, Mr, MEA;- ? i Sardar.
atman, . J. ! Nasir-ud-din Ahmad, Khan Bahadur
Cocke, Mr. H. G, ! Natigue, Maulvi A, H.
|

The nqfion was negatived.

MOTION FOR ADJOURNMENT.

STRIKE AT KHARAGPUR ON THE BENGAL NAGPUR RAILWAY.

(It being Four of the Clock, Mr. President called on Mr. Varshagiri
Venkata Jogiah to move his motion for adjournment).

Mr. Varahagirl Venkata Joglah (Ganjam cum Vizagapatam~ Non-

4 px Muhammadan Rural): Sir, the motion that I propose to move
o i8:

* “ That this Assembly do adjourn to discuss a definite matter of urgent public

importance.’

The object of this motion is to discuss and call the attention of this
House firstly to the conduct of the Railway Administration in disregarding
the repeated representations of the subordinate railway employces of the
Bengnl Nagpur Railway on certain most important grievances, the neglect
of which occasioned the present strike to the great inconvenience of the
public; secondly to the conduct of the Government in calling out the
Auxiliary Railway Forca to shoot and bayonet indiscriminately, not onlw
the workmen but also others assembled, without the least warning or

e 2



2008 LEGIBLATIVE ASREMALY, [186Tr Fas. 1927.

[Mr. Varahagiri Venkata Jogiah.]

threat that shooting would take place without persuading the crowd to dis-
perse and without having recourse to the use of blenk shots in the first
instance; and thirdly to the conduct of the telegraphic authorities in re-
fusing the despatch of telegrams that were sent from the Indian Labour
" Pnion, Kharagpur, to & large number of the Members of this House.

Bir, Honourable Members of this House are aware that there was for
some time a good deal of unrest among the subordinate employees of the
Bengal Nagpur Railway. Representations on the subject were made not
only to the railway authorities but also to the Government by questions
put on the floor of this House with regard to these grievances. You
may remember a Resolution was moved on the 5th of February 1928 in this
House recommending an enquiry into the gricvances of the subordinate
railway employees, generally, by the.Central Advisory Committee on
Railways and the Resolution was adopted by the House with only one dis-
sentient . voice, that of Sir Charles Innes, the Honourable Member for
Commerce and Railways. In spite of this molion being adopted by almost
the whole House, no effcet was given to it. On the other hand the Gov-
ernment stated, in answer to interpellations, that not even a departmental
enquiry would be ordered, but that the Railwav Administrations concerned
would remedy the genuine grievances, if any existed.

In this state of circumstances credit is due to Mr, Greenham, the Agent
of the Bengal Nagpur Railway, for having received a deputation from the
rcpresentatives of the Union and given it a patient and sympathetic hear-
ing. The chief grievances placed before him were fourfold:

One was the insecurity of service due to summary dismissals withouk
any proper enquiry. The second was insufficiency of wages or puy. The
third was ill-treatment of subordinate emplovees bv subordinate officers.
The fourth and last was general grievances. -

The first head of grievances referred to dismissals of ‘workmen from
the Kharagpur workshop and of the chowkidars attached to the Station Com-
mittee at Kharagpur. The Agent instructed the Acting Chief Mechanical
Engincer, Mr. Bluett, who was present at the deputation, that he should
enquire into the cases of workshop dismissals jn the presence of the exe-
cutive of the Union and as for the dismissal of chowkidars the Agent
wanted that their cases should be discussed by the members of the Btation
Committee which consisted of some of the executive members of the Uniom
and be disposed of by the Committec. As for the latter suggestion of the
Agent, when the matter was placed before the Btation Committee for dis-
cussion it was unceremoniously dissllowed by the Acting Chief Mechanical
Engineer, Mr. Bluett, the cx-officio President of the Committee. As’ for
the dismissal of the workmen, no enquiry was held for aboy}-25 days after
the deputation and directions of the Agent. The workmen ‘naturally grew
impatient and passed a resolution to strike work and about this time, i.e.,
on the 20th December, there was the fifth annual meeting of the Indian
T.abodr Union at Kharagpur and the disappointed workmen came resolved
to press & Tesolution to strike work. But an hour before this meeting Mr.
Bluett sent & letter promising to begin enquiry on the
215t December, i.e., the next day after this annual meeting. The Union
representatives on the strength of this letter persuaded the employees
10 possess their souls in patience and not "declare any direct action.
37y, Bluett on the 21st December classified cases of dismissal under two
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heads,» some as final and some as fit for enquiry, and adjourned the
enquiry to 28rd December and from that day again to 8rd January.
Again he did no work from 8rd January to 6th January and put off the
enquiry from the 6th January to the 17th and no work was done again
on the 17th January or till the 28th. In the meantime, the workmen
resolved to have the strikg on the 80th January. Mr. Bluett again had re-
course to his old ways and gave notice on 28th January, a day prior tg
the date of the announced strike, that the enquiry would begin on the
B1st January- On the persuasion of the Union the workmen again yielded
and put off the strike. But with regard to the enquiry the same old story
* repented atself and Mr. Bluett again postponed enquirf to the 8rd February
and did not go into it. In spite of this attitude of Mr. Bluett the Agent
made a statement recently in the Press .that tRere was no grievance on
the acore of dismissals as he instructed Mr. Bluett to review the dismissals.
T have drawn the attention of the House to ¢he way in which Mr. Bluett
enquired into the cases of dismissals and narrated to you how the enquiry
was being conducted by him, and how he put off the same from day to
day on the flimsiest of grounds or I may say without any grounds what-
ever. It is for the House to judge whether in these circumstances em-
ployees oan expeet any justice from Mr. Bluett.

It was also stated by the Agent in the same press communiqué that
dismisged servants had an unrestricted right of appeal. 1 need not say
much on this point as it is well known how dismissals are made on Rail-
ways and how appeals therefrom are summarilv rejected by the authorities.
And the statement made by the Agent in the Press in regard to dismissals
is that only a small percentage of the workmen was dismissed. @ What
matters is not the number of dismissals but the manner and circumstances
under which dismissals sre made. Summary dismiseals without afford-
ing opportunities for explanation create panic and a feeling of insecurity
of service among the employees.

CBming next to the insufficiency of wages or pay the Agent's statement
in the Press ghows that wages or pay range from 7 to 9 annas a day for
undkilled labour, and 13 annas o' Rs. 2 per day for clerks even with aca-
demic qualificatichs and some service. This is said to be sufficient to
maintain these men with their families consisting of at least three mem-
bers, o wife, a child and a dependent. A family budget presented by the
workmen to the Agent shows 4hat anything less than Rs. 20 for an un-
gkilled workman and Rs. 45 for clerks would be a very insufficient wage.
The Agent asked if that were true how these men were living all these
days. They said they were foregoing all their necessaries and living some-
times on one meal a day. The other argument of the Agent with regard
to the insufficiency of wages was that the Jong list of applieations for any
vacaney on the Bengal Nagpur Railway is the best proof that service on
the Bengal Nagpur Railwav is eagerly sought. This surely is no arqu-
ment to denv the poor people a living wage. It is & matter of common
knowledge that almost all lucrative appointments on the Railways are
held bv officers other than Indians, leaving to Indians but the crumbs,
and the poor Indians have somehow to keep body and soul togethgr, and
therefora are forced to aeccept these offices however low and unremunecra-
tive the salary mav be. In these circumstances I sav that it is very
unjust that the authorities instead of sympathising with the applicants
should tnke advantage of the numher of applications and argue simply
that because a large number of applications have been reccived, thorefo.re

the wages are sufficient.
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Coming next to ill treatment, the Agent says that these relate to
abusive language and trifling assaults, and that occasional cases of this sort
are inevitable, that proved ocases are severely dealt with and that the
injured party are at liberty to go to court. I have not much time to dwell
at length on the subject, so I shall refer you only to one case quoted in the

»statement of grievances presemted by the employees on page 2. This was
a case of a workshop employee who was assaulted in the presence of his
co-workers while in an unconscious condition due to an attack of sun-
stroke. The statement says as follows:

“In spite of repressntations from the Union it has been found that instead of
reprimand?ng and punishing,the delinquents * * * there has been utter indifference
shewn to such complainta. “The case of Sukhalal, a workshop employee, who was

dragged by the hair and kicked by Mr. Round in the presence of his co-workers while

in an unconscious condition due to an attack of sunstroke and dismissed on plea of

unsatisfactory working nceds special mention.”* N

Other cases of ill trestment are also given in th: same statement on page
2. The question is not whether there was a large number of cases of ill-
treatment, but it is whether any effective action is taken, with regard to
¢the cases of ill treatment, against officers who have resorted to it. It is
also stated that these men who were ill treated have their legal remedy
and they can go to courts. It is no doubt very generous now to say and allow
these poor employees the birth-right of every British citizen to go to a
court of law, till lately even this privilege was denied to these poor men.
Bir George Godfrey issued only 2 years ago an order in which it was stated
that one railway employee cannot complain or bring a suit against another
railway employee without his permission.

As for the general grievances, these are innumerable. The want of
proper house accommodation for the employees and the way in which
their requests are treated are well kmown. I will just give one instance
of it. There has been a great scarcity of quarters for subordinate milway
employees and sbout 150 of them built houses for themselves in a place
called bustee and they were living there for the last 20 yeats. During the
last communal troubles they were asked to leave thosechuts at very short
notice. They prayed for more time, but the Secretary of the Station
Committee refused this request and told them that unless they vacated
their houses immediately, the houses would be burnt. It may be a strange
coincidence that o few houses were really burnt and the people naturally
associated the burning with the threat, and the poor employees who had
been living there for 20 years with their wives and children had ko leave the
~huts immediately. For some time, they had no hearths or homes, but,
:_uhseqncnt],v. some of them were provided with some kind of accommoda-

101,

The present situation would certainly not have arisen but for ‘the con-
duct of Mr. Bluett, the Acting Chief Mechanical Engineer. If he had
carried out the wishes of the Agent there would have heen no trouble what-
wver. When the workmen were very much disappointed and in a state of
mind which would enrage any one, an officer was appointed to look after
the housing of the emplovees and he directed the removal of certain fenc-
ings before the quarters nf the Indians. The latter protested against this,
as this would deprive their families of privacy, and some of those who
protested were suspended and some were dismissed. Mr. W. R. Naidu, a
clerk in Mr. Bluett’s office and n member of the Station Committee and a
strong supporter of housing grievances and a joint secretary of the Uniom,
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who Bad been protesting against the executive officer's methods, was sud-

denly transferred and placed under the executive officer. He appealed

against this order to Mr. Bluett and stated that his interests would be

.Erajudioed if he was placed under the executive officer whose proposals
e had been strongly opposing. Thereupon he was fined .

Mr. President: Order, order. I know the Honourable Member has many
.more things to say, but his time is up- The Honourable Member muft
resume his seat when the Chair rises. The Honourable Member’s time

48 up.

Mr. Varahagirl Venkata Jogiah: Just one word and I shall close. Bir,
when this trusted leader was transferred like jhis and placed under this
"executive officer, naturally the workmen resented it and struck work. After
this, they wanted to enlist the sympathies of the traffic department and
went to the station. Taking advantage of this, interested officials magnified
‘this conduct on the part of their workmen into an attack on the traffic men
and the authorities called out the Auxiliary Force, which consisted of
Europeans and Anglo-Indians commanded by officers against whom the em-
ployees have often complained—and the force took to violence, and not
only were workmen shot and bayoneted, but also the public who were pre-
sent there. One poor man was bayoneted four inches deep from the nose to
‘the palate and another old man, who was taking food to his son, was injured
by gun shots. No warning was given beforehand that shooting would take
place and no persuasion was resorted to for the men to disperse.

Another .
Mr. President: I cannot allow the Honourable Member to open another
matter now.

Mr. Varahagiri Venkata Jogiah: With these words I move the motion.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
‘madan Rural): Sir, my friend Mr. Jogiah has presented one aspect of the
cage, and he*has presented it very lucidly, very clearly. My Honourable
friend the Commerce Member I see is smiling and I believe acknowledges
‘the lucidity of his speech. I saw him taking notes and we may expect &
complete reply, if it is his wish to give as much information to this House
48 he hag in his possession in regard to this particular matter. '

8ir, it is & matter which very much concerns the peace of this country,
for we have just emerged or more correctly we are about to emerge from
8 controversy of the protection of the steel industry. Industries mean
industrial disputes, industrial crises, industrial developments, industrial up-
heavals and attendant on it the awakening of the industrial workers.

8ir, here we are dealing with the workers and the awakening of the
workers, and T would expeet the Government, which knows how labour dis-
putes are dealt with in England, to treat Indian labour disputes in the-
‘manner in which English disputes are settled in England. " Bir, the other
day Colonel Crawford said the situation in Bengal was much worse than the
situation in England during the coal strike. That was a hypel_’?oﬁc state-
ment, or was he talkinig as a prophet anticipating the present strike? Does
he think the present strike has presented a situation much worse than the
situation in England? 8ir, in that huge crisis, when England was on the
verge of a revolution, when England could not produce a single newspaper,
w country in which newspapers have circulation in millions, even then the
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English police and the English military forces acted with caution: they
acted with réstraint. Sir, my friend Mr. Jogiah was abouit to deal with this
aspect of the indiscriminate use of power. I would rather say the discrimi-
nate abusé of power. (Laughter.)

o, Bir, T have been put in possession of a document which I shall read to
this House and I will leave it to subsequent speakers to comment on that
document bucause, Sir, that is the basis of this motion for adjournment,
rnamely, the manner in which the Auxiliary Force were let loose on our
countrymen, the manner in which the companions of our friend Colonel’
Gidney were let loose on “t.he comrades of Mr. Joshi. (Laughter.) Sir, I
object most strongly to the maaner in which this Government is perpefuat-
ing fratricidal strife in this country. Could they not have asked the
Furopean soldiers instead of Anglo-Indian auxiliaries to shoot down the
Indisns? Could they not have asked the Europeans instead of Anglo-
Indians to bayonet the Indian workers? Why should they ask the Auxiliary
Force, men most of whom have not gone abroad and not seen England, why
should they be asked indiseriminately to commit all these excesses and
create bitter feeling among the people? Did 1 hear Colonel Gidney say
““Question’’? (Lieut.-Colonel H. A. J. Gidney: ‘‘No, I did not!'’) T am
very glad that Colonel Gidney appreciates my argument because he stands
48 a peace-maker between his community and my community unlike the
Government which believes in the baleful maxim Divide et I'mpere and
wants to divide even the Anglo-Indians from the Indians. Sir, apropos the
present affray this is the document which has been placed in our hands by
the Labour Union and some of the statements made therein are appalling:

‘“ The railway officers arrived soon on the platform and began to attack the noisy
strikers there. Mr. Bluett and Mr. Purkis were the first to start the assaults, The
former squeezed a man by the neck and the latter whipped him and he was throwm
down into the vard. Soon the people began to run awsy to avbid violence but some
more people while running away were assaulted. The authorities seem to have emPloyed
some agenty provocateur. One Mr, Pragdutt Tewari who was dismissed from service
on account of the Union’s representation on behalf of the workmen sdmehow got into
the rumning crowd, raised a cry that one of their men was deadly wounded, excited
the men and instigated them to throw stones. In the excitement all could not recognise
the voice of the men and iustigated them to throw stones. At once the police and the
Auxiliary Force charged the men with bayonets and the men began to run sway,"

thus, Sir, illustrating the well-known policy of the Government which we
have been condémning in this House, namely, bayonets for brickbats. Then
comes indiseriminate whipping and the use of the butt-ends of rifles on the
men who began to run away. Then comes indiscriminate locking up of
persons including innocent pessengers and also the agents provocateur:

‘* Mr. Pragdutt told the police that he was u spy of the authorities and requested them
to verify the truth of it by a reference to Mr. Tyers, an officer employed in the
workshop. At 1 a.m. that gentleman along with another European officer went to
the lock-up snd had Mr. Pragdutt and his accomplices released.”

Thus, Sir, a8 the strike was growing they wanted to instigate violence by
violence so that the superior violence of the authorities might come down
«on themen. That is always the way with the Government. That was
what they did during the non-co-operation movement. That has happened
again and again. It is no use my Honourable friends there, on the Gov-
ermnment Benches, laughing. What I expect them to do is seriously to
change. this attitude of mind that some of their officials have got and to
edimbat growing ‘estrangement with all their power. We &re #supposed to
be entering on spacious days, spacious times; therefore let us turn over a
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new leaf. Even bureaucrats must recognize the rule ‘‘ The old order chang-
eth giving place to the new "". I want the order of bullets for brickbata to
change; I want the order of bayonets for brickbats to change. I want them
to treat our lives in the same manner as Enpglishmen are accustomed to
treat European lives. '

Bir, I-shall not take up any more time of this House as I believe there

are other Members who want to take part in the discussion, but I woulft
put it to the House, to Honourable Members on the other side of the House,
in all seriousness to enquire into this matter, to go deeply into this matter
and to make an example of one or two people who have let themselves go
on this occasion, for a repetition of this thing can never be tolerated by the
people of this country in these days. I am sure, Sir, the Honourable the
Commerce Member who is about to leave the country would not like to
leave it tolerating the terrible situation, the terrible havoc, that has been
perpetrated in Kharagpur. I am sure he must be very unhappy over it and
I believe it will be a crowning act of his career if he goes into the situation,
takes it seriously in band with the same facility with which at short notice
he gave information to this House, on the important question, if he will go .
into the question in all earnestness and see that the manner in which things
have been done here will not be repeated hereafter,
. Lieut.-Ool. H. A. J. @Gidney (Nominated: Anglo-Indians): 8ir, as I
listened to the Honourable the Mover introduce the subject which is now
before us I expected to hear from him a matter of urgent importance—one
necessitating the adjournment of the House. What I have heard from him
hus been a catalogue of the grievances of railway employees, some of which
are no doubt real but many of which are certainly not so. But, Sir, I think
the best time to discuss these grievances is when we deal with the Railway
Demands for grants next week. .

I now turn to what was said by my Honoursble friend Mr. Ranga Iyer.
I kthw him to be an excellent companion in the lobby but I had no idea
he was swch @ courtier and such an arrant flirt. He has certainly started
~flitting with my community. He calls it Gidney's community versus
Joshi's. Might ¥ ask what community does he represent? (Mr. C. 8.
Ranga Iyer: ““The same community!”’) Well, why do vou accuse Govern-
ment of dividing us when you are doing it yourself. I am sorry, but T
cannot respond to this attempt at flirtation. Personally T see the serious-
ness and tho delicacy of the situation so far as my community is concerned
and 1 regret the necessity which nrose for the participation in it of my
people who are in the Auxiliary Force. I put it to the Mover of this motion
und to this Honourable House, if their property were attacked by thieves
or their habitation invaded by rioters would they stand still and look on, or
would they defend it and call in help if necessary?

Mr. N. M. Joshi (Nominated : Labour Intcrests): Wjose property is it?

Lieut.-Oolonel H. A, J. Gidney: I will answer that. T repeat when you
have an angry mob of riotérs invading the station, taking possession of the
station, emnptying it of the staff, and attempting to take possession of the
cabin hoxes—and God knows what they might not have done if fhey had
not been stopped, because remember they had practioally taken posses-
sion and control of the station—what do you think the railvay authorities

- should have done under the circumstances and what would you have done?
Sat. down and looked on, endangering the lives of hundreds and thousands
of passengers with the control of the traffic for miles, in the hands of*an
infuriated mob of ignorant rioters? -
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Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
‘madan Urban): Shoot them down !

Mr. 0. 8. Ranga Iyer: Bayonet them!

. Lieut.-Oolonel H. A. J. Gidney: Yes, Sir, if they came to take my pro-
-perty and endangered my life. To introduce this subject to-day in the
aenner in which it has been introduced and so to advertise the indiscipline
-of Railway Labour Unions, of whose political activities this strike is the
-result, and then to talk of the indiscipline and brutality of the Auxiliary
Force and the officiels who control it is, I submit, Sir, to put the boot on
-the wrong foot and a childish argument and procedure. It is the political
influence exercised by outside politicians on the Railway Union that has
-created this trouble, otherwise why should a body of workmen, because one
of their number is transferred, take it into their heads to go out on strike
‘and become dangerous rioters? And why should we, as the legislators of
this country, accept their version of the matter—adjourn this House and
lightly call into question the power and action of the railway authorities and,
-in attempting to move a censure on Government, send out a message of
encouragement to other railways to follow suit and so disorganise our rail-
way administration?

Sir, I was one of those who supported the Resolution against Govern-
‘ment asking for a committee to enquire into the grievances of railway men.
I did so because in my judgment it was absolutely necessary. I am of the
same opinion now and I would ¥ote against the Government to-morrow if
anybody moved a similar Resolution, but not if I thought it would lead to
‘railway men taking the law into their own hands as this strike certainly
“indicates. Sir, I cannot but deplore the riotous conduct of these men at
Kharagpur, but do not iet this House encourage them in their folly. I know
‘there is great insecurity of service in railway employment, but that is a
"subject on which I shall have something to say at the right time—twhen
“the Railway Budget is discussed. There certainly is insecuyity of service.
The dismissal, removal and reduction of railway men is controlled by certain
rules of Government, but on both Company and State-fnanaged Railways
Government knows that some railway officials dismiss their men unjustly
and with impunity. (The Honourable Sir Charles Innes: ‘‘No."') The
Honourable Member may say ‘‘No’’, but I know it to be so. Here is a
'Home Department Order which states that in all dismissals, removals or
reductions, Rule 14 of the Home Department Circular, dated~21st June,
1924, must be earried out: and T here state on the floor of this Honourahle
House that this order is ruthlessly disregarded. The Railway Board are
aware of this fact and should see to it that it is carried out and not encour-
age men to do acts of indiscipline and court dircontent.

Bir, T am not Bne of those who believe in strikes, because, T think that
strikes hit the strikers the hardest; but T do pppeal to this House not to
pass this motion or to send out a8 message of encourngement to other rallway
workmen and unions to act similarly. You cannot administer a railway
any more than you can a regiment unless discipline is observed. By discus-
ging this motjon in thia House to-day we are doing nothing less, than en-
couraging these misguided men in indiscipline and insubordination, to the
extent that you will disorganise our Railways in the same wav ar happened
tq the police during the recent Calcutta rots. T ask this House to come
“back to a sense of sanity and not to be controlled by the wild telegrams
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that have come from the rioters and riotous areas on the Bengal Nagpur
Railway. With these observations, Sir, I oppose the motion for an adjourn-

‘ment.

8ir Darcy Lindsay (Bengal: Eurcpean): I deplore the decision of the
House this morning for adjournment to eonsider this matter of the rioting
ot Kharagpur. It seems to me, Sir, that as my Honourable friend Colonel
Gidney has just told us, it is most unfortunate that we should discussea
matter on the floor of the House which in my opinion may tend to encourage
the rioters to continue in their evil way. What we want to do is to allow
the Railway Company to take such steps as they gan to bring the men
back to reason and to work and then there will be no more of the ricting
-or the necessity for the pdlice to repress the risters.

Another matter as regards the adjournment is this. I regard
it ns u great waste of public time. We sat to-day to consider
and pass a very important measure. Owing to this adjournment
motion, the Bill has been further hung up, and my Group has asked me
to protest against the waste of public time on adjournments for which we
feel that there is no sound reason. I agree with Colonel Gidney that the
Mover of the adjournment motion went into matters that had very little
to do with the subject before us. He was discussing points of grievances
that he could very well have brought up in the budget debate on the Rail-
ways. As to my Honourable friend, Mr. Rangn Iyer, I much regret the
levity with which he treated what must be a serious subject. There was
groeat laughter on that side as well as in other parts of the House and this
I deeply deplore. It almost brings home to me the truth ¢f what I have
read in several papers that this noble building is referred to as the gas-
works. I can now realise what is meant by gas-works. I thought it
'zﬁgerred to its being a round building, but T am afraid it refers to dther

ings.

dnother point is, whom are we proposing to pass a vote of censure on?
Is it thg Railway Board? Is it the Government of India who have had
absoluta?y n%thing to do with this matter, or are we passing a vote of
censure on the olocal Government? It seems to me it is a matter for
‘the Local Government whose officials directed the police to resist the action
of the rioters and it was also the Loecal Government who authorised the
calling out of the Auxilinry Force to protect the station and T do not think
it at all seemly on our part to discuss what the Local Government have done
before we know a great deal more about it. The Honourable Member for
Commerce hag heen frankness itself in the information that he has conveyed
to this House and T do think that we should have accepted his statement
ar.ld not brought on any further discussion in the matter. On those grounds,
Bir, I strongly resist this vote of cemsure.

Mr. N. M. Joshi: T assure you that when I am speaking on this occasion
T am not speaking in a light-hearted mond nor am T actuated by any politi-
cal feeling in making my speech. T also assure you that I am speaking
with a full sense of my responsibilitv not only to this House but to the
labour movement in this country. And I give you a further assurgnce that
in speaking I have nothing but the interesta of the workers at Kharagpur
in my mind. S8ir, the adjournment motion was made necessary hecause
'more than 10,000 workers are now in danger of being starved—not only
the workers themselver but their wives and children. Ts this not a métter
which is urgent? Is:this not a matter which is of public importance. and
3 this House is not going to consider a matter like this ar a matter of
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urgent public importance and if questions of £. &. d., as one of my Honour-
able friends said the other day, are matters of publm importance and not
the lives of ten thousand workers—I say that this House will be failing
in itd dufy, this House will be showing that it represents only those people
who have got money, that it represents those people who care for money
but do not care for the lives of human beings.

The causes of the situation which has arisen were detailed by my
Honourable friend, Mr. Jogish. The people at Kharagpur feel that their
employment is insecure. They feel that they have been ill-treated by their
superiors. They feel that they do not get sufficient wages. These
grievances may be real, may not be real,—I am not discussing whether they
are real or not. The queat.tou which comes up in this House this afternoon
is whether the authorities who ure in charge of the Bengal Nagpur Railway
have dealt with the employees in a manner worthy of their responsibilities
and I feel that they have not done so. Mr. Jogiah has clearly explained
that the employees of the Bengal Nagpur Railway expressed their grievances,
made representations, sent memorials and sent deputations to the railway
authorities first about the middle of November. It is now more than three
months since the first deputation was sent and during these three months
the employees of the Bengal Nagpur Railway have not got redress. TIf a
large number of workers who are illiterate, who are almost starving cannot
feel exaspernted after waiting for three months, what ecan they do, T ask
the Honourable Members of this House. If they themselves had been
getting Rs. 9 & month, if their employment had been insecure, as the em-
ployment of these railway workers is, and if after patiently waiting for
3 months they do not secure redress, what will they do? Sir, T am not one
of those people who like workers going on a strike; much less do T like
‘workers going on a lightning strike. But when I think of this matter,
I think of the illiteracy of the people. Are they responsible for ‘their
illiteracy? T think of their unorganised state. Are thev reapogsible for being
unorganised? Sir, it is this Government which has kept them illiterate
and ignorant and has denied education to them. T¢f thes£ reople had heen
educated they would not have gone on a lichtnine strike: thev would have
7one on a strike in as orderly a manner ns the Fnglish workers do. The
immediate cause of the strike has been described by mv Hrnourahle friend
Mr. Jogiah and T do not wish to 7o into that matter. But the matter which
this Honse has got to consider i this. whether it was riocht for the railwayv
authoritica to use not only the police but the Auxilinry Ferce.

The Honourable Sir Oharles Innes (Mcmber for Commerce and Rnil-
ways): On a point of order. The Auxiliary Force was called out bv the
District Magistrate and not by the railway authorities.

Mr. N. M. Joshi: T am speaking of the Government of India. Is not
the Government of India responsible for the use of the Auxiliary Force?

Thee Honourable Sir Oharles Innes: At nny-ra'te the railway company
is not.

Mr. N. M. Joshi: Tt is said that property was attacked. Bt ‘where
is the proof that any houses were broken or set on fire. We khow tHat
tha only thing ' admitted is that some people went to the platform. 'If some-
peaple went to' the platform, vou had your legal remedy. You should-
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have ferved warrants on them. (Laughter.) Certainly, if any other man
goes there, he is not shot or bayoneted. There ia a further objectionable
feature of the action of the Government o Indis or the agents of the
Government of India. Now, who are these Auxiliary Force people. They
.are the officers of the Railway under whum these people are working. Is
it 8 sound prineciple that the employers should be given the power of the
military when their employees either go on strike or are locked out? It ig
the officers of the Railways who form the Auxiliary Force. They may be
Anglo-Indians or Europeans or Indians. I do not care. It was wrong on
the part of the Government of India and it was wropg on the part of the
Liocal Government to use the employers against the employees during s
strike and to arm them with bayonets nnd with Jire-arms. Sir, the people
were shot and they were bayoneted. It is said that the injuries are slight
and not serious, but the point remsins. Is it right that when people go
on strike or are locked out Government should at once use the military
tc put them down? Is it done in any other country in the world? It is
done in no other part of the world. Why is it done in India? This is
not the first time in which the military has been used. I have ceen the
military end the police firing and using theso deadly weapons not only in
Kharagpur but in many big strikes. There is hardly nny big strike in which
the military is not called out, in which the military do not fire and use
these deadly weapons. Is it right that the Government of Ihdia should
allow such things to be done in the nume of law und order? There are
Governments in other countries maintaining law and order but they do
‘not use the military during a strike. I want to ask the Government whether
they realise their responsibility as the Government of this country towards
the poor workera at Kharagpur, If they do so, I appeal to them to institute
an impnrtial inquiry into the causes and incidents of the strike and let
them find out whether shooting and the use of bayonets was necessary.
If the cominittee decides that the workers had done things which people
‘in &ther countries do not do, then certainly the public will know whether
these peeplegwho used fire-arms were right.
L]

Then I would like the Government of India not only to make an inquiry
inlo the incidents of the shooting but I would like the Government of
India to go into the root cause of this strike. TLet them find out why
this strike took place. ILet them appoint an arbitrator. Industrial disputes
take place in all countries in the wirld. They do not take place only in
Tndia but it is only in India that the workers have no remedy either from
the Government or from the public against their employers. If such a
dispute had arisen in England, I am quite sure the Government would have
moved. They would have appointed a committee to inquire. They would
have appointed a conciliation board. There are several kinds of
machinery available in England and in other parts of the world whenever
disputes arise. But in India no such remedy lies with the workers. The
ngent is considered to be responsible for everything. Is it right that the
Government of India should act as the government of a barbarous or un-
civilised country? T ask the Gnovernment of India whether it is gyght that
the workers in this country should have no opportunity of having their
-disputes with the employers settled by means of eoncilistion or by means
-of arbitration. Only recentlv a dispute arose on the S8ruth Indian Railway
and the dispute was settled very easily by ome of the Memhers of this
Asrembly who is sitting on the Government Benches. If the Government
«of Tndin had appointed an arbitrator like the one who was appointed by the
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South Indian Railway I am sure bhis dispute would have been settled.
May. I ask, Sir, if the Government had failed in their duty some time ago,
if they will mend matters now. Tet them appoint an arbitrator, let them
appoint .8 committee of inquiry to go into the causes of this strike and I
agsure you this strike will end in no time. I assure the Honourable the
Commerce Member on behalf of the workers of Kharagpur and I assure
you, after full knowledge of the men who are working there, that they are-
not actuated by political motives as Colonel Gidney has said. The presi-
dent of the Union is ¥r. V, V. Giri, son of Mr. Jogiah, who had the honrur
of moving this adjournment—a man who is very mild, very peaceful and
very reasonable, perhaps I may say more mild, more reasonsble than I
shall be or T am. When the Union is under the control of a man like
Mr. Giri, I am quite sure the men will be reasonable. But how can the men
be reasonable when the other side is unreasonable? I therefore appeal to-
the Honourable the Commmerce Member to take steps to appoint some arbi-
trator and find out some machinery by which the grievances of the workers
will be inquired into. It is no good merely sayving that the Agent will look
into the matter. The Agent has failed in his duty and T hope the Govern-
ment of Indin will not fail in its duty but if the Government of India fails
in its duty, I want to ask this House whether it is going tn fail in its duty.
If the Honourable the Commerce Member does not promise to appoint an-
arbitrator, or does not promise to appodint a committee of inquiry, this
House will not fail to pass this vote of censure upon a Government which
tails to do its duty towards its subjects.

The Honourable 8ir Charles Innes: I think that I have got some com-
plaint in respect of this motion for adjournment. Ever since this un-
happy occurrence I have made it my business to keep in touch with my
fnends Mr. Joshi and Mr. Jogiah and I have done my best to give them
al! the information that T have got as soon as possible. I was perfactly.
willing to work with them as far as I could and what is the reward I have.
got—a motion for adjournment, s vote of censure upon the (Fovernment,
«nd that, Bir, at a time when admittedly neither the ane side nor the
cther is in full possession of the facts. I venture to say that these mo-
{ions for adjournment are getting too common. It is becoming a matter
of daily occurrence and my Honourable friends opposite use their big
battalions to move votes of censure upon Government. And what is the
inevitable result?

The inevitable result will be that we shall cease to take any notice of
‘these so-called votes of censure. This is my 14th Session in the Legisla-
tive Assembly. It is a body that I have ‘the highest respect for, and I
do think that the Legislative Assembly will be well advised to make spat-
ing and ressonable use of weapons which ought to be got out very seldom.

Now, 8ir, let me get back to Mr. Jogish’s motion.. .I understand,

-Bir, his position is that he wants to censure.the Government

b P.M. . in order to draw the attention of this Housc, first, to the con-
duct of the railway administration in' disregarding the grievances of rail-
way subordinates. Now, Sir, I will meet him at once on that ground.
I say that in five and & half years’ experience of administration of the-
Indian Railways, I have never yot had a case where the Agent of the
roilway has so’ gone out of his way to extend sympathetic -and considerate
hearing Yo ‘the grievanbes put before him by his Union. In November
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isst _the Agent met the Committee of the Union; the Committee of the
Unfn produced & statement of some 50 pages -of print and the Agent
spent 5% hours in going through each and every detail of that statement.
Naturally he could not in the course of even 5} hours immediately deal.
with each and every point raised, snd consequently the Agent promised
that he would send a detailed written reply, and he did. On the 18th of
January he sent to the Union a long reply on every one of their grievam
ces. I have not got much timé and I cannot go into each of these griev-
ances, but let me just show how far the Agent has gone in trying to
,work with this Union—and mind you, one‘of the majn complaints is that
Agents will not work with their Unions. Here you have a case where
the Agent has been working with the Union throughout this matter.
One of the complaints they made was what they call insecurity of
scrvice, and the Agent in consultation with, the Union dcvised a new
nrocedure. Notice of inquiry together with & charge sheet will be sent
to the Secretary of the Union and the President of the Union if desired
stating the date and time of the inquiry to be held so as to enable them
to attend if they wish to do so. There are some Members of this House,
fir, who might think that the Agent has gone too far in the way of meet-
ing the Union, but at any rate it shows the Agent has gone a long way
to meet the Union in dealing with this grievance of insecurity of service.
Then again, Sir, they complain of insufficiency of pay. Well, Sir, what
their complaint was was that they wanted incresses of pay rangimg from
100 to 150 per cent. The Agent—unfortunately his line is not doing
very well at the moment and he was not able exactly to mect them in
that matter—but he did promise that wherever the minimum wage in
any particular case seemed low he would go into the matter., Now, Sir,
if the House is going to censure me for the railway administration not
Leying proper attention to the grievances of the subordinate employees
cn this railway, they are going to censure the Union of the Railway itself,
that ¥UUnion which is presided over by Mr. Jogiah's son. When the Agent
gove thisereply to the Union the Union had a meeting and they definitely
dedided that they would not strike, and the Union officials I am glad to-
say—and I am slire Mr. Jogiah will bear me out always did their very
best to prevent this strike coming off. Now if the Union was satisfied—
at any rate they decided they would not strike-——what right has this House
to censure the Government because the Agent has not glven a sattsfactcry
reply to these men and because he was unsympathetic in his attitude?

Then, Bir, let me come to the next ground .,on which the Governinent
ore to be censured. We are going to be censured because of the action
of Government in ocalling out the Auxiliary Force. Now, 8ir, after the
Union in a formal meeting had decided that they would not strike, and
efter the matter we hoped had blown over altogether, this very unfortun-
ate occurrence of this man, Mr. Naidu, who is a clerk in one of the offices
it Kharagpur and who is also the Secretary of the Union, occurred. Mr.
Naidu was transferred from his office to work under the Executive Officer
in the Housing Department in order to assist in the allotment of guarters.
That is one of the grievances of the Union and the railway sauthorities
definitely thought that they were doing the Union a service in appointing
the Branch Secretary to agsist in this matter. But the order was unfor-
tunately worded. Mr. Naidu thought that he was being transferred per-
msnently and that it was a'case of what is technically known as viotimiga-
tion, and that ocoasioned further trouble among the men. I have already
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told the House of the fact that as soon as the matter was brought tdthe
notice of the Agent, he cancelled the fine imposed on Mr. Naidu and
- directed the order to be explained to the workmen, that there was no
victimisation and no permanent transfer of Mr. Naidu and thut he was
merely being asked to assist the Executive Officer in the allotinent of
Guarters. Upon that the men went back to work.

Sir, Mr. Joshi talked of these ignorant and illiterate men. 1 will not go
into the question of who is responsible for that. But, Sir, 1 agree that
this ignorance and #his illiteracy on the part of our railway workers is &
real danger. And why is it & real danger? Mr. Joshi can answer that’
question and Diwan Chaman Lall can answer it. It is a real danger
because we get coming down to Kharagpur gentlemen from Culcuttu—I
will not’ mention their names—but they are gentlemen who are out to
sdvertise themselves, to ndvertise themselves by stirring up trouble on
the Railways and by stirring up trouble between cupital and labour, and
they work on inflammable and dangerous material. This is what has hap-
rened in this case. A few days after the whole matter had blown over
they had this meeting on the 11th February. 1 do not know what hap-
vened there, but apparently the whole question-of this man Naidu was
hrought up again, and the whole meeting burst out of the meeting hall
and rushed to the station; they attacked the signal cabins; they stopped
traing from moving and stopped work in the yard, and Mr. Joshi says
no property was attacked! Mr. Joshi and Mr. Ranga Iyer think that the
officers should have done nothing but serve warrants or writs or whatever
the correct term is on the mob! Sir, let Mr. Joshi be sensible. Let
him try to realize the difficulties which a District Magistrate or any Dis-
triet Officer meets on occasions like that. Let him trv to think of the
difficulties he has to face. In all my service I have never myself had to
deal with a riot of that kind, and whenever I have heard of a District
Magistrate or other District Officer attacked for what he has doné in a
difficult state of things of that kind, when he has to make up his mind
on the spur of the moment and has to stand the racket of his decifion
if it is wrong, I say to myself, “There but for the grace of God goes
Charles Innes”. And ‘that, Sir, is what I should like everyv Member of
this House to say. Then, Sir, Mr. Ranga Iyer suggested that all would
be well if Government would only dismiss somebody, somebody con-
nected with the action taken at Kharagpur. And, Sir, my reply to
Mr. Rangn Iyer is that, as long as I am a Member of the Government of
India, no district officer in India will be punished or penalized for trying
to do his duty in circumstances of that kind. (Applause.)

Sir, 1 regret this unfortunate occurrence as much ns anybody. T do
say it is unfortunate that the bayonets had to be used, but T am assured
by the Agent that the only alternative to the use of the bayonet was the
use of fire arms; nnd had fire-arms been used we should have bad a much
worse situation. After all what was the damage done? Twelve wounds
of a saperficial kind, just little pricks. Threc of them were rather more
serious, but even 8o not very serious, :

Mr. N. M. Joshi: What was the damage done to the ru:ilway station ?

The Monourable Sir Oharles Innes: The damage done to the railway
station was that a disorderly mob of men had taken possession of the station,
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‘were holding up the station staff and trying to put the signal cabins out
of action. We, who are responsible for the running of the Indian railway
system, know the grave danger of a situation of that kind. Let me get
‘tack to the facts. I am sorry I have got warm but I think Mr. Joshi de-
served it. As I understand it, this motion of adjournment is to censure
Government because of the calling out of the Auxiliary Force and because
-of the use of force on the Kharagpur platform. Mr. Jogiah and Mr.
Ranga Iyer have given you one version of the case. I have given the
, Version which has been supplied to me by the railway authorities. It
may be that the two versions do not actually square, but how are we
going to decide which of the two versions is cosrect? And that is why I
say, Sir, that it is absolutely wrong for this House to pass a motion for
adjoynment to-day and to censure Government when admittedly they
do not know the full facts. Mr. Joshi suggests that I should appoint a
-committee of inquiry. 8ir, if Mr. Joshi had wanted me to take getion,
I would suggest that it was wrong for him to associgte himself with any
motion of censure of this kind. I suggest that the real danger of a mo-
tion of censure of this kind, which no doubt will be carried—I see all the
serried ranks in front of me—is this. You have what Mr. Joshi calls these
jenorant, illiterate men at Kharagpur. They will misunderstand any ac-
tion of this kind to-day. Mr. Joshi called them ‘‘starving’’. Let this
House see to it that they do not prolong that starvation by passing this

wotion. (Applause.)

Mr. Ohaman Lall (West Punjab: Non-Mybsmmadan): Bir, 1 regret
very much the difficulty in which &ir Charles Innes is placed in view of this
motion for adjournment, but I submit, Sir, that we are quite within our
rights in moving this motion f0r adjowrnment because of the seriousness
of the situation at Kharagpur. We may not have all the facts, we may not
have very detailed information, but I say, Bir, we have enough facts to
justify our action; and the nction that we intend to take in moving fhis
mofion for adfournment is to censure the local agents of the Government
in resorting to thg bayoneting of the strikers there and opening fire upop
them. That is a definite matter for investigation by the Government. It
is a definite matter which we on this side of the Houae know very well is of
supreme importance and I have yet to hear one word of regret from the
Honourable Sir Charles Innes . . . .

The Honourgble 8ir Charles Imnes: I did express regret.

Mr. Ohaman Lall: 1 say, Sir, there was no need for Colonel Gidney
to take a view of the situation which I might ¢all the button-hole view
(Laughter),—the sort of hoity-toity attitude that he adopted towards the
Indian workers. He himself seems to take for granted that these workers
were rioting. On his own statement he has told us that he wants more
information regarding the strike. He wants more information regarding
what he is pleased to call rioting, and yet that does not prevent him in
the least from ealling these men ‘‘ rinters™”’. What are the facts?, Were
they rioters? I deny the charge. I say they were not rioters. The in-
formation placed before the House does not gonvince any man that these
men were resorting to any form of riot. Here is a sfatement T have.

Lient.-Oolonel . A, J. Gidney: Were they out for a picnic?

Mr. Chaman Lall: 'I‘li_ey were out to be mede the tergets of !0‘.'
beyonets. .

r
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Mr. President: Order, order. Honourable Members must address the
Chair.

My, Ohaman Lall: Sir, I will address the Honourable Member through
you: they were out in order to be made the targets of the bayonets of
the members of the Auxiliary Force. Then the Honourable Sir Charles
Innes made the statement that the Auxiliary Force has nothing to do with
the railway. May I ask the Honourable Member whether the head of the
Auxiliary Force, Colonel Anderson, is not the Executive Head of the Station
Committee? Is he ‘or is he not connected with the Railway Administra-
tion?

The Epnonnbll 8ir (ﬂnl‘leg Innes: What 1 said, Sir, was that the
Auxiliary Force had been called out by the District Magistrate and not by
the Railway.

My, Chaman Lall: Was he the head of the Auxiliary Force, and was
he not & railway man?

The Honourable Sir Charles Innes: 1 do not Lmow

Mr. Ohaman Lall: The question, Sir, is & very pertinent one becam
you are resorting to these methods by whlc.h you intend to cow down the
Indian worker. It is most disgraceful that the Indian workers should have
been treated in this abominable fashion. I say, Sir, that no man has
any right to take the law into his own hands. (Hear, hear.) No man
has the right in this fashion to take the law into his own hands to the
detriment of other people’s lives; and if Honourable Members do not under-
stand that, they will understand it becauge they are in my opinion setting
a very bad example to the strikers and workers of this country. If you,
on the slightest provocation, turn round and use your bayonets on strikers,
the only remedy then in the hands of the strikers is to use those‘same
fire-arms and' bayonets against you. Is that a delectable state*of affairs?
Do you consider that a desirable state of affairs? You are setting a very
wrong example to the strikers. The only remedy they will have is to follow
the same example. What are the actual facts? Here is a statement by
the Agent himself. He does not say that there was any necessity to resort
to fire-arms or to bayoneting on the ground that these men were out of
hand or were indulging in stone-throwing. He does not say that. What
he says is that ‘‘owing to the violenee of the strikers’’ (Laughter)—-
Honourable Members will laugh with the other side of the mouth when
they hear the rest of it—the Agent says that ‘‘ owing to the violence of
the strikers, who invaded the Kharagpur station ''—where is the statement
in which these men were said to be indulging in stone-throwing, because
the only ground advanced for the use of fire-arms and of bavonets against
these workers was that these men had indulged in stone throwing? But it
is alleged they merely invaded the station! (An Honourable Member: ‘‘How
many ?'')—400 of them are supposed to have invaded the station. ‘‘ On
Fndny the District Magistrate was present and ordered the mobilization of
the local contingent of the Auxiliary Force, and the station was cleared
without resort to firing.”". Had there been any damage to property done
by them? No. Was any official hurt? No. And yet they cleared these
men from the station premises with their bayonets, wounding séveral of
them. We say, Sir, that they had no justification whatever . We da.not
wish to attribute any ill motives tf{the Government since the bayoneting
was not by order of Honourable Members opposite, but we do attribute
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very serious motives to the men on the spot, and we are bringing in this
motion for adjournment with the idea that you must institute an inquiry
into the conduet of the local officials who resorted, or who allowed the
District Magistrate and the volunteers to resort to, this sort of action.
Now even under the law the right of private defence is given, but when even
sn official exceeds that right, the remedy is in the hands of the
private citizen, There is not the slightest doubt that even under the law
the position is perfeetly clear. Did the men on the spot, the officials who
were under the orders of the District Magistrate, shave any justification
whatsoever in resorting to this extreme step? Did they have any justifica-
tion? We want the facts about that. We wamt you te institute & proper
and impartial inquiry.

Then, Sir, all the facts point to this, that there was really no justifica-
tion, as far as we have been able to gather. If there was, why did the
Government resort to the censoring of messages from Kharagpur? For
days we were without information; for days we could not get at the facts.
We had to postpone our motion for adjournment day before yesterday. The
Honourable Member knows that. (Laughter.) I regret very much that
the Honourable Members opposite are taking this matter so very lightly.
It is not a matter to be taken lightly. Whenever Indian workers are being
treated in this fashion (Laughter)—no doubt Honourable gentlemen on the
opposite side can laugh, but it is not a matter for laughter at all as you
will learn to your cost if you do not pay sufficient attention to the manner
in which local officers are behaving towards the Indian workers. Sir, I call
attention to the fact that the reports in the newspapers point to this that
there could have been no justification for the action taken. There is the
very suspicious factor, as I pointed out, of the censorship. Why should
there have been any necessity to censor messages? Why was there any
necegsity? Where was the necessity for prohibiting meetings of these
workers under section 144 if all that you had done was done with a clear
copscience? ¥ say, Sir, that what was done was not done with a clear
conscience. It was highhanded action, tyrannical action, and the result
of that was that many of these workers were bayoneted and some fired
upon. I hold in my hand a telegram which arrived this morning from the
President of the Association. He says:

‘“ Btrike stiffening and spreading. Btrikers observing strictest non-violence
(Laughter) despite intimidation by Auxiliary Forces. Union signboard thrown away.
Union flag found Monday in Tndian women's latrine. Great indignation prevails, also
threats of eviction from quarters, threats of non-payment of wages due for January
inform Members Assembly pray fight just cause.’

.:i!'ho Honourable Sir Oharles Innes: I understand the wages have been
pad. : : '
Mr. Obaman Lall: I am very glad to hear that.

“ Oblige issue appeal financial support strikers’ families immediately. Coswami
and other leaders here studying situation. Reply to Chaman Lall's wire Union version
from evidence received as follows—cabin captured by Auxiliary Force, not by strikers
{Laughter).” : .

The Auxiliary Force volunteers rushed to the cabin because they thought
that the cabin would be in danger if they did not go and occupy it and from
that cabin they did start against these workers with their bayonets and

they did use their fire-arms.

, " Evidence shows persons shot pot by police but Auxiliary Force. No deaths; four
wonnded pesons in hospital. Twelve treated; others received minor injuries.
r2
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Now, Sir, this is a very definite statement and I want to draw the atten-
tion of the Government to the statement, because 1 find that Honourable
Members are not quite taking this matter as they should be taking it.
We, on our side, feel that although Sir Charles Innes considers the motion
for adjournment should not be used as often as it has been in this Assembly,
we have no other way of bringing effectively to the notice of the Govern-
ment such brutal treatment meted out to the workers as has been meted
out to them at Kharagpur. We have every right to bring to the notice of
both the public and the Government matters of this kind in this particular
manner. Sir, therv is no doubt that Bir Charles Innea is afraid that men
coming down from Calcutta would stir up trouble at Kharagpur. If there
are men going down from Calcutta—one Honourable Member of this
Assembly, Mr. T. C. Goswami, has already, I understand from the
telegramas I received, gone down to Kharagpur,—if he is going down
there, he is going to investigate the true causes that have led to the
strike and the true causes which have resulted in the firing, and the true
causes which have resulted in the bayoneting of the strikers. Is tha
a very wrong thing for an Honourable Member to do in pursuance of his
duty? Isay no. You can turn it into.political capital for your purposes.
You can prevent these men from going to Kharagpur but I say that Honour-
able Members over there are ultimately responsible for preventing the
spread of information and news from that quarter. Tp us here what other
course is open except to get correct information, and that is being made
political capital of by my Honourable friend. I say, Sir, a very grave wro

has been done to the workers at Kharagpur. My Honourable friend relat

the story aa to how the strike was called off last time. He does surely know
that the strike was called off because at the very last moment when the
general meeting was being held the Agent sent information that bhe would hold
an enquiry into their grievances. The men were not satisfied with the sort
of enquiry that was held and insisted upon a joint enquiry whick, to this
day. has not been given to them. That is the reason why the strike wés
called on. There are other grievances of the men which I need not go
into, grievances of whatever kind they may be; yet the fact remains that
in pursuance of their policy of intimidating workers, the local officials have
been guilty of assaulting those workers with the bayonet and by firing
upon them, and that is a policy which ought to be condemned by this
House, that is a policy which no civilised Government ought to condone.
Has England ever, even in the case of a general strike, permitted msuch
action to be taken without some sort of a public enquiry being instituted
afterwards? Here what we ask you to do is this. In justification of the
position which Honourable Members have taken up what we ask, Sir, the
Goverriment to-day is to institute a judicial enquiry into the firing upon the
workers and the bayoneting of the workers, and that is the only thing that
will satisy Members on this side of the House. All that we ask you, as
my Honourable friend Mr. Joshi has asked Honourable Members over there,
is that fhey should institute an impartial enquiry into the grievances of the
railway workmen of the Bengzal Nagpur Railway. Those are the two erucial
pointr and T eammot sree why Honourahle Members sitting opposite should
object to our demand for an impartial enquiry ints these two matters; and
it. in because we know that thev have not the slightest intention of institu-
tirrg any impartial enquiry into these matters that we are now pressing our
motion for adjournment in order to censure the action of the Government
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in this behalf. 'If my Honourable friend is prepared to give me that m::.r
ance on the floor of this House, I am certain Honourable Members on this
“gide will be prepared to withdraw this motion—if he is prepared to give an
assurance that an impartial judicial enquiry will be held into the bayoneting
of these workers and that an impartial enquiry will be held into their
grievances. I do not lmow what the Honourable Member intends to do.
But we are convinced that he does not intend to do this, and it is becayse
we al.re'c('mvmced of this that we intend to press this motion to its logical
conclusion.

Ar}d finally, Sir, I want to add one word, and that is, whatever may be
the views of my friends over there, I want my European and Anglo-Indian
friends to remember this, that no Indian life 8hould be treated lightly. I
want them to remember this.

8ir Darcy Lindsay: Who wants that they should be treated lightly?

Mr. Ohaman Lall: In that case I hope my Honourable friend will be
voting wlth. us in this lobby. On the other hand, I want them to remember
that there is such a thing as humanity, that there is such a thing as civilisa-
tion. I:at us not turn ourselves into mere brutes, mere beasts, by condoning
the action of 'the Dyerites of Kharagpur. Let us behave as civilised mortals
and let us, when the wrong has been done, try our best to right that wrong.

The Honourable Sir Alexander Muddiman (Home Member): 8ir, I do
mot want ‘o detain the House with many observations, but I must make &
few remarks on one aspeot of this case. Singularly unfortunate as this
motion for adjournment was to-day from the point of view of Government
business, I think poesibly it may have good results if it hel convinced the
House of the danger of moving motions of adjournment of this character
in matters which are not the direct concern of the Government of India.
It can only result, as it has to-day resulted, in statements being made
whish must prejudice the position of those who have teken action in pre-
serving law gnd order. Tt would be singularly unfortunate if this House
alrould take up the position that whenever there is a riot anywhere in
British Indin—i# does not master whether the rioters are railway workers
or anyhody else for it must be supposed that we cannot differentiate be-
tween rioters who are railway workers and rioters who are agricultural
labourcrs—the adjournment should be moved. Is there any specidl sanc-
titv attaching to railway workers rather thun agricultural labourers, whom
my friend Mr. Joshi was not so anxious to defend the other day.

Mr. N. M. Joshi: When?

The Honourable Sir Alexander Muddiman: My Honourable
friend well knows when. If this FHouse takes up the posi-
tion that whenever a riot oceurs and there is collision between the
police or other forces of law and order, it is right for the adjournment of
this House to be moved. If so it will create a serious position. Tet us
look at it from the broader constitutional point of view. There is the Gov-
ernmen’. of Tndia and there is the Central Tegislature. Matters agitated
in the Central Legislature should be matters which concern the Govern-
ment of India. There are Provincial Governments and there are Provincial
Legislatures und the matters to be agitated in those Legislatures should
be maiters which concern those Governments. I submit to this House
that it will be extremely unwise to take any other view. If by bringing

motions of censure
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'Mr, M. 8, Aney (Berar Representative): On a point of order, 8ir, when
this question was first raised, this was the very objection teken that the
question was one relating to the province and should not be discussed here.
The Chair has ruled that this question could be discussed here. Is- the
Honourable Member in order in pointing out the same objection again?

Mr. President: The Chair had ruled that it was not for the Chair to
digallow this motion on the ground that it did not relate to a matter which
was the primary concern of the Governor General in Council. On that
ground the Viceroy alone could interfere and the Chair had no power
under the adjournment rules. Beyond that the Chair did not go and it
was quite open to the “Honoursble Member to point out to this House to
vote against a motion relating to a matter of provincial concern. In doing
80, the Home Member was-no% in any way questioning the ruling of the
‘Chair,

The Honourable Sir Alexander Muddiman: I am obliged to you, Bir
Nothing was farther from me than to question your ruling. You have
.expressed my position entirely accurately. I seriously ask this House,
apart from the merits or demerits of this motion, to deprecate the exer-
cise of this power. If it does not, it will get itself into a very unfortu-
nate position, and tha%, Sir, is what I have to say on the general consti-
tutional position.

I now turn to the contention that undue force was used on this par-
ticular occasion. Now, 8ir, we have the statement that S8ir Charles Innes
‘has given to this House. He has given all information to the House in &
most frank way. He has agreed to answer short notice questions. He
'has made a stajement and placed at the disposal of the House sll the in-
formation he had. I submit he has treated the House very well in that
matter. On the information given, what do we find? We find that these
people came and occupied the station platform. They then proceeded to
try and take possession of the Signal Cabin. I ask this House to consider
what is the result of having a mob in a Signal Cabin? Who is going- to
guffer? I will tell the House who is going to suffer. It is the dnnocent
passengers in the trains, and those will not be Anglo-Indians or anybody
-else but the general class of passengers. I cannot imagire anything more
danbgeroua than the ocoupation of a cabin at a big railway junction by a
mob.

Mr. Chaman Lall: Bayoneting took place in the railway yard.

The Honourable Bir Alexander Muddiman: The next point I notice is
that with singular celerity the leading officials of the place were present.
Almost immediately apparently after the mob got on to the platform the
District Magistrate and the Superintendent of Police and other officials
arrived. Thev went and told the crowd to leave the platform. They
endeavoured to persuade them to do so; they susceeded in clearing the
place as far as the motor car landing on the Midnapore platform; they
were unable to go any further. And why? Because they were stoned
‘with ballast. Is there no violenee in that? Is a stone on vour head no
violence? Mr. Dalrymple was hit on the head with a stone. Others were
also struck. Does my Honourable friend opposite say that there was no
violence by the mob? .

Mr. Ohaman Lall: After the bavoneting.

The Honourable 8ir Alexander Muddiman: Is that peaceful persuasion?
It was not after the bayoneting. It was before the bayoneting. The
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District Magistrate therefore authorised the calling out of the Aunxiliary
Forceeand the Armed Police. The orowd at $his time obviously getting
out of hand was making an attempt to enter the signal cabins. After
the arrival of the Auxilinry Force on the platform, orders were issued to
oclear both ends of the station yard and to place guards there. This was
after officials holding high rank had been assaulted with stones and after
every alternative had failed. That is the statement I
have here. My Honourable friend may have a better state
ment somewhere else. The information we have had we have supplied
to the House and the information not only justifies the action taken but in
my opinion was very correct action. It is gaid, “EVO do not want to
*censure the Government of India, but the man on fhe spot.”” What do
you want to censure the man on the spot for? What is the use of cen-
suring the man on the spot if he has done his ‘duty? What will happen
if you do so? There will be not one District Magistrate in India who
will not feel that this House is not behind him in the discharge of his fune-
tions. What will the result be? The next time you have a riot, say at
Rawalpindi, and, the forces of law and order have to operate they will do
s0 with a'feeling that the Legislature of this country does not wish to
suppoyrt its officers in their plain duty.

Mr. Chaman Lall: How many people: were bayoneted at Rawalpindi?

Mr. President: The Honourable Member does not give way. B8ir
Alexander Muddiman.

The Honourable Sir Alexander Muddiman: Sir, Mr. Joshi let the cat
out of the bag this morning. When speaking on a point of order, he took:
a point of argument. He said ‘‘What we wan$ to do is to censure Gov-
ernment'’; censure regardless of whether the Government ought to be
censured or not.

Mr, N. M. Joshi: Censured because Government have failed in their
duty. ;

The Honourable Sir Alexander Muddiman: You said you wanted to
censure (ovesnment whether they failed in their duty or not.

Mr. N. M, Joshi: Because Government have failed in their duty.

The Honourable Sir Alexander Muddiman: Mr. Joshi said the men.
‘were starving. Sir Charles Innes has informed us that they had received
their pay. .

Mr. N. M. Joshi: Rs. 9 a month,

The Honourable Sir Alexander Muddiman: Pay, small or large, they
‘gob, .

I do not wish to detain the House further. B8ir Charles Innes has dealt
with the main question very thoroughly. My mein contentions are these:
this is a matter, in 8o far as the police side of it is concerned, which ougl-lt
to be dealt with by the Local Government and not to be considered in
this House, and as far as these papers go, they show nothing to deserve
censure on the distriot authorities. (Applause.)

Mr. President: If the Honoursble Member really thought that the
motion related exclusively to a matter which was not the prim’ary concern
‘of the Governor General and therefore it was not proper for this Assembly
to raise a debate on it, what prevented him from moving the Governor
(General to disallow it? .
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* "The Honowrable Sir Alexander Muddiman: We did not go to His Excel
leney, 8ir, bessuse we did not think it necessary.

Pandit Mydan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, it is with great regret that 1 rise to say any-
thing in this debate. My regret is due to the fact that in the anfortunate
discusajon of this unfortunate incident a great deal of heat has been im-
parted, which I sincercly wish had been avoided. The occurrence was a.
mogt regrettable one, but the discussion of it has been, 1 am sorry to think,
more regrettable because the question has not been approached in that
spirit of calm consideration which the situation demanded- I wish fo
say at ance that I amegenerally opposed to strikes. Every time anybody
has approached me after a atnic Kas been started, I have advised that the
strike should be emded as wcarly as possible. I do not like to emcourage
anyone in the matter of strikes, and therefore what I am going to sav
should be taken as coming from one who is anxious that there should be no-
strikes, for strikes mean a great deal of injury not only to the public but
also to the men who go in for it. Sir, there are certain points which have-
been raised which call for consideration. Spesking personslly I do not
wish that this motion should be regarded as a mction for the censure of
the Government of India. T think this should be regarded as a mbtion
o give an opportunity to Members who feel deeply in this eonnection to
express their feelings to the Government, to ask for further information
and to suggest mcans as to how this matter may be dealt with. Bo far as
the question of the Government of India not being directly concerned is
conoerned, I submit that that point might well be waived. The Indian
Auxiliary Force was used, bayonets were used, firing was resorted to.
Those are unfortunate undeniable facts and they occurred in connection
with the administration of a railway which is a Central subject. I there-
Jore hope that the Honourable the Home Member and the Honourable:
Member for Commerce will recognise that there is justification for this
House desiring to draw attention to the events that took place, and I wish-
that the motion should be regarded as merely one for drawing attention
to what bas taken place with a view to pointing out what callg fon further
enquiry and what requires further action.

Mr. President: T may point out to the Honourable Member that a
motion for adjourhment, if carried, amounts to a vote of censure on Gov-
ernment. It can have no other meaning.

(An ‘Honourable Member: ‘‘“Withdraw it."")

Pandit Madan Mohan Malaviya: Technically that is so. (An Honour-
able Member: *'It is meant to be a motion for censure’’.)  And my friend’
on my right says that it is meant to be a motion for censure. Yet I wish to
make it clear that so far as I am concerned I regard this not as a motion
of censure but as one affording an opportunity of giving expression to the-
foelings which are entertained by many Honourable Memberg of thid House,
and to draw attention to facts which might help Government and the public:
and the strikers to arrive at a proper solution of the unfortunate situation,
and trestlng it as such T shall say just a fcw words more.

Ido thmk that the men were ill-advised in going in the numbers they dld
to- the railway station. At the same time I think that those officers who-
were present there, whether they were railway officers or the District' Magis-
trate, acted in unwise and unjustifiable haste in calling out the Auxiliarv
Forge and in ordering or allowing the use of the bayonets and firing. ¥
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submit that judging from all that I have heard and read the men who went
to the'railway platform evidently went with the idea of asking their fellow-
workers to go ou strike, 1f 1 were convinced that they went on to the rail-
way platform with a view to resort to violence, I should nof be taking up
the tiine of the House, and 1 submit that there is one important fact which
the Honourable Member will take note of in that connection. Not a single

injury to any railway material or property has been even alleged. If the
men were prompted by any desire to cause any wrongful loss to the railway
or to resort to lawless violence, we should have heard of some injury done
to some railway property there. Bul we have not heard of any injury to
sany railway property. Is it therefore unreasonable o ask the Honourable
Member for Commerce to infer that the object of the men in going on to the
railway platform was to inform their fellow workars that they wanted them
to go on strike? I submit it is perfectly legitimate, reasonable, permissible
for a man to ask a fellow-worker to go on strike. The action may be wise-
or unwise, but it i permissible, and if that was the whole object of the
men who went to the station, I submit there should have been more
patience exercised on the part of the authorities. I regret there was a want
of patience, a want of sufficient restraint shown by the men, but I do regret
at the same time that a greater amount of impatience and a greater lack
of restraint was shown by the officers and men who were in charge of the
station. Now, Bir, let us just think what the position was. Bome workers,
as much our fellow-men as any Member gitting here, who are as much ser-
vants of the public as any of those sitting here, have a grievance. They are
led or misled, guided or misguided to resort to a strike, perhaps on insuffi-
cient ground. What is the right way to deal with them? Is it the right
way to call them and tell them that they must not behave foolishly, that.
they must not injure any railway property, but must get back to their homes
and make their representation in a suitable manner? Is it inconceivable

that such a course might have been adopted and that it might have prevent-

ed any trouble? My Honourable friend the Finance Member disagrees. I
regrel it, but I hope he will agree that I am entitled to emphasize that point
of view béfore the Eouse and ask even him to consider whether it is not &
reasonable view. , These men were railway men; they were trained a8

workers ; they were not hooligans from the streets; they were not vagabonds.
who had any ill intent. They had a grievance and the manner in which
the officer in charge on the spot dealt with it urged them to resort to the
method they did. They may have been unwise, but when the railway
suthorities found that they had taken that course, I submit more patience,

more discretion should have been shown, and I submit if it were, it would
not have been necessarv to call the Auxiliary Force, and most certainly not
to ask them to resort to the action theyv did. I grant that if a crowd assem-

bles, and if after being duly asked to disperse, it does not disperse, the l1aw

gives the magistrate the power to say that so much force shall be ured as

ir necessary to disperse the crowd, but I ask anvbody sitting on that side

of the House to tell me whether the law permits any man to use more

force than is necessary to disperse such a crowd. Unless the crowd becomes

violent or hegina to résort to lawless action, no man has any authoritv .llﬂdﬁ'l'

the law to use the bavonet on or to shoot a fellow man who mav bé# the

crowd. and if he does 80 he does it at his peril. . T submit that as .bs_vonet-

ing and firing were resorted to. the matter clearly calls for some notice

the Government of Tndia. Tf when mv Honourable friend the }{ember f?r

Commerce apoke this moming and gave us the information he _drd'. s_mcl aaid’

$hat the matter was undoubtedly unfortunate, if he had then anid he wena
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‘waiting for further information and that on the receipt of that information
he would institute an inquiry to find out whether the use of the ba; syonet and
.of fire-arms was justifiable in the circumstances of the case and if he had
.at the same time stated that in his opinion or in the opinion of the Govern-
ment of India bayoneting or firing were to be resorted to only in a case of
-clear necessity and not otherwise, that the Government disapproved their
use unless there was a clear case made for it, and that if the Government
found that such action had been resorted to without & clear case having
been made out, they would consider what action should be taken in the
matter, the Honourable the Commerce Member would, 1 venture to think,
have had the whole House with him, and he will still have the
whole House with him,” I venture to think, if he will make it
clear that, without pronouncing & judgment upon the officers concerned,
without giving up the District Magistrate, without giving up the Captain of
the Auxiliary Force, without expressing any opinion as to the validity or in-
validity of the action taken, he would still institute an inquiry to f{nd out’
whether the resort to bayoneting and firing on this occasion was proper,
was right, or whether though it was done honestly, yet it was done hastily,
unwisgely, and was unjustifiable. If such an expression of opinion were made
by the Honourable the Commerce Member, I think this matter would come
down to its proper proportions. I grieve to think that in the heat that was
generated on both sides in the debate the poor unfortunate men who have
gone on strike may suffer. I do not wish them to suffer, T wish that this
sad chapter should be ended as soon as possible, and I appesl to the Honour--
able Member for Commerce to say that which will help to smooth the situ-

ation and to solve it in the right manner.

(Several Honourable Members moved that the question be put.)

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): 8ir, the
-constitutional point raised by.the Honourable the Home Member places us
between the devil and the deep sea. There is the Government of India on
the one hand, who object to our discussing this question ‘on tHe floor of this
House on the ground that this is & provincial subject, or.rather that most
of the points dealt with by Honourable Members relate to provincial.sub-
jects. On the other hand we have the President of the Bengal Legislative
Council disallowing Resolutions on this very subject, evidently on the
ground that they relate to a Central subject. I am afraid the Honourable
the Home Member does not care to read the papers that come from Bengal,
-otherwise he would have seen that there were several Resolutions of which
notice was given by Members of the Bengal Leginlative Council, all of which
were disallowed by the President. .

An Honourable Member: On what ground? ‘

Mr. K. 0. Neogy: The ground is not stated. It must have been evident-
ly on the ground that the question of Railways is a Central subject, but on
what ground I do not care; the fact is they were not in a position to discues
this question in the local Council which vou say is the proper forum for thin
subject. Where are we to go? When I rise to support this motion, I in-
tend it as a cemsure not merely on the Department of my Honourable
friend Sir Charles Innes, but also on the department presided over by my
friend the Honourable 8ir Bhupendra Nath Mitra. Sir, mention was made
‘this morning of the fact that telegrams relating to this question have been
-cgpsored by the postal authorities. It was either the Home Member or the-
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<Commerce Member who said that action was evidently taken under-the res’
ponsibility of the Local Government. Sir, I myself am one of those un-
fortunate men to whom some of these telegrams were sent, and I hold in
my hand copy of & telegram which was suppressed under the suthority of
the Sub-Posts Master of the Kharagpur Workshop Post Office. This copy
was sent to me by post. I will read out the text of the telegram; it was
addressed to 18 Members of this House, dated the 14th.: _ L.

‘* Bituation extremely serious, shooting commenced when other methods could be’
resorted to. Seventeen people injured, Auxiliary railway forces employed including
officers against whom serious complaints already exist, resulting in wholesale intimi-
dation. ilway suthorities obdurate. Move adjournment Hguse, pray ‘co-opetation
Members, ** '

It is signed by my esteemed friend Mr. Giri, the President of the
Bengal Nagpur Railway Union. It was returned to him with this endorse-
ment :

‘“ The message cannot be accepted for transmission as laid down in rule 374 of the
Postal Guide."
Evidently when the Honourable the Home Member made the statement
‘this morning that this also did not relate to the Central Government, he
was labouring under the misconception that sction must have .been taken
under section 5 of the Telegraph Act, under which the Local Government,
or any officer authorised by the Local Government, is empowered, under
certain circumstances, to censor and to prevent the transmission of certain
telegrams. Now, Sir, he was absolutely under a misapprehension when he
said that. Rule 874 of the Post and Telegraph Guide says:

‘ Telegraph officers are required 1io refuse to accept any telegram which may be
of a decidedly objectionable or alurming character.”

So that in this particular instance it was s subordinate of the Hon-
ourable 8ir Bhupendra Nath Mitra's Department who took it upon him-
gelf to hold back a telegram addressed, not to the strikers, not to possible
sympethisers on the other sections of the Railway, for the purpose of
iomenting strike, but to Members of this Assembly. I would request the
Homrourable 8it Bhupendra Nath Mitra to enquire as to whether he really
controls the PosteOffice at Kharagpur, or is it the Agent of the Bengal
Nogpur Railway and the other local officers?

Now, Sir, I come to Sir Charles Innes. I concede that on a striot
view of the matter the details relating to the shooting and bayoneting do
not relate to a Central subject; but, 8ir, my complaint against the Rail-
way Department, against the Agent of the Bengal Nagpur Ralway, for
whose action I suppose the Honourable 8ir Charles Innes accepts res-
vonsibility, is about the svstematic suppression of news. The incident
cocurred on the 11th. Here we have a Calcutta newspaper dated the 16th
Tebruary, and the complaint which it makes is that there .is ‘‘a disgrace-
ful conspiracy of silence, as disgraceful a conspiracy of silence as is pos-
gible in nny oivilised country.”' The paper pointed out that they could
not get any information on some of the most important points involved
in this matter either from the Agent’s Office, from the Headquarters
Office which is situated at Calcutta, or from the news agencies. ¢This is
what it says:

“ In spite of our best efforts on Baturday last, no information whatever could be

got from the Bengal Nagpur Railway head office at Kidderpur as to the occasion for
‘the firing and the bayonet charges at all.” C

And remember, Sir, that Kharagpur is only 72 miles from Caleutta,,
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Au Honourable Member: What paper is that?

Mr. K. O itoou: The Bengalee.

The Honourable Sir Oharles Innes: What is the date of the paper?
Mr. K. 0. Neogy: It is dated February the 16th.

« The Honourable Sir Oharles Innes: They apparently had not seen the
press communiqué of the 14th.

Mr. K. O. Neogy: There is a postscript added to that article. I am
trying to be as fair s possible to my Honourable friend. The first com:
munication from the Agent is dated the 12th, I am confining myself to.
the point about*the shobting and bayoneting. All that we gather from
that communiqué is:

“ At about 8 ».M., on Friday the 11th instant a large body of B. N. Railway work-
shop employees at Kharagpur proceeded to the Kharagpur Btation and drove the-
Indian Traffic staff from the yard.”

This is how the trouble started. Now this first communiqué, dated
the 12th, says that a large body of the employees proceeded to the Kharag-
vur station and drove the Indian Traffic staff from the yard. The second
information on the subject is from the Associated Press of India, and this
is what it states:

“ The following acoount of the B. N. Railway workmen is gathered from different
sources '’

and we find here that:

‘“in the late hours of the night 500 men went over to the station to uest their
brethren of the Traffic Department to sympathise with them and when returning to
their quarters they were attacked by some loyal employees of the railway."

That is & different version. It is not over-lenient to the strikers, be-
cause we find no mention here that firing or bayoneting hed dver taken
place. It is the report of the Associated Press; and yoy cannot call that
very lenient to the strikers. Bir, the third statement is the statement
aated February the 14th, in which for the first time the Agent admits the
fact of firing and bayoneting, fully three days after the occurrence. And
there again we find that it is not quite the same thing as was described
in the previous communiqué. This is what it states—I give it in the
words of the Bengalee:

‘“ Bince the above was written we got an Associated Press message on Monday
night purporting to be a statement of the Agent, B. N. Railway, which said that the
workshop hands on Friday evening having invaded the railway station °the station
was cleared without resort to firing’ and that subsequemtly that night a body of
rioters attacked a police guard with stones and brickbats and with previous permission -
two shots were fired resnlting in one of the mob being injured but not seriously.'’

There is a deliberate silence on the point as to who fired the shots and
who did the bayoneting. J

Mr. President: The Honourable Member has only got five minutes
more.

Mr. K. 0. Neogy: Now, Sir, the Honourable Sir Charles Innes comes-
tq,the House this morning and savs ‘‘The strikers had taken possession:
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of the *station’’. As time passes, the official version improves; snd that
is the point on which I want to censure the Railway Department; firet
because they suppressed the news as long as they could, and secondly
it ecause they, have been cooking their reports a little.

8ir, the Honourable the Home Member enquired from Mr. Joshi, as to
‘whether the strikers had dissipated their pay. Sir, I find that dissipation
was not m the line of the strikers. Here I hold in my hand a letter—it’
was never®intended to be adduced ss evidence in this connection. 1t is
. letter from an old retired officer of Government who was proceeding to
Puri on that very night and whose train was held up’ at Kharagpur He
writes to a relation of his at Delhi and says:

»
‘* There wers drunkards there, even the European railway oﬁmlll had ]umld them
at Kharagpur. Consequently I had to sit up practically the whole time as your mother
snd gran her were with us.’

.Just imagine the predicament of these 'poor passengers. 1t does not
look as if the whole body of railway officials, Europeans and Anglo-Indians,
were & disciplined body merely working as members of the Auxiliary
Force, and only responding to the lawful orders of the Magistrate, in the
interest of peace and order. (Cries of ‘‘Divide, divide’’.) S8ir, this is a
little straw which shows which way the wind was blowing on that night
-at Kharagpur.

The Honourable 8ir Bhupendra Nath Mitra (Member for Industries and
Labour): 8ir, my friend, Mr. Neogy, has called into question the action
of the Telegraph Office subordinates at Kharagpur in not trapsmitting
«certain messages which were addressed to him and to other Honourable
Members of this House. Sir, on behalf of the Department, I am extremely
sorry for any inconvenience that may have been caused to them therebyv.
I believe, however, that Mr. Neogy read out a message which concluded
by agking the Members of this House to move a motion for adjournment.

, Mr. K. 0.°Neogy: Was that the reason why it was not transmitted ?

The Honourable Sir Bhupendra Nath Mitra: Now, Sir. the rule as it
ttands says this:

[]
* Telegraph officers are required to refuse to accept any telegram which may he of a
decidedly objectionable or alarming character.”

Now, Sir, a telegraph subordinate when he gets a mersage requesting
certain Members of this House to move the adjournment of the House
may not unreasonably apprehend that the telegram is of an alarming
character. However, Sir, we have not been placed in possession of the
full facts of the case. I do not know yet whether that unfortunate tele-
graph-master took that action of his own motion. My friend Mr. Neogy
was not kind enough to give to the House the complete rule.

Mr. N. M. Joshi: Will the Honourable Member enquire ?
The Honourable Sir Bhupendra Nath Mitra: T shall first give the rule.
The rule proceeds to state:

‘“In canes of doubt reference must be made by the Telegraph Office eoneerned to the
authorities mentioned below.”

Mr. XK. 0. Neogy: There is no mention of that in my copy.

L]
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The Honourable Sir Bhupendra Nath Mitra: I do not know from what
copy my Honourable friend read out. I am simply reasding out from the
statutory rule:

‘ Objectiomable telegrams except those relating to military matters or at the head-
quarters of Government should ﬁ ways be referred to the District Magistrate. When
he is out of the station or not available they should be referred to the officer who is
,cai-rymg out the current duties in his place."”

It is quite possible that that telegraph master showed the telegram to
the District Magigtrate who we know was on the spot and under the
crders of the Distriet Magistrate withheld the telegram .

" Mr, President: Order, order. As the debate has not been concluded
8 r.u. by 6. p.ll.. I rule that it automaticully terminates.

The Asaembly then adjourned till Eleven of the Clock on Monday, the-
21st February, 1927. .
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